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Goverrument of Jammuw and Kashmir

Department of Wildlife Protection

OFFICE OF THE REGIONAL WILDLIFE WARDEN KASHMIR REGION
ax. No: 0194-25029
E-mail: rwilwkashminggmail.com

The Registrar,
National Green Tribunal,
Principal Bench, New Delhi.

E-mail : judicial-ngt@gov.in & ngt filling@gmail.com
No: RWLW/K/Tech/20-21/ 7§ g — & ¢ Dt: | § -08-2019

Subject: Submission of Progress Report in compliance of order dated December 16t
2019 passed in Original Application No. 351/2019 & 1.A.N0.295/2019 in O.A
No : 351/2019 in the matter of Raja Muzaffar Bhat versus State of Jammu
and Kashmir and Ors,

Sir,

With reference to above mentioned subject, this is to inform you that the
progress report in compliance of the order of Hon'ble Tribunal in the matter of Raja
Muzaffar Bhat versus State of Jammu and Kashmir and Ors., passed in Original
Application No. 351/2019 & 1.A.No.295/2019 16t of December 2019 is hereby
submitted for favour of necessary action. This may kindly be taken on record please.
Encl: Copy of the Progress Report

Yours faithfully

Reghangl Wild]
Kashmir Regiop-
(Member, Joint Committee)
Department of Wildiife Protectio
UT of Jammu & Kashmir,
(Nodal Agency).
Copy to:
1. The Divisional Commissioner, Kashmir, Chairman Joint Committee.
2. Chief Executive Director, Wular Conservation and Management Authority Co-
opted Member.
Deputy Commissioner, Srinagar District, Member.
Deputy Commissioner, Bandipore District, Member.
Deputy Commissioner, Budgam District, Member.,
Regional Director, Kashmir, J&K Pollution Control Board, Member.
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List of Annexures appended with the compliance report submitted by the Joint
Committee to finalize Compliance/Action taken report with respect to the Orders
of the Hon’ble National Green Tribunal

| # | Annexure Particulars
3 Govt. order No:648 GAD of 2019 Dated 04-06-2019
2 '8 Government Order No : 878-GAD of 2019 Dated 25-07-2019
'3 |C Copy of the consent letter from NIT Srinagar Kashmir !
4 | Copies of the First & Second eviction notices
5 | D2 Pictures showing eviction of encroachment drive
6 |D3 Copies of the FIR’s against encroachers
7. | EY Government Order, No:230-FST of 2016 dated 01-09-2016
8 |E2 Statement showing Nallahwise Breakup of Quantities excavated and
disposed of inside Hokarsar Wetland RD1 1950 to RD 13182 m
g 'E3 Statement showing Nallahwise Breakup of Quantities excavated and
disposed of inside Hokarsar Wetland RD13182 to RD 16713 m
10 | E4 Statement showing Nallahwise Breakup of Quantities excavated and
disposed of inside Hokarsar Wetland construction of Right/Left side
channels with retention Water basin for flood management.
11 | E5 Pictures showing Execution of Dredging works before and after in
Hokersar Wetland by Irrigation and Flood Control Department
(Kashmir)
12 | E6 Map showing intervention by way of dredging at different spots
13 | F1 Photo feature of showing clearance of solid waste from the
peripheries of Hokersar wetland at Seibugh
14 | F2 Copy of the Order No:77-DMS/PS of 2019 Dated 12.07.2019 “ ]
15| F3 Copy of the Order No: DCB/SM/ESTT/123 of 2019 Dated 15.07.2019
16| G Copy of report "Asian Water Bird Census (AWC) 2020"
17 | H1 Statement showing number of guns seized for the last three years
18 | H2 Pictures showing seized guns and other tools as antipoaching
measures
191 Copies of the digitally delineated maps of Hokersar Wetland-|
20| J Copies of the digitally delineated maps of Hokersar Wetland-I|
21| K Pictures of boundary pillars being fixed along the demarcated
peripheries of Hokersar Wetland Conservation Reserve. =
22| L A photographic profile of different Awareness programmes organised
by the Department of Wildlife regarding Conservation of Wetlands,
23| M Letter of Municipal Commitiee Bandipora: No: MC/Bpr/Estt/20/1001-05 Dated: 04-
08-2020
24 | N List of encroachers in Wular Lake who have been issued notices for
eviction
25|10 Copy of Order of District Magistrate Pulwama No33-DCP-E of 2019
Dated 15-07-2019.
26 | P Additional Commissioner Kashmir letter No- Div.Com/RA-Hokersar

wetland/62/2019 Dated 27/11/2019 |
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' BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
& Original Application No. 351/2019

(With report dated 09.12.2019)
~ Raja Muzaffar Bhat Applicant(s)
Versus
State of Jammu and Kashmir & Ors. Respondent(s)

Date of hearing: 16.12.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR, JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s):: Ms. Sharon Mathew, Advocate
For Respondent (s): Ms. Shashi Juneja , Advocate

ORDER DATED: 09.04.2019

Prayer in this application is against unscientific dumping of municipal solid
waste into the Hokersar Wetland, Wular Lake and Kreentchoo-Chandhara
Wetland in District Budgam in the State of Jammu and Kashmir.

Let a joint Committee comprising of the -Jammu and Kashmir, State Pollution
Control Board, Department of Wildlife Protection and Deputy Commissioner, Budgam
fumish a factual and action taken report to this Tribunal within two months by email at
ngt.filing@gmail.com. The nodal agency for coordination and compliance will be the
Department of Wildlife Protection,

ORDER DATED: 26.04.2019
l.LA.No.285/2019

o X
ﬁa*:'F%? the reasons given in the application, the order dated 09.04.2019 is modified
c.téw;fée Deputy Commissioners of Srinagar and Bandipur in the Joint Committee.
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The applicant may furnish a set of papers to each of the said Deputy
Commissioners and file an affidavit of service within one month.

w/ ﬁ;aﬂswlmis order along with copy of order dated 09.04.2019 be forwarded to
(G 3

Jamr u-‘ﬁﬂ'ql Kashmir State Pollution Control Board, Department of Wildiife Protection,
+ Deplity:@ommissioners Budgam, Srinagar and Bandipur.
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( g 5;;&“-‘;,@@--“' The Committee may also look into the issue of encroachment of the
©" _ waterbodies also in addition of dumping of waste. Deputy Commissioner
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Order Dated December 16, 2019

- The issue for consideration is prevention of unscientific dumping of waste and
encroachment of Hokersar Wetland, Wular Lake and Kreentchoo-Chandhara Wetland
in the union territory of Jammu and Kashmir. A factual and action taken report was
sought from the Jammu and Kashmir Pollution Control Board, Department of Wildlife
Protection and Deputy Commissioners of Budgam, Srinagar and Bandipur.

Accordingly, a report has been filed on 09.12.2019 giving the status with regard
to the three wetlands — Hokersar Wetland Conservation Reserve, Wular Lake and
Kreentchoo Wetland Conservation Reserve. It is stated that steps have been taken to
prevent dumping of solid waste and to remove encroachments, apart from other steps
for conservation of the wetlands. Demarcation of the boundary of the wetlands has
been done and map of the demarcated line prepared.

Learned counsel for the applicant however points out that apart from solid
waste, sewage is also entering the wetlands for which remedial action is necessary.
The Regional Wildlife Warden, Srinagar, Kashmir present before the Tribunal, has
stated that steps are being taken to create artificial wetlands with a view to ensure
untreated sewage does not enter the wetlands. ETP is also proposed to be setup.

During the meeting, a copy of the minutes of the meeting held on 30.11.2019
has also been handed over wherein various decisions have been taken.

In view of the above, let further steps be taken and further progress report filed
on or before 31.03.2020 by e-mail at judicial-ngt@gov.in

PROGRESS REPORT

That in pursuance to the order dated :09.04.2019 of the Hon'ble National Green

Tribunal (NGT) in the above referred to application Government of Jammu & Kashmir

vile Order No:648 GAD of 2019 Dated 04-06-2019 accorded sanction to the

; Muﬂﬁn of a joint committee comprising the following, to examine the application
,ﬁw f_r_gga'r'i:i‘i__ng unscientific dumping of municipal solid waste into the Hokersar Wetland,

- _ Vular Lake and Kreentchoo-Chandhara wetland and shall submit factual and action
\ %;‘, “\aken report to the Hon'ble National Green Tribunal (NGT) : Copy of the Gowt. order
: appended with as an annexure-A

: “1 1. | Deputy Commissioner Budgam
L5 P2, ‘Regional Director, Pollution Control Board, Kashmir

.1,-:
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" {2 | Regional Wildiife Warden, Kashmir
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O @ 1 “That in pursuance to the order in 1.A.No 295/2019 dated 26.04DERYY ar
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A7 Hon'ble National Green Tribunal (NGT),Government of Jammu and Kashmir

Order No : 878-GAD of 2019 Dated 25-07-2019 for effective implementation of the
directions of the NGT, following has been deemed to have been included in the joint
committee for Hokersar Wetland, Wular Lake and Kreentchoo-Chandhara wetland
constituted vide Government Order No :648-GAD of 2019 dated #4-06-2019 : Copy of
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Mdiﬂuﬂ?l Measures for Eviction of Encroachment:
= "';:rl:l. T
r'v,‘*.f't.f".':‘ 7

mﬂ'ﬁli‘ié’;ﬁfﬁ&he up very close to the perimeter of the Hokersar wetland particularly on
Zainkgt, Hajibagh, Soibugh, Daharmullah and Narbal village sides. Besides, haagom mi

the Government Order No : 878-GAD of 2019 Dated 25-07-2019 is appended with as
an annexure-B

1. | Divisional Commissioner, Kashmir Chairman |
2. | Deputy Commissioner, Srinagar Member
3 Deputy Commissioner, Bandipur Member

That for effective implementation of the directions of the NGT regarding the
matter the Joint Committee has sought the Progress reports with respect to Hokersar
Wetland Conservation Reserve, Wular Lake and Kreentchoo-Chandhara wetland
conservation Reserve from various Departments like Wildlife Protection Department,
Wular Conservation and Management Authority, Deputy Commissioners Pulwama,
Srinagar, Bandipur, Baramullah, Budgam , Chief Engineer Irrigation and Flood Control
Department and the pollution Control Board.

That, progress achieved with respect to conservation measures taken in
Hokersar Wetland Conservation Reserve, Wular Lake and Kreentchoo-Chandhara
wetland Conservation Reserve is summarised as under:

A) Hokersar Wetland Conservation Reserve:

1. Integrated Management Action Plan (IMAP): Department of Wildlife Protection
J&K has awarded study to formulate an integrated Management Action Plan for all
the nine protected wetlands of Kashmir including Hokersar Wetland Conservation
Reserve to the Water Resource Management Centre, National Institute of
Technology Srinagar (NIT).The study shall adopt hydrological & biodiversity
conservation mapping & modelling using GIS, RS & Hydro-informatics approach.
The main focus will be on geospatial studies of these protected wetlands,
geotechnical investigation with reference to hydrologic conditions etc. Hydrologic
mapping pertaining to the inflow sources, their condition, water extents, outflows,
etc. and the pollution control measures for maintaining the water quality and other
wetland parameters. {Copy of the consent letter appended as annexure-C)

- ;'3 As already submitted, that during last two decades human settlements have

Ll

silt deposition has resulted in silting up of the marginal lands of the we@epl]‘hﬁ

silted=
eﬁ?tugg‘ﬂﬂh by the local population. Department of Wildlife Protection however, not

4% ""_",.'féc'ggﬁiﬁfrig this practice in the wetland has registered cases under Wildlife
4 .-\IProtection Act, against accused for seasonal occupation of this portion of the

wetland cogServation reserve.

of Wildiife Protection has started a fresh drive against these
shments and in the first instance 80 No of eviction notices (First & Second)
of Indian Wildlife Protection Act, 1972

tches/portions of the wetland are seasonally brought under padgpinadar
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4. Aﬂdtﬁarﬁhl measures to collect solid waste from and within the wetland.

@

have been issued against 40 persons for encroaching a total aggregate area of
147 Kanala i.e 7.35 Ha.at Hajibagh and Zainakot area. Copies of the First &
Second notices served are appended as annexure —D 1.

Further, a fresh attempt of encroachment by way of earth filling near nallah
number 2 & 5 of Hokersar Wetland was timely thwarted and got evicted in full.
Cases under the provisions of Wildlife Protection Act 1972 stand lodged in the
Police Station Soibugh District Budgam under FIR No: 285/19 Dated 28.09.2019
and FIR No 282/19 Dated 26.09.2019 under Section 188,447-AR-PC against 3
persons. Copies of the Pictures showing eviction drive conducted and copies of
the FIR's are appended as annexure D2 & D3

3. Construction of drainage channel across Hokersar Wetland Reserve along
age old alignment under flood management programme J&K and restoration
of cross channels by Irrigation and Flood Control Department (Kashmir).

In pursuance of Government Order, No:230-FST of 2016 dated 01-09-2016
(copy appended as annexure E 1) construction of drainage channel across Hokersar
Wetland Reserve along age old alignment as recommended by the standing
committee of National Wildlife Board.

Department of Irrigation and Flood Control (Kashmir) has already completed
construction of 30 M wide channel across Hokersar Wetland which increased the
hydraulic efficiency of the channel during the floods besides bringing continuity in the
water flow from Padshahi bagh to downstream Hokersar wetland. Construction of 30m
wide channel has increased the life of the wetland

Statement showing Nallahwise Breakup of Quantities excavated and disposed
off inside Hokarsar Wetland RD11950 to RD 13182 m is appended as
annexure E 2
Statement showing Nallahwise Breakup of Quantities excavated and disposed
off inside Hokarsar Wetland RD13182 to RD 18713 m is appended as
annexure E3

_Statement showing Nallahwise Breakup of Quantities excavated and disposed

) of inside Hokarsar Wetland construction of Right/Left side channels with

retention Water basin for flood management is appended as annexure E4
Pictures showing Execution of Dredging works before and after in Hokersar
Wetland by Irrigation and Flood Control Department (Kashmir) are appended
as annexure E 5.

Map showing intervention by way of dredging at different spots is appended

O A already submitted, Hokersar wetland is strategically located in the suburbs 0
of Srinagar city, falling in two Districts Budgam and Srinagar and is Htjfﬁwmﬁs
14 peripheral villages. Dumping of municipal solid waste is not beinﬁgﬁne

imaar
the Hokersar Wetland either by Srinagar Municipal Corporationjor by the Bu%lam =

TonaltHrecior
ate Pallution Control Board
Kashmir

ner



5.

Municipal Committee. Wildlife Warden Wetland has reported that in the past there
have been some incidents of dumping of solid waste in the peripheries of the
Hokersar Wetland by some individuals, this practice however, was taken seriously
and stopped immediately. Dumped solid waste on the periphery of Hokersar
Wetland has been removed by the Department of Wildlife Protection by engaging
lorries and excavators.

Photo feature of showing clearance of solid waste from the peripheries of
Hokersar wetland at Soibugh are appended as Annexure — F1 ).

Further it has also been already submitted that In order to preserve and restore
Hokersar Wetland and to maintain its nature and existence Deputy
Commissioner/District Magistrate, Srinagar while exercising powers vested with
him under section 144 Cr.PC has imposed complete ban on dumping of solid waste
in and around Hokersar wetland within 500 Mtrs from the bank/margin/boundary of
the wetland. Copy of the Order No:77-DMS/PS of 2019 Dated 12.07.2019 is
appended as Annexure - F2.

Similarly District Magistrate, Budgam while exercising powers vested with him
under section 144 Cr.PC has imposed complete ban on dumping of solid waste in
and around Hokersar wetland within 500 Mtrs from the bank/margin/boundary of
the wetland. Also, in the area there will be complete ban on any human activity
which is detrimental to the existence of the Hokersar Wetland. Copy of the Order
No: DCB/SM/ESTT/123 of 2019 Dated 15.07.2019 is appended as Annexure -F3.

Asian Water Bird Census — 2020.

Wetlands Division, Department of Wildlife Protection J&K conducted the annual

Asian Waterfowl Census (AWC 2020) in 20 wetlands of the Kashmir valley on 15" &
16" of February 2020.The population estimation (count) was conducted
simultaneously in all the major sites along with lesser known wetlands of the valley
which includes Hokersar, Shallabugh, Hygam, Mirgund, Badinambal, Narkara, Wullar

ke, Da_l{_l;ligeen Lake, Manasbal lake and associated wetlands, Anchar lake,

L
M‘éumns?é‘r Ahansar, Waskhur Sar, Shalar Sar, Gantmullah Reservoir and wetlands
~ o0 @ﬁm@ow"ﬁisﬁct as well i.e Manibugh, Kranchoo, Chatlum and Freshkhoori. 83
N Ei¥olunteers which include NGO's, bird lovers, students from Kashmir University and
SKUAST (K) participated in this event along with all the field staff of Wildlife Divisions
of Wetlands North.

A total of 813043 number of birds belonging to 39 species were recorded in all

the wetlands. Hokersar contributed 59 % of the total birds count followed by Wullar

(2

Lake 14% and Dal Lake 11.8 %. Common Teal (Anas crecca) with 203133 individuals

% of tofabbird count) was the most abundant species followed by Northern Pintail

,{&mﬁiﬁﬁi&w:witﬁﬂﬁﬂ 327 birds (19.8%) and Eurasian Coot (Fulica atra) with 152208

e individals(18.7%). The seven bird species namely which include Common Teal (Anas
o o credea);, Northem Pintail (Anas acuta), Eurasian Coot (Fulica atra) Mallard (Anas
| platyrhnchos), Shoveler (Spatula clypeata) Gadwall (M. strepera) and Eurasian
Wigeon (Marca spenelope) constituted 98.5 % of the total birds ¢ounted during their+—
AWC -2020. - Deputy Commjssior|er
4°°
i
o
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Copy of the Asian Water-bird Census Report is appended as annexure-G

6. Antipoaching Measures

During the Winter season every year, Wetlands of Kashmir receives lakhs of
Migratory birds from across the world including Siberia, Central Asia and China. These
birds are enlisted mostly in Schedule IV of the Wildlife Protection Act,1972. By virtue
of various provisions of this Act these birds receive complete protection against
hunting, poaching, capturing and selling. These migratory birds however don't restrict
their movements to the protected wetlands only where an institutional mechanism is
in place to ensure conducive and protective environment is provided but also visit to
other large number of unprotected sites as well. Usually it is here at these places
poachers strike and kill these migratory birds in large numbers.

On the very onset of Migratory Birds season and till its culmination, Wetlands
Division Kashmir, Department of Wildlife Protection J&K, remains alert on toes to
ensure these birds are protected not only in the protected wetlands but outside as well.
Surprise raids are conducted by the field staff and poachers are being apprehended
in large numbers along with arms, ammunition, tools, decoys and snares which are
seized under the relevant provisions of Wildlife Act, 1972 followed by lodging of the
cases either in the Police stations or in the Court of Law having jurisdiction.
Department has established a Central Control Room at Srinagar which is assigned the

job of conducting raids and apprehending the culprits based on complaints received
in this behalf.

Statement showing number of guns seized for the last three years is appended
as annexure-H1

Pictures showing seized guns and other tools as antipoaching measures are
appended as annexure- H2

7. Additional measures for Demarcation by way of fixing Demarcation Pillars.

i {ﬁf
L /M o 1 t in continuation to what has been already stated, Department of Wildlife
-~ EFfr J&K in joint collaboration with concerned Revenue Dept., Demarcation and

- M fﬁE- ¢ interpretation Divisions of J&K Forest Department has been finally able to
demarcate Hokersar Wetland Reserve. (copies of the digitally delineated maps of
Hokersar Wetland are appended as annexures- | & J. Now as on date there has been
substantjal prcgress in fixing of demarcation boundary pillars at digitally delineated
points. Pi s of baundary pillars being fixed along the demarcated peripheries of
Ho rsa-rm@ pentled as annexure - K.

= _\_h,},\ ; ,(f.;"'b
ket el
ﬁwﬂx s ‘?Zha ﬂ%cess of demarcation is also being done in compliance to the Orders of

o gt fhg- Hen'ble High Court of Jammu and Kashmir in PIL No:02/2017 and CAW & PIL
@~ (INo.08/2017 titled “Molvi Peer Noor-ul-Haq V/S Chief Engineer and others.
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8. Education and Awareness:

People in general and those living in the fringes of Hokersar Wetland
Conservation Reserve in particularly are made to understand the concept of
sustainable conservation of natural resources. Public discussions, shows and talks
are held involving media both print and electronic. This has brought a change in the
- mindset of the people. A significant reduction in number of poaching cases has been
recorded besides overexploiting natural resources has also gone down.

The role of education in public awareness programmes advocates strongly the
need to engage participation of public and interactions with local communities and
N respond to their queries to make them feel more responsible towards conservation of
f wetlands.

As a sequel many programmes have been organised by Wildlife Division
Wetlands, Department of Wildiife Protection. A photographic profile of different
programmes organised is appended as annexure-L.

B) Wular Lake:

Solid Waste Management:

As already submitted before the Hon'ble National Green Tribunal during
previous hearing the dumping site at Zalwan stands closed and as reported by
- Municipal Committee Bandipora vide there letter No: MC/Bpr/Estt/20/1001-05 Dated:
04-08-2020. Copy appended as annexure — M. The dumping of solid waste is
presently done at Bandipora Bund Side. The Site consisting of 35 Kanals of Land
provided by district administration Bandipora which is 1650 ft away from periphery of
Waular Lake. As asserted by municipal committee in the same letter referred above,
the municipal committee in consultation with district administration have identified 20
Kanals of Land at Mader Kunan Bandipora for disposal of municipal solid waste. The
revenue papers for the new site have been prepared, the new site is away from Wular

B Lake. kY
o v movalof Encroachmants:

Wular conservation and Management Authority has started process of

- encroachment removal from the Lake. In the 1% phase eviction notices have been
issued to 67 encroachers and with the active support of district administration 80
o Kanals (i.e 4 ha) of encroached area has been evicted. The authority is also
persuading the local community to voluntarily remove the encroachments. The

authority will continue the eviction process which has now been started. List of

encroachers in Wular Lake who have been issued notices for eviction is appended ad)|

nnexure- .
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C) Kreentchoo-Chandhara Wetland:
Solid Waste Management:

It has been already submitted that there is no dumping of municipal solid waste
taking place in or in the fringes of this wetland. However, stray incidents of dumping
of garbage at some spots by some locals is reported at times, which is taken serious
by the Department and got removed/cleared by the staff. In order to maintain its
wetland characteristics and conserve as a home to migratory birds, District Magistrate,
Pulwama while exercising powers vested with him under section 144 Cr.PC has
imposed complete ban on dumping of solid waste in and around Kreentchoo-
Chandhara wetlands within 500 Mtrs from the bank/margin/boundary of the wetland.
Copy of the Order No:33-DCP-E/ of 2019 Dated 15.07.2019 is appended as
annexure-0,

Removal of Encroachments:

As per the revenue records the Kranchoo — Chandhara Wetland is spread over
an area of 60 ha comprising of mainly state land, out of which 6.40 ha has been
handed over to the Department of Wildlife Protection, J&K Government in the year
2013, This portion of the wetland is presently under the administrative control of
Wildlife Protection Department. There is no encroachment in the wetland.

In order to ensure that the whole wetland which is comprising of more than 60 ha
including the portion under Wildlife Department is conserved for posterity and
ecological and other services rendered by this wetland sustains for long the proposal
submitted by the Wildlife Department vide No: RWLW/K/Estt /2019-20/957-61
Dated:01-11-2019 has been agreed upon by the Divisional Commissioner Kashmir
and the process for handing over balance left over area comprising of 53.60 ha has
been initiated. Copy of correspondence from Additional Commissioner Kashmir vide
No: ,Div.Com/RA-Hokersar wetland/62/2019 Dated 27/11/2019 is appended as

Wura-ﬁ
LY

'_,49“"' — Thejoift committee comprising of following under the chairmanship of
. reeont -:ﬂi}#i's':igﬁg;-ﬁnmmissimner Kashmir, hereby submit the progress report to the National

s e Green Tribunal on email at - ngt.filing@gmail.com and: judicial-ngt@gov.in on 17-08-
2020,

Since information had to be collected from various Departments, besides a
transit period also prevailed in between for shifting from State hood to the union
territory of J&K coupled with lockdowns notified under COVID-19 Protocol, it took
considerable time to file the compliance report before the National Green Tribunal, i
is prayed before the Hon’ble tribunal that the delay on this account may kindly be
condoned please.

ied
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Dated: (4 -08-2020

1. Divisional Commissioner, Kashmir
(Chairman)

mnwvamnundmnagment Authority (WUCMA)
(Co-opted Member)-ninagar

\

4. 'Deputy Commissioner

Baﬂmmﬁﬂi&‘}‘ issioner

mipmu

. Kashmir (Member)  State Pollution [Inr:ir.;,,‘,'d.': /
Kashmir

Regional
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[ Subject:

. pa—

Reference Nos.

G[JE-EDUER. = vl OF JAMMU AND KASHMIR,
NERAl: ﬂ_«DMINIST RATION DEPARTMERNT,
Civil Secretariat, Srinagar

Constitution of Joint Committee for Hokersar Wetland, Wular Lake
and Kreentchoo-Chandhara Wetiand in District Budaam. |

(it Order dated 09.04.2019 of the Hor'tle N i
i 4. : National Green Trbunal (; .
oA 55 ot s 11 Trebunal (NGT) in Origing

(i) U.O No. FST/Land/20/2019 dated 22.05.201%, from Forest, Environment &
Ecology Department.

Government Order Nc:tm- GAD of 2019
Dated; o4-06.2019

In. pursuance of Order dated 09.04.2019 of the Hon'ble National

Green Tribunal (NGT) in Original Application No. 351/2019, sanction is hereby
accorded to the constitution of 2 Joint Committee comprising the following, to
examine the application regarding unsciéntific dumping of municipal solid waste
into the Hokersar Wetland, Wular Lake and Kreentchoo - Chandhara Wetland:-

(1 |Deputy Commissiorier Budgam j
2. Regioral Director, Poliution Control Board,
e Kashmir b s A ]
3. | Regional Wildlife Warden, Kashmir !

The Commiittes shall submit factual and action taken report to the

Hon'ble National Green Tribunal within two months

No. GAD (Adm) 6 /201 T

Copy to thei-
1,

By order of the Gavernment of Jammu and Kasnmir,q‘_,f_’
nT of.3019 |
(Girdhari Lal) KAS,

Deputy Secretary to the Government.

“ 52 Cated: eM .06.2019

Commissioner/Secretary 10 ire Government, Forest, Environment & F_.cqtprgﬁfr

Departrﬁent. His UO File s also returned herewith., e

Divisional Commissioner, Kashmir. | *F.‘* : tf?j‘/}f’
i Budgam {2 iRR

Deputy Commissioner, [ .

Regional Director, Pallution Control Board, Kashmir A 12 /’ y

Archasoiogy and Museums, JEH.

0sD/spl, Assistant to Advisor (K}, (&), (5) and (%5 e the Governor. : ’7}! T
Priﬁ.ra;te sacretary to the Chief Secretary. N'\o _ '

private Secretary to the Secretary to the Government, GAD. ‘ x , 48 6 "
Government Order fite/Stock filef GAD webste é}}"

Director, Archives,

. e b R LKML\.‘W;?w | W%‘f‘
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GOVERNMENT OF JAMMLU AND kASHM]E
GENERAL ADMINISTRATION DEPSRTMENT
Civil Secretarist, Srinagar

Subjec Re-tonstitution of Jant Committee for hokersa: Wetland, Wula:
L ake and Kreenthoo-Chandhara Wetlanc in Distnes Budgam,

Reference M) Ceder gates 2604 2009 of the Honte Mabonal Green Trtunal (NGT)
Criging: Appleaton No 351,201

™, (#1U.0M0 FST/Land/20/2019 dated 11 07.2019. Fom Forest, Emaronment &
Ecology [epartment

In tormphance with the order dated 09 04 2019 of the o THe
Natanal Green Trnbunai (NGT; in 1A No.295/2019 and Orniginai  Appiication

Mo 351/2019 mmmmm of the NGT, # is
hereby ordered that the foliowing shall

hmmwmehrﬂnkmmﬂrﬂ

dated 04 06 2019
p+1 Divmonal Ex#'n;‘il"ﬂ-ﬂ',-Fi'-l‘ﬂ'l"'_' Chairmar
¢ Deputy Commisssoner Seinagar Member
i Deputy Camenssone: Bandmora C Mempm

THe w"-n ang cohdmions of the oyt
Members shal remain the Sl e
of 2319 dareq 04 06 2019

Committee as alsn s other
as contaned it Gover-ment Drodos Ho 698 .GAD

By arder of the Governmany pi Jammu ana kashmir J

i
S R

& uf
-
;s(zmﬁ ChFitier s,

Addtondl Secretany to the Government

No. GAD (Adm s 2018 v Cated 2€ 07 2010
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NATIONAL INSTITUTE OF TECHNOLOGY SRINAGAR

g
‘ﬁtﬁ Hazratbal, Kashmir (J8K)-190006
L?E@ SI'II‘-F'\J' mllllﬂll'ﬂlﬂ lllll CLLE LR L]
!G‘;}) ;.fc: mdll‘il“. Il"ll.l“m‘ll'l“lﬂ
# No: wmcxébfaﬁj
d Dy 18-03-2020

The Wildlife Warden
Wetlands Division Kashmir,Srinagar

Subject: Preparation of Management Action Plan for the Wetlands under the
jurisdiction of Wetland Division, Kashmir
Ref:  Your No. WLW(WL)/Esstt/2019-20/2461-64, Dr: 18.03.2020

Madam

Please refer to your letter referred above regarding the ‘Preparation of
Management Action Plan for Wetlands under the jurisdiction of Wetland Division,
Kashmir'. In this connection the undersigned is pleased to convey the from this
Centre { i.e. WRMC, NIT Srinagar) to take up the said assignment.

To arrive at the specific and the site oriented objectives in respect of the
aforesaid assignment our team of experts would like interact with your concerned
Officers and may also like to visit these sites for a preliminary assessment of the
present status of these Wetlands.

The final Consultancy Charges that your esteemed organisation may have to
deposit with this Institute{ NIT Srinagar), can be communicated only after finalising
the site specific objectives , of Action Plan, data availability etc. However, your
Organisation may have to deposit the Mobilisation fee for initiating the Project
Work. The Proforma Bill in that regard is also enclosed herewith.

With regards,

Prof.M A, Lone

Head, Water Resources Management Centre
NIT Srinagar, &K



WATER RESOURCES MANAGEMENT CENTRE |
NATIONAL INSTITUTE OF TECHNOLOGY SRINAGAR |

Dt 18.03.2020

No. WRMC/20/90-C

Pro- forma Bill
|

Title of Work: Preparation of Management Action Plan for the Wetlands under

the jurisdiction of Wetland Division, Kashmir |

Name of the Client : wildiife Warden, Wetlands Kashmir Division, Srinagar

Amou?" =

[ s.No. Particulars of the ltem
) - (2} R s Eﬂ]_ J !
1 Mobilisation fee for initiating the Project titled, Preparation of | Rs. 9.0 lac ‘
Management Aclion Plan for the 09 Wetlands under the l . T
jurisdiction of Wetland Division, Kashmir l '
Total Amﬁunt. i 205 Rs.09.00 lacs s = :
(Rs. Nine lacs only)

R — —=
Note: .
1. The above charges are excluding the taxes and other services charges, if any.

< in terms of Mobilsation Charges)

2. As per the Institute Rules ,the Consultancy charge
mentioned above are to be  deposited in advance in the Institute Chest[A/C Details:.
NIT AJC No. in the Name of Director NIT Srinagar: 0391010100000106, J K Bank REC{ NIT)

Srinagar}
ils:
Banl: ANK LT
Address: THE JAMMU AND KASHMIR BANK LTD:REC (NIT) HAZARATHAL SRINAGAR.
Branch: REGIONAL ENGG:C v N
Contact: 2425770
IFSC Code: JAKAORECSGR

Head, WRMC
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Abstract of encroachers (Residents of Zaina Koot )who were served
Iwo notices regarding eviction of land

:'_ S. No | Name & parentage of encroachers =y

sedrarh st s b ot ot

Encroached Land |

Kanals

1.

Haji Gulam Ahmad Wagay
5/0 Gh Rasool Wagay
R/0 Zainkoot, Srinagar.

04

Marlas |

Mohd Abdullah Wagay
5/0 Haji GhulamAhmad Wagay
R/0Q Zainkoot, Srinagar.

04

Gh Rasool Wagay
5/0 GhulamAhmad Wagay
R/O Zainkoot, Srinagar,

Mohd Hayat Wagay
5/0 Ghulam Ahmad Wagay
R/0 Zainkoot, Srinagar.

Nazir Ahmad Wagay
$/0 Ghulam Ahmad Wagay
R/0O Zainkoot, Srinagar.

04

Jalal -U - Din Wagay
S/0 Haji Gulam Ahmad Wagay
R/O0 Zainkoot, Srinagar,

Ghulam Mohd Wagay
5/0 Abdul Ahad Wagay
R/O Zainkoot, Srinagar.

02

Nisar Ahmad Wagay
5/0 Ghulam Mohd Wagay
R/0O Zainkoot, Srinagar

03

Noor-u-Din Wagay
5/0 Ghulam Mohammad Wagay
R/O Zainkoot, Srinagar.

03

10.

Haji Habibullah Rather
5/0 Lala Rather
R/O Zainkoot, Srinagar.

04

| Nazir Ahmad
5/in/law Haji Habibulla Rather
R/0 Zainkoot, Srinagar.

12.

Mohd Shafi Rather
5/0 Haji Habibulla Rather
R/O Zainkoot, Srinagar,

04

13.

Mohd Sultan Sheikh
S/0 Aziz Sheikh

R/O Zainkoot, Srinagar




)

14.

Gh Ahmad Parrey
5/0 Ab Samad Parrey

5 R/0 Zainkoot, Srinag_ar.

15,

' Ab Rashid Parray .
5/0 Gh Ahmad Parray
R/0 Zainkoot, Srinagar.

05

16.

Jan Mohd Parray
S/0 Gh Ahmad Parray

R/O Zainkoot, Srinagar.

17.

Aziz Dar
S/0 Gh Rasool Dar

R/0 Zainkoot, Srinagar.

02

i T TG SN NG ONpCSYOS s W

Farooq Ahmad Dar
5/0 Aziz Dar

R/O Zainkoot, Srinagar.

0z

)

19.

Noor Mohd Dar
S/0 Aziz Dar

R/O Zainkoot, Srinagar.

)

)

20.

Sidiq Sofi
S/0 Rahim Sofi
R/0 Zainkoot, Srinagar.

02

05

Total Land

75

3.75 hac

S a0 6 G O

1

-

—'-.
AN |
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Abstract of encroachers (Residents of Haji Bagh ) who were served two
notices regarding eviction of land

S. No

sk ab b b b sk et okt

Name & parentage of encroachers

Ghulam Rasool Shah
S/0 Abdul Rehman Shah
R/0 Hajibagh,Budgam

2,

Ghulam Nabi Shah
S/0 Abdul Rehman Shah
R/O Hajibagh Budgam

Kanals

03

- B

Encroached Land |

 Marlas

02

3,

Ghulam Mohammad Shah
S/0 Abdul Rehman Shah

| R/O Hajibagh Budgam

02

Aziz Shah
§/0 Samad Shah
R/0 Hajibagh Budgam

10

Abdul Rehman Shah
S/0 Gafar Shah
R/O HajibaghBudgam

08

Abdul Majeed Shah
S/0 Gafar Shah
R/O0 Hajibagh Budgam

Mohd Sultan Shah
$/0 Gafar Shah ;
R/0 Hajibagh Budgam

06

05

Ghulam Mohammad Shah
S/0 Gafar Shah

R/O Hajibagh,Budgam

07

Noora Sofi
S/0 Satar Sofi
R/O Hajibagh,Budgam

- 03

Ahad Sofi
S/0 Satar Sofi
R/0 Hajibagh,Budgam

01

Mohd Akbar Ganie
S/0 Nabir Ganie
R/0 Hajibagh Budgam

04

Amin Ganie
S$/0 Samad Ganie
R/0 Hajibagh ,Budgam

03

Mohammad Ganie
$/0 Amin Ganie

| R/O Hajibagh,Budgam

Ahad, Akbar Nabir & Magsood

/0 Habib Shah
R/O Hajibagh,Budgam

Soni Shah

| /0 Ismail Shah

01

04

03
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-

R/0 Hajibagh,Budgam

Ramzan Shah

16. 02
S/0 Habib Shah
R/Q Hajibagh, Budgam i
17. Ismail Shah 02
$/0 Khazir Shah
R/0O Hajibagh,Budgam :
18. Mohammad Shah 02
$/0 Khazir Shah
R/0 Hajibagh,Budgam -
19. Bashir Shah 02
$/0 Khazir Shah
R/0 Hajibagh Budgam : =&
20. Nabir Shah 02
5/0 Khazir Shah
£ R/Q Hajibagh Budgam
Total:-. 72
3.60 hac
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Unien Territory ef Janunu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Jalal -1 - Din Wagay
$/0 Haji Gulam Ahimad Wagay
R/0 Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20/ D [ &§ —F > pared: /| .03-2020
Subject:  Notice under Sectdon 36 (B), 27 (3}, 33(c), 51 & 52 of Indizn

Wildlife Protection Act, 1972.

In continuation to this office letter No:- WLW(WIL)/Estt/2019-
20/1463-67 Datbd:-24-01-2020,wherein you were given a iime pesicd of
seven days to produce legal documentary evidence if any, in suppoit of
your claim thal you are Lhe righlf‘ul owner of the portien ol the wetland
measuring (2} Kanal's which is [alling inside Beat Zainkoo:r, Rlock
Zainakeol ﬂ?rl,ak'es Range Hokersar Welland Reserve, Now, despite lapse
of (40) days, yvou have failed to produce the saime. In this context, you are
given 2™ chance t¢ produce legal documentary evidence if any, in support
of your claim, within seven days time from the issuance of this “2nd
Notice” failing which action as warranted under rules shall be taken on

your cest and responsibitiny.

5 :
Wil ‘:ﬁrﬁ.

[
7
_-;:f Wetlands Division Kashmir
2 Srinagar

Copy for information Lo

1. District Magistrate, Srinagar for informarion and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar{Executive Magistrate) Srinagar for informaztion &
necessary action,

4. Range Officer, Hokersar Range for information and necessary
follow up. A

e

e
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{mion Territory of jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Gh Ahmad Parrey
S$/0 Ab Samad Parvey
R/O Zainkoot, Srinagar.
WLW(WL)/Estt/2019-207 3785 3- & 7 Dated: //03.2020

Subject:  Notice under Section 26 (B), 27 (3), 33(c), 51 & 52 ¢f Indian
Wildlife Protection Act, 1972.

In centinuatien to this office letrer No: WL‘;“#"(“"].};"ES’I:L-"EHH}-
20/1768-72,Dated:-1 3-02-2020,wherein you were given a time period of
seven days to produce legal documentary evidence if any, in suppoyt of
your claim that vou are the rightful cwner ¢f the portion of the wetland
measuring (5) Kanal's which is falling inside Beat Zainkoot, Block
Zainakoot (}F E:akos Range Hoxersar Wetland Reserve, Now, despite lapse
of {20) days, you have failed to produce the same. In this contexi, you are
given 2™ chance to produce legal documentary evidence if any, in support
of your claim, within seven days time from the issuance of this “2nd

Notice” failing which action as warranted under rules shall be 1aken on

'i-.,."."’ W :m“p 'Qut/

gt * Wedanis I} ﬂsiar. Kashmir
Srinagar

yvour cost and responsibiliny.

Copy for infermation to:

District Magistrare, Srinagar for information and necessary action,

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehzildar(Executive Magistrate) Shalteng Srinagar for information &
necessary action,

4. Range Officer, Hokersar Range for infoermatien and necessary

follow up. '%

ey
L
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Umion Tervitory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wellands Division

2" ~Notice

Srinagar
Mohd Sultan Sheikh
S/Q Aziz Sheikh
R/0 Zainkoot, Srinagar.
WLWWLYEstt/201920/ 9 /3 & —§ 2 Dated: //.03.2020

Subject:  Naotice under Section 36 (B), 27 (3), 33(c). 51 & 52 of Indian
Wildlife Protection Act, 1972,

In continuation to this office letter No:- WLW(WL)/Estt/2018
20/1720-24,Dated:- 1 3-02-2020 wherein vou were given a time period of
seven days 1o produce legal documentary evidence if any, in support of
your claim thal vou are the rightful owner ol the portion of the wetland
measuring (5) Kanal's which is [alling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve. Now, despile lapse
of (20 days, ','Gurhm-'e failed 10 _pmd'ur:c the same. In this context, you are
given 2" chance to produce legal documentary evidence if any, in support
of vour claim, within seven days time from the issuance of this “2nd

Notice"” failing which action as warranied under rules shall be taken on
g

W) witair ﬁ%

4 Weltlands Diyision Kashmir
Srinagar

your cost and responsibility.

J

Copv for infermation te:

o

. District Magistrare, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Rezion for informartien and
necessary acion

3. Tehsildar{Executive Magistraie) Shalteng Srinagar for information &
necessary aclion.

4, Range Officer, Hokersar Range for information and recessary

follow up. ﬂ

@
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Union Territory of Jammu & Kashmir

Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Mohd Shafi Rather
§/0) Haji Habibulla Rather
R/OQ Zainkoot, Srinagar
WLWOWL)/Estt/2019-20/ 3/ 93- 7 2 Dated: {/.03.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(¢), 51 & 52 of Indian
wildlife Protection Act, 1972.

I continuation to this office letter No:- WLW(WLY/Estt/2019-
20/1715-19,Dated:- 13-02-2020,wherein you were given a fime penod of
seven days to produce legal documentary o idence if any, in support of
vour claim that you are the rightful owner of the portion ol 1the wetland
measuring (4) Kanal's which is failing inside Beal 7ainkoot, Block
7Zainakoot {]ﬁ.ﬂkﬂﬁ Range Hokersar Wetland Reserve. Now, despite lapse’
of (20} days, 3=-uu-have failed 1o prudﬁrr the same. In this context, you are
given 2" chance to produce legal documentary evidence if any, in supporl
of vour claim, within seven days time from the issuance of this “2nd

Notice” failing which action as warranted under rules shall be taken on

y ;l ,F Wi t*!:?b ar%

¥ Wetlands Division Kashmir
- Srinagar

your cost and responsibility.

Copy for information to:

District Magistrate, Srinagar for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for informarion and
necessary action

TehsildariExecutive Magistrate) Shalteng Srinagar for inforimation &

necessary action.
4. Range Officer, Hokersar Range for informaticn and nhecessan

follow up. 2

74l

[,

L2
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2™ —Ngtice

Union Tervitory of Jawimu & Kashmir
Dapm tment of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Noor Mohd Dar
S/0 Aziz Dar
R/0 Zainkoot, Srinagar.
WLW(WL)/Estt/2016-20/d00%- 07 Dated: v 03.2020

Subjecr:  Notice under Section 36 (B), 27 (3}, 33(¢), 5! & 52 of Indian

wildlife Protection Act, 1972,

In continuation to this office letter No:- WLW(WL)/Estt/2019-
20/1745-49,Dated:- 13-02-2020,wherein you were given a time period of
seven dayvs to produce legal documentary evidence if any, in support of
your claim that you are the rightful owner of the portion of the wetland
measuring (Z) Kanal's which is falling inside Beat Zainkoot, Block
Zainakeot ﬁfﬂkes Range Hokersar Wetland Rescrve, Now, desnite lapse

of (20} days, you have failed to produce the same. In this context, yeu are

given 2* chance 1o produce legal documentary evidence if any, in suppori

of your claim, within seven days time from the issuance of this "2nd

Nolice” failing which action as warranted under rules shall be taken on

e

ivision Kashmir
inagar

your cost and responsibility.

l J ’! ‘_I Wil
. Wetlands

Copy for information to:

1. District Magistrate, Srinagar for information and necessary action,

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Fxecutive Magistrate) Shalteng Srinagar for infurmatiun &

necessary action.
4. Range Officer, Hekersar Range for information and necessary

follow up. /_1
.
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2™ -Notice

Limign Territooy of Jawmu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Jan Mchd Parray
/0 Gh Ahmad Parray
R/0 Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20/ 3503 - ' 2 Dated: 1.03.2020

Subject:  Notice under Section 36 (B}, 27 (3), 33(c), 5 & 52 of Indian
wildlife Protection Act, 1972.

In continuation to this office letter No:- WEWOWLY/Est1/2019-
20/1730-34,Dated:- 13-02-2020,wherein vou were given a time period of
seven days to produce legal decumentary evidence if any, in support cf
your claim that you are the rightful ewner of the portion of the wetiand
measuring {E_]__Kaﬂal's which is falling inside Beat Zainkoot, Block
Zainakoeo! of Lakes Range Hokersar Wetland Reserve. Neow, despite lapse
of {20) days, vou have failed to produce the same. In thi context, you are
given 2™ chance to produce legal documentary evidence if ary, in support
of your claim, within seven days time from the issuance of this “2nd
Notice” failing which action as warranted under rules shall ke taken on

vour cost and responsihility.

6
Witdhife Whrdea
Werlands D{ﬁsmn Kashniir
Syinagar
Copy for infermation to:

District Magisirate, Srinagar for information and necessary acticn.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive Magistrate) Shalteng Srinagar for information &

necessary aclion.

Range Officer, Hekersar Range for infermation and necessary

follow up.

o
-

:E'..
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Umion {erritory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

2% —Netice

Srinagar
Sidig Sofi
570 Rzhim Sofi
R/0 Zainkoor, Srinagar.,
WLW(WL)/Estt/2019-20/ 3215 - 1N Dated: '103.2020

Subject: Nelice under Section 38 (B), 27 (3), 33(c), 51 & 52 of Indian
wildlife Protection Act, 1972,

In continuation to this effice letter No:- WLWOWL) Estt/2019-
?Ufl?ﬁﬂ—i-—l,[}ared:-lE-(!E—EG?ﬂ,wherein Vou were given a time period of
seven davs t¢ produce legal documentary evidgence if any, in support of
your claim that yvou are the rightful owner of the portion of the wetland
measuring (5) Kanal's which is falling inside Beal Zainkoot, Block
Zainakool nmkcs Range Hokersar Wetland Reserve, Now, despite lapse
of (20} days, vou have lailed to produce the same. In this context, you are
given 2™ chance to produce legal documentary evidence if any, in suppert
ef your claim, within seven davs time [rom the issuance of this “Znd
Netice” lailing which action as warranted under rules shall be taken on

your cost and responszibility.

Copy for information o

L. District Magistrate, Srinagar for information and necessary action.

Regional Wildlite Warden, Kashmir Region for information and

necessary action

Tehsildar(Executive Magistrate) Shalteng Srinagar for informaiion &

necessary action. '

4. Range Officer. Hokersar Range for information and necessary
follow up.

P

T

%
r
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Union Tervitory of jamonu & Kaskmir
Department of Wildlife Protecticn
Office of the Wildlife Warden Kashmir Wetands Division

Srinagar
Gh Rasool Wagay
£/0 GhulamAhmad Wagay
R/0 Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20/ 221§ - 33 Dared: M .03-2020
Subjeci: Notice undar Section 36 {8, 27 (3), 33{c), 51 & 52 of Indian

wildlife Protection Act, 1972,

In continuation to this office letter No:- WLW(WL)/Esi1,/2010-
20/ 1448-52,Dated:-2=-01 - 2020, wherein you were given a time pericd of
seven days to produce legal documentary evidence if any, in sunport of
your claim that ycu are the rightful ewner of the pertion of the wetland
measuring {_i Kanal's which is falling inside Reat Zainkoo:, 2lock
zainakoot of Lakes Range Hokersar Wetland Reserve. Now, despite lapse
of 40) days, you have failed to produce the same. In this context, you are
given 2™ chance to produce legal documentary evidence if any, in support
of your claim, within seven days time [rom the issuance of ibis “2ngd

Notice” failing which action as warranted under rules shall be taken on

1;] WildHF '::Qnﬁ./

| 5 Wedands Diyision Kashmir
S Srinagar

your cost and responsibility.

Cepy for informatien to:

1. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action :

3. Tehsildar(Executive Magisirate} Srinagar (or information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary
follow up. A

@
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Union Territory of Janimu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Divisien
Srinagar

2™ -Notice

Mohd Hayatr Wagay
$/0 Ghulam Ahmad Wagay
R/ Zainkeot, Srinagar.

WLW(WL)/Estt/2019-20/ 223%- 2% Dated: 11.03-2020

Subject:  Notice under Section 36 (B), 27 (3), 33{c}, 51 & 52 of Indian
Wildlife Protection Act, 1972

In continuation 1o this office fetter No:- WLW{WL)/Estt,/ 2019
20/1433-37 Dated:-24-01 - 2020,wherein vou were given a iime period ol
seven davs 1o preduce legal documentary evidence it any, in support of
yvour claim that yvou are the rightful owner of the portion of lhe wetland
measuring (4) Kanal's which is falling inside Beat Zainkoot, Block
Zainakool nfTal-:es Range Hokersar Wetland Reserve. Now, despite lapse
of i‘—Lﬂ} davs, vou have failed to produce the same. In this CONTEXT, you are
given 2 chance to produce legal documentary evidence if any, in support
of vour claim, within seven days time from the issuance of this “2nd

Notice” failing which action as warranted under rules shall be taken on

your cost and responsibility. 0

=
i ,.- ) Wildlife r n,

h ‘atlands Division Kashmir
Srinagar
Copyv for information to:

1. Distriet Magistrate, Svinagar tor information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar{Fxecutive Magistrale) Srinagar for information &
necessary action.

4. Range OHicer. llokersar Range for information and necessan

follow up. 5
)
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Ab Rashid Parray
§/00 Gh Ahmad Parray
R/0) Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20/,3 1 & 5 =)L Dated: // .03.2020

Subject: Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

in continuation to this office letter No:-
WLWI{WTL)/Esti/2019-20/1725-29,Dated:- 13-02-2020,wherein vou were
given a time period of seven days to produce legal documentary evidence
il uny, in support of your claim that you are the rightful owner of the
portion of the wetland measuring ELKalla['ﬁ which is falling inside Beat
Zainkool, Block Zainakoot of Lakes Range Hokersar Wetland Reserve,
Now, despite lapse of (20) days, you have failed to produce the same. In
this context, you are given 2" chance to produce legal documentary
evidence if any, in support of vour claim, within seven days time from
the issuance of this “2nd Notice” failing which action as warranted undoer

rules shall be taken on your cost and responsibility.

. Wetlands Division Kaghmir
agar
Copy for information to:

I. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Execntive Magistrate} Shalteng Srinagar for information &
necessary action.

4. Range Officer, Hokersar Range for information and neccssary
follow up.
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Union Terrttory of lammu & Kashniir
Department of Wildlife Protection
Oftice of the Wildlife Warden Kashmir Wetlands Division

2" -Notice

Srinagar
Aziz Dar
S/0 Gh Rasool Dar
R/0) Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20/,.9 /93-7 ¥ Dated: /] .03.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

In continuation to this office letter No:- WLW(WL)/Est1/2019-
20/1735-39,Daled:- 1 3-02-2020,wherein you were given a tine period of
seven days te produce legal documentany evidence if any, in subport of
your claim that vou are the rightful owner of the portion of the wetland
measuring (2) Kanal's which is falling inside Rear Zainkoot, Block
Zainakoot of iakes Range Hokersar W etland Reserve. Now, des_pite lapse
of (20) days, you have failed 1o produce the same. In this context, you are
given 2" chance to produce legal documentary evidence if any, in support
of vour claim, within seven days time from the issuance of this “2nd
Notice” failing which action as warranted under rules shall be taken on
yvour cost and responsibility.

Vi
i

WD widife pvipden:
_‘ﬁ}ﬁgﬂands Division Kashmir
s Srinagar

Copy for information to:

1. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. TehsildariIxecutive Magistrate) Shalteng Srinagar for information &
necessary action,

4. Range Officer, Hokersar Range for information and necessary

follow up.
{5}
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2™ —Ngtice

Union Terrvitory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wedands Division

Srinagar
Farocq Ahmad Dar
/0 Aziz Dar
R/Q Zainkoot, Srinagar. _
WLW(WLY/Estt/201020/3 19 & - 3 Qe Dated /| 03.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 5 & 52 of Indian
Wildlife Protecticn Act, 1972,

In continuation ¢ this office letrer No:- WLW(WL)/Est1/2019-
20/1720-44,Dated: 13-02-2020,wherein vou were given a iime period of
seven days 1o produce legal dﬁcumcntar@-‘ evidence if any, in support of
your claim that you are the rightful owrer of the portion of the wetland
measuring (2) Kanal’s which is falling inside Beat Zainkeot, Block
Zginakeot of Lakes Range Hokersar Wetland Reserve. Now, despite lapee
of (20) days, yeu have failed te produce the same. In this context, vou are
given 2™ chance to produce legal documentary evidence if any, in support
of your claim, within seven days time from the issuance of this “Znd
Netice” failing which action as warranted under roles shall be taken on

vour cost and responsihilinge.

e (S
g wildlife Wargén,
;'i‘f.ﬂ’etlands Divicicn Kashmir
e Sriagar

Copv for information to:

1. District Magistrate, Srinagar for information and necessarv action.

2. Regional Wildlife Warden, Kashmir Regien for informatien and
necessary action

3. Tehsildar(Executive Magistrate) Shalteng Srinagar for information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary
follow up.

e

)
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Union Territory of Jammu & Kaskmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

2™ -Netice

Srinagar
Nazir Ahmad
S/in/law Haji Habibulla Rather
R/0 Zainkool, Srinagar.
WLW(WL)/Estt/2019-20/00 16 2 - €3 ~ Dared: {03.2620

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 cf Indian
Wildlife Protection Act, 1972,

In continuaticn o this office lerter No- WLW{WL)/ Tsii /2015
20/1710-14, Dated:- 13-02-2020,wherein you were given a time period of
seven days to preduce legal documentary evidence if any, in support of
vour claim thal you are the rightfui owner of the portien of the wetland
measuring E:I_l . Kanal's which is falling inside Beat Zainkoot, Block
Zainzkoot of Lakes Range Hokersar Wetland Reserve. Now, despile lapse
of (20) davs, vou have failed to produce the same. In this context, you are
given 2™ chance to produce legal decumentary evidence if any, in support
of your claim, within seven days time Irom ihe issuance of this "2nd

Notice" failing which action as warranted under rules shall ke taken on

7
|'

| iy ‘_Q M
\G! wildiife W

f_\ Werlands D1 ision kashmiy
Sr gar

vour cost ané responsibility.

Copy for infermation to:

[E—
]

District Magistrate, Srinagar for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for mform*mm* and

necessary action
3. Tehsildar(Executive Magistrate) Shalteng Srinagar for information &

necessary acrioln.
4. Range Officer, Hokersar Range for information and necessary

fallow up. (]




2= D P D

)

)

2

™%

D-7

Union Tervitory of Jarmmu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Divisicn

2" -Naticz

srinagar
Nisar Ahmad Wagay
£/0 Ghulam Mohd Wagay
R/Q Zainkeot, Srinagar.
WLW(WL)/Estt/2019-20/ <2 1 S 5 € 1 Dated:  /1.03-2020

Subject:  Notice under Section 36 (B), 27 (3}, 33(c), 51 & 52 of Indian
wildlife Protection Act, 1972,

In continuation 1o this office letter No:- WLWOWL/Fati /201 8-
20/1468-72,Dated:-24-01-2020,wherein vou were given a time peried of
seven days 1o produce lesal documentary evidence if any, in support of
your claim that you are the rightful owner of the portion of the wetland
R1Easuring i_3_]_ Kanal's which is [alling inside Beat Zainkoai, Biock
Zainakool of Lakes Range Hokersar Wetland Reserve. Now, despile lapse
of (40) days, vou have failed to produce the same. In this context, you are
given 2* chance to produce legal documentary evidence if any, in support
of vour claim, within seven days time from the issuance of this "2nd
Notice” lailing which action as warranted under rules shall be taken on

Weﬂands ivision Kashnur
magar

vour ¢ost and responsibilin.

Copy for information to:

1. District Magistrate, Srinagar for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for informaticr and

necessary action
3. Tehsildar(Executive Magistrate) Srinagar for information &

necessary aclion.

4. Range Officer, Hokersar Range for information and necessary

|

follow up. /}
%
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Union Territory of Jammu & Kashmir
Department of Wildiife Protection
Office of the Wildlife Warden Kashmir Wetlands Divition

2™ -Notice

Srinagar
Ghulam Mohd Wagay
$/0 Abdul Akad \Wagay
R/0 Zainkoot, Srinagar.
WLW(WL)/Estt/2018-20/ 3 15 X-5 F- Pated: //.03-2020

Suhject:. Netice under Section 36 (8), 27 (3), 33(c), 51 & 52 of Indian
wildlife Protecticn Act, 1972.

In coniinuation to this office letter No:- WLW{WL)/Estt/2010-
20/1438-42,Dated:-24-01-2020,wherein you were given a time period of
seven days 1o preduce legal decumentary evidence if any, in support of
vour claim that you are the nightfu! owner of the portion of the werland
measuring (2) Kanal's which is falling inside Beat Zainkoot, Block
Zainakmt_ﬂmkes Range Hokersar Wetland Reserve. Now, despite lapse
of (40) days, vou have failed to produce the same. In this context, you are
given 2 chance to produce legal documentary evidence if any, in supnort
of your claim, within seven davs tme from the issuance of this “2nd
Notice" failing which action as warranted under rules shall be taken on

yvour cost and responsibility.

|l'.

v J‘ wildli éL &'&r

Wetands Divisior Kashmir
Pae Stinagar
Copv for informarion 1o:

. District Maaistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for infermation and
necessary action :

3. Tehsildar(Executive Magistrate} Srinagar for information &

necessary action,

Range Officer, Hokersar Range for informaticn and necessary

follow up. 5'
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Union Territery of famnru & Kashmir
Department of Wildlife Protection
Otfice of the Wildlife Warden Kashmir Wetlands Division
Srinagar

2™ —Notice

Noor-u-Din Wagay
5/0 Ghulam Mohammad Wagay
R/0 Zainkool, Srinagar.

WLW(WLY/Este/2010-20/ G & § - Dated: /f p3-2020

Subject: Neotice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

In continuation to this office letler No:- WLW(WL)/Estt/2019-
20/1458-62,Cated:-24-01-2020,whercin you were given a time peried of
seven days to preduce legal documentary evidence if any, in sunport of
vour claim Lhat you aie the rightful owner of the portion of the wetland
measuring (3) Kanal's which is falling inside Beat Zainkoot, Block
Zainakeot of Lakes Range Hokersar Wetland Reserve. Now, despite lapse
of (40) days, vou have failed ro produce tlie same. In this context, you are
given 2™ chance to produce legal decumentary evidence if any, in suppoert
of yvour claim, within seven davs lime from the issuance of rhis “2nd

Notice” tailing which action as warranted under rules shall be taken on

U
wildiife Warden,

/Weilands Division Kashmir
Srinagar

your cost and responsibility.

Copv for informarion ro:

1. District Magistrate, Srinagar for infermaltion and necessary acrion.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action ;

3. Tehsildar(Executive Magistrate} Srinagar for infermation &
necessary action.

4. Range Officer, Hokersar Range for infermation and necessan
follow up. 5

f
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2" -Ngtice

Unien Territory of Jemmu & Kashmir
Deparunent of Wildiife Protecuon
Office of the Wildlife Warden Kashmir Wetlands Divisien

Srinagar
Haij Hahibullah Rather
$/0 Lala Ralber
R/0 Zainkoot, Srinagar.
WLW(WL)/EsIt/2019-20, 22209 - »2 Dated:  1%.03-2020

Subject: Notice under Section 36 (8), 27 (3), 33(c). 51 & 52 of Indian
Wildlife Protection Act, 1972.

In continuaiion to this office letter No: WLW{OWL)/ESTT 201 8-
20/1428-32,Daled:-24-01-2620,wherein you were given a iime period of
seven days to produce legal documentary evidence if any, in support of
your claim that yeu are ihe rightful owner of the portion of the weliand
measuring (4) Kanal's which is falling inside BReat Zainkoot, Bleck

Zainakoot oft Lakes Range Hokersar Wetland Reserve. Now, despite lapse

of (40 days, vou have failed to produce the same. In this context, you are

given 2 chance 1o produce legal decumentary evidence if any, in support
of your claim, within seven days time [rom the issuance of this “2nd
Notice” failing which action as warranted under rules shall be taken on

vour enst and responsibility,

7
o U
\ J wildlife Wardén.
Wetlands Division Rasnmiy

1 i Srinagar
Copv for information to:

1. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary aclion i

3. Tehsildar(Executive Magistrate) Srinagar for information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary
Tollow up .

&
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Union Territory of Jammu & Kashmir
Departiment of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

2" _Negtice

Srinagar
Nazir Ahmad Wagav
$/0 Ghulam Ahmad Wagay
R/0 Zainkoot, Srinagar,
WLWOWL)/Estt/2019-20/ 232323 - 373 Dated: 11.03-2020

Subject:  Notice under Section 36 (B), 27 (3), 33{c), 51 & 52 of Indian
wildlife Proweciion Act, 1672.

In continuaticn to this office letter No;- WLW{WL /Tt /20519
20/1423-27 Dated:-24-01-2020,wherein you were given a thime pericd of
seven days to preduce legal decumentary evidence if anv, in suppert of
your claim that veu are the rightful owner of the portion of the wetland
measuring (4} Kanal's which is falling inside Beat Zainkoot, Rock
Zaimakoot Gmkf:s Range Hokersar Wetland Reserve. Now, despite lapse
ol {40} days, vou have failed to produce the same. In this context, you are
given 2** chance to produce legal documentary evidence if any, in sunnuort
of vour claim, within seven days time from the issuance of this “2nd
Motice” failing which action as warranted under rules shall be taken on

b3 Wildlife Warden,

] ;
\ lejk Wetlands Division Kashmir
% Srinagar

vour cost and respansibility

Copy for information to:

g

. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Regien for informatien and
necessary action \

3. Tehsildar(Executive Magistrate) Srinagar for information &
necessary action.

4. Range Officer, HoKkersar Range for infermation and necessary
follow up. i
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Unign Terriovy of Jammu & Kashmir
Department of Wildiife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

2" -No. .<¢

Srinagar
Haji Gulam Ahmad Wwagay
S/0 Gh Rasocl Wagay
R/0 Zainkeot, Srinagar.
WLW{WIL/Estt/2019-20/ 2335 -M 3 Dared: 11:03-20:20

Subject: Nolice under Section 38 (B), 27 (3), 23(¢), 51 & 52 ef Indian
Wildlife Protection Act, 1972,

in continuation 1o this office letter No: WLWI{WL)/Esu/ 2018
20/1453-37,Dated:-24-01-2020wherein you were given a time period of
seven davs to produce legal documentary evidence if any, in support of
your claim that you are the rightful owner of the portion of the wetland
measuring i'.ﬁ_ Kanal's which is falling inside Bear Zainkoot, Biock
Zainaioot of Lakes Range Hokersar Wetland Reserve. Now, desplite sapsc
of (1)} days, vou have failed to preduce the same. In this context, vou ar
given 2™ chanee 1o produce legal documentary evidence if any, in support
of veur luim, within seven days time from the issuance of this “2nd

Nedee” tailing which action as warranfed under rules shall be tasen on

wildli (Q%

Wetlands Division Kashmir
Srinagar

youD cost and responsibiiity.

Cepy for information to:

1. District Magistraie, Soinagar for information aod necossary’ aclion,
2. Regional Wildlife Warden, Kashmir Region for information and

necessary aclion
3. Tehsildar (Executive Magisirate) Srinagar for information &

Necrssary action.
4. Range Officer, Hokersar Range for informaticn and necessan

Follow up.
|
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Union territory of jommu & Kashmiy
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar

2" —Ngtice

Mohd Abdullah Wagay
£/0 Haji GhulamAhmad Wagay
R/O Zainkoor, Srinagar.

WLW(WL)/Est1/2015-20/ 28494 - 18 Dated: V1 .03-202¢

Subject: Notice under Sectiom 36 (B), 27 (3), 33(c), 51 & 52 ef Indian
Wildiife Protection Act, 1972.

In continuation to this office letter No:- WLW(WL)/Estt/2019-
20/1443-47 Dated:-24-01-2020,wherein you were given a2 time period of
seven davs o produce legal decumentary evidence if ay, in support of
your claim that you are the rightful owner of the pertion of the wetiand
measuring (4} Kanal's which is falling inside Beat Zainkoot, Bleck

i

fainakeot of Lakes Range Hokersar Wetland Reserve, Now, despite lapse

-~ of (40) days, vou have failed to produce the same. In this context, vou an

given 2" chance to produce legal decumentary evidence il any, in support
of yeur claim, within seven days time [rom the issuance of this “2nd
Nulice™ failing which aciion as warranted under rules shall be taken on

| “ W le.l \ba%

Wetlands vision Kashmir
Srinagar

your cost and responsibility,

Copyv for information to:

—

- District Magistrate, Srinagar for information and necessary acrien.

2. Regional Wildlife Warden, Kashmir Region for mfurrnanpn and
necessary action

3. Tehsildar(Executive Magistrate) Srinagar for information &
necessary action,

4. Range Officer, Hokersar Range for informatien and necessary

follow up.
f//]
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| e




3

D 2.0

)

J

D-1

2™ -Ngtice
Union Territory of jammu & Kashmwir =
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division
Srinagar

Ghulam Nabi Shah
$/0 Abdul Rehman Skah
R/0 lajibagh,Budgam

WLWIWL)/Estt/2019-20/ 2249 - S% Dated:  11.03-2020

Subject:  Notice under Section 38 (8), 27 (3), 33{c), 531 & 52 ef Indian
Wildlife Protection Act, 1972,

nocontineation to this office letler No WL WIWL) /Estt/2019
24/ 138387 Dated:-24-01-2020,wherein YOu wore given o thne perisd of
seven davs to produce legal docum entary evidence if any, in supporr of
your claim that yeu are the rightfu! euwner of the portion of the weiland

measuring (2) Kanal's which ¢ falliny inside Beat Zainkoor Block

e

Zainakoot of Lakes Range Hokersar Wetland Reserve, Now, desgite lapse

of (40} days, you have failed to produce the same. In this CONEext, v are
given 2* chance to produce legal dec umentary evidence if any. in suppors
ol your claim, within seven days time from the isseance of thiz “Zud
Notice” failing which action as warranted under rutes shall be 1aken on
your cost and responsibility.

-,

A Wildlifd Wdrdets,
{ Wetlands Division Kaslaair
‘tnnagm
Copy for information to:

. District Magistrate, Budgam for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for lﬂfﬂﬂ"'!'-'tt‘{‘n and
Recessary acticn

3. TehsildartExecutive  Magisirite Budgamifor informaticn &
neccssar} actien.

4. Range Officer, Hokersar Range Yor information and necessary

follow up.
b
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2™ —Notice

Crion Tevritory of Jamnau & Kaskmir =
Department of Wildlife Protection
Otfice of the Wildlife Warden Kashmir Wetlands Bivision

Srinagar
Ghulam Mohammad Shah
S/0 Abdul Rehmazan Shah
K/Q )ajibagh Brdgam
WLWWL)/Fst/2019.207 2as4-sa Dated:  \L03-2020

Subject:  Notice under Section 36 (8), 27 (3}, 33(c), 31 & 52 of Indian
wikdlifs Protection Act, 1972,

In centinuation: to this office letter No:- WLWIWL) /Estr /201 6-
2071 388-92 Dared:-24-01-2020,wherein Vou were given a fimme period of
seven days 1o produce leaal documentary evidence if any, in support of
your claim that you are the rightful owner of the portion of the wetland
measuring (2) Kanal's which is falling inside Rear Zainkool, Riock
Zainakoor nmkrs Range Hokersar Wetland Reserve, Now, desnite lapse
of (40} days, you have failed 1o produce the same. In this context, you are
glven 2% chance to produce legal documentary evidence if any, in support

- ef your claim, within seven davs time from the issuance of this “2nd

Notice™ failing which action as warranted under rules shall be takan on

vour cost and responsibility. I

[ g (5
\ j’ ' Wildlife W ardey
"4 Wetlands Division Rashir
o Srinagar
Copy for information to:

1. District Magistrate, Budgam for information and NECeSIANY 2ot
- Regioral Witdlife Warden, hashnir Kegion for informatior and
nacessary action
3. Tehsildar(Executive  Magistrate Budgam)for infermation &
necessary action.
<. Range Officer, Hokersar Range lor information and NECessary

follow up.
¢
]

{
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Union Territory of Jawinu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Wirden Kashmir Wetlands Divigien

i =Notice

Srinagar
Ghulam Ragool Shah
5/0 Abdul Rehman Shah
k/OQ Haiibagh, Budganm
(%1
WEWIWL)/Fst/2019-20/ 2259 - &k Dated: 1 .(33-2020

Subject: Natice under Section 36 (B}, 27 (3), 33(c), 51 & 52 of Indian
wildlife Proteciion Act, 1972,

in centinuation to this office letter No- WLW(WL) “Estt /2019
Eﬂ_.f'!3FS-SE,Dan*:i:—E-Lﬂ1-202(3,11‘hon~in YOoU were given a time period of
seven days to preduce legal documentary evidence if any, in supporr of
your claim that you are the rightful ewner of the portion of the wetland
measuring (3) Kanal's which s falling inside Bear Zainkoo: Rlock
Zainakcot of Lakes Range !lokersar Welland Reserve. Now, despite lapse
of (40) days, vou have failed 10 produce the same. In this context, you are
given 2* chance to produce legal decumentary evidence if any, in support
of your claim, within seven davs time from the issuance of this “2nd
Notice” failing which action as warranted under reles shall be taken on
your cost and respensibility.

. {‘F Wildlife W g
M4 Wetlands Division Kachmir
L Srinagar

Copy for infermation 1o

I. District Magistrate, Budgam [or iniormation aad necessan action.

. Regional Wildlife Warden, Kashmir Region for information und
necessary action

3. Tehsildar(Executive Magistrate  Budgam)for information &
NeCessary action. :

4. Range Officer, Hokersar Kange tor informatien and necessary
follow up.

I
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Copy for information to:

0-1

Union Territory of Jammu & Kashwir
Dapartment of Wildlife Protection
Office of the Wildlife Warden Kashmir Werlands Division

2™ _Naotic

Srinagar
Aziz Shah
$/0 Samad Sha-~
R/O Hajibagh,Budgam
WLWIWL)/Est1/2019-20/ a8 e\ - 68 Dated:  \1.03-2020

Subject:  Notics under Section 36 (8}, 27 (), 33(c), 51 &S
Wildlife Proteciion Act, 1972,

(L% ]

cf Indian

In continuartion ro this ofiice letter No- WLW(WL)/Estt 201 0-
Eﬂf’!-l]3-1?.i.'—'utcd:-2-§-{)l 2020, wherein vou

seven days 1o produce legal documentary evidence if any, in support of
your clain 1h:

it you are the rightiul owner of the portion of the wetland
measuring (0) Xanal's which is falling

Were given 2 time pericd of

inside Real Zainkoot, Block
Zainzkoot of Lakes Range Hokersar Wetland Resérve, Now, despire lapse
of (40} days, you have failed ro produce the same, In this context, you are
given 2* chance to produce legal documentary evidence if any, in support
of your claim, within seven dayvs iime {rom (he issuance of this “2ug
Notice” failing which action as warr

Your cost and responsibility,

anted under rules shall he taken en

1) wadige ﬁigj/

| S i ]
‘i Wetlands Division Kashseir
b Srinagar

i =

- District Magistrate, Budgam for information and necessary action.

2. Regional Wildlife Warden, Kashmir Repion for information and
necessary action

3. Tehsildar{Fxecutive Magisirate  Budgam)for
necessary action,

4. Range Officer, Hokersar Range for information
follow up.

informaticn &

and necessary

i
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Unioa Territory of jarmmu & Kaskiniy
Department of Wildlife Protecticn
Office of the Wildlife Warden Kashmir Wetlands Division

2" -Notice

Srinagar
Abdul Rehman Shah
5/0 Gaflar Shah
R/0 Hajibagh,Budgam
WIW(WL)/Estt/2019-20/ 4269 - 3> Dated:  11.03-2020

Subject:  Notice under Section 36 (R), 27 (3), 33{¢), 51 & 52 of Indian

Wildlife Protection Act, 1972,

In continuation to this office letter No:- WILW{WL)/Eeit/ 2016
20/13493-97 Dated:-24-01-2020 wherein vou were given a time peried of
seven days to produce legal documentary evidence if any, in support of
your ctaim that you are the rightful owner of the portion of the weiland
measuring (8) Kanal's which is falling inside Beat Zainkeot, Block
Zatnakeot E}T—Lakeﬂ Range Hokersar Wetland Reserve. Now, despite lapae
of (40) days. vou have failed to preduce the same. In this cortext, you are
given 2™ chance [ produce legal decumentary evidence it any, in support
ol your claim, within seven days time frem the issuance of thic “2a4
Notice" [ailing which action as warranted under rules shall be taken on

Wijd!ip &QI‘M

Ly
,W Weilands Division Kashmir
) Srinzgar

your cost and responsibidity,

Copy for infermation te:

1. District Magistrate, Budgam for information and AeCeSsan aclion.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive  Magistrate  Budgam)for information &
neécessary actien,

4. Range Officer, Hokersar Range for information and necessary
follow up.

)

|

“’\
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Union Tervitery of Jawmmu & Kaskmis
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

2" —Netice

Srinagar
Abdul Majeed Shah
S/0 Galar Shah
/0 Hajibagh Budgam
WLW(WL)/Estt/2019-20/ 2234 - 38 Dated: W.03-2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

In centinuation 10 this office letter No:- WLWIWL Esi/ 2614
20/1398-1402 Dated: 24-01-2020 wherein You were given a Urie period of
seven days te produce legal documentary evidence if any, in support of
your claim that you are the rightful owner of the portien of the wetiand
measuring A6} Kanal's which is falling inside Bear Zainkoo!, Rlock
Zainakcot of ||-}L1. s Kange Hokersar Wetland Reserve, Now, despite lapse
of (40} days, vou have failed 1o preduce the same, In this context, yvou are
given 2+ chance to produce legal documentary evidence il any, in support
of your claim, within seven days time from the issuance of rhis “Znd

Notice” failing which action as warranted under rules shall ke taken on

D

your cost and respensibility,

A Wildlife ’i arden,
Wertlands Division Kashmir
'E_-. Srinagar

Copy for information to:

1. District Magistrate, Rudgam for infermation and necessary action.

2. Regional Wildlife Warden, Kashmir Region for im‘ﬂrmatmn and
necessary action

3. Tehsildar(Exccutive  Magistrate Budgam)lor mmrmaucn &
necessary action.

4. Range Officer, Hokersar Range for information and necessary
follow up.

4
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Union Tarritery of Jawmmiu & Kashwir
Department of Wildlife Protection
Olfice of the Wildlife Warden Kashmir Wetlands Division
Srinagar

Mohd Sultan Shah
S/Q Gafar Shah
R/0 llajibagh,Budgam

WLWIWLY/Estr/2019-20/ 2314 -8% Dated: 11.03-2020

Subject: Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972.

i3 centinuation 1o this office letter No: WLW(WI)/Estt/201 9
20/1418-22,Dated:-24-01-2020,wherein vou were given & Ume perind of
seven days to produce legal documentary evidence if any, in support of
your claim that vou are the rightful owner of the portion of the weliang
measuring (5) Kanal's which is failing inside Bear Zainkoot, Elock
Zainakoot umkfs Range Hokersar Wetland Reserve. Now, despite lapse
of (40) days, vou have failed to produce the same. In this context, yeu are
given 2" chance te produce lega! documentary evidence if any, in supsort
of yeur claim, within seven days time from the issuance of this “2nd
Notice” failing which action as warranted under rules shall be taken on

I" ¢/ Wetlands Digdsion Kashmir

your cost and responsibility,

¥

0
e

EP
b
o
H

Cepy for information to:

1. District Magistrate, Budzam lor informarion and necessary action.

2. Regional Wildlife Warden, RKashmir Resicn for information and
necessary aclion -

3. Tehsildar(Execulive  Magisirate  Budgam)for  information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary
follow up.
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Crion Y erritory of Jammu & Kaskmir
Department of Wildlife Protection
Office of the wildlife Warden Kashmir Wetlands Division

2" -Noticz

Srinagar
Noora Sofi
5/0 Satar Sofi
R/O Tajibagh,Budgam
WEW(WL/Fstt /2019-20/ 2289 - A% Dared:  11.03-2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972.

In continuation 1o this oftice letter Nox- WLW(WLY/Est1/2019-
20/1408-12 Dated: 24-01-2020 wherein Vou were given a time period of
seven days to produce legal documentary evidence if dny, in support of
your claim that you are rhe righitul owner of the portion of the weriand
measuring (3) Kanal's which is falling inside Reat Zainkoot, Block
Zainakoot ﬂmkes Range Hokersar Wetland Reserve. Now, despite lapse
of H[H davs, vou have d]ll‘d to produce the same. In this context, you are
given .r_’ chance 1o prmiuw legal documentary evidence if dny, in suppart
of your claim, within seven davs time from the issuance of this “2nd
Netice" failing which action as warranted under rules shall be Laken on
your cost and responsibility.

o Waldlif‘e/
"{r Wedands Division Kashmjr

\ Srinagar

Copy for information 10:

-

- District Magistrate, Budgam lor information and NeECessary 2ction.

2. Regional Wildlife Warden, kashmir Region for information and
necessary action

3. Tehsildar(Executive  Magistrate BudgamMor information &
necessary action.

4. Range Officer, Hokersar Ranse for information and necessary

follow up.
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2™ ~Notice
Union Tervitery of Jummu & Kaskwmiy

Department of Wildlife Protection
Otftice of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Chulam Mohammad Shak
5/0 Gafar Shah
R/O Hajibagh Budgam
WLWIWL)/Esti/2019.20/ 2268Y4- &8 Dated:  11.03-2020

Subject: Notice under Section 36 (8), 27 (3), 33(c), 51 & 52 of Indizn
Wildlife Protection Act, 1972,

In continuation o this office letter No:- WLWOWL) ‘Este/ /201 0-
2(!;‘14(}3-(]?,53!vd:-Ea:—ﬁ!-EUE{l,u'!wrein You were given a time period of
seven days to preduce legal documentary evidence if any, in support of
vour claim that vou are the ighriul ownier of the portion of the wetland
measuring t?'_] Kanal's which s falling inside Beal Zainkoo!, Riock
Zainakeot aI"Lz;icc'-s Range Hokersar Wetland Reserve. Now, despite lapse
of (40} days, you have faiied (o produce the same. In this cantext, vou are
given 2* chance 1o produce legal decumentary evidence if any, in support
ef your claim, within seven days time from the issuance of this “2nd

Notice” failing which action as warrainted under rules shall be taken on
your cost and responsibility.

Weilands Division Kashivir
Srinagar

(2 Wildlif wér'ﬁ{
%

Copy for infermation to:

—

- Distriet Magisrrate, Budgam for information and necesLary action.
2. Regional Wildlife Warden, Kashmir Region for informalion and
necessary action i
3. TehsildanExecutive Magistrate  Budgam)for information &
necessary action.
<. Range Officer, Hokersar Range for information and necessary

follow up. (-1
|
&
&
|
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Union Territory of Jammu & Kashmiy
Department of Wildlife Protection
Office of the wildlife Warden Kashmir Wetlands Divisicn
Srinagar
Ahad Sofj
5/0 Satar Sofj
K/0 Hajibagh 3 LGgam

‘ﬂ"L\-‘r’{‘lex"EStthﬂ19-2{},’ 224 -98 Darted: 103-2020

Subiect: Notice under Section 35 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlifa Pratection Act, 1972,

In continuation to this office
20/1373. 7 Dated:-2a Or-20
seven days 1o p

letter No:- WLWWIL ) /Fs11/201 9.
U Were given a time Bericd of
roduce legal dutunwnmry ovidence If any, in Sunperr of
your clatm that yoy are the rightfuyl owner of the portion of the wetlapg
measuring (1) Kanal which is falling inside Bogy Zainkoot, Block Zainakoot
of Lakes H;r:ge Hokersar Wetland Reserve Now,
days, yeﬁ have failed 1o Broduce the same In
2™ chance to produce legal documen
your claim, within Seven days time [rom the issuance of ihis
Notice” failing which #CHON a8 warran|ed unde
Your cost ang Fesponsibility.

20, wherein Ve

despite lapse of (2
this context, ¥ou are given
ary evidence if any, in support of

"2nd
I rules shall Le faxen on

\ ;J]' ; Wildlife F‘Qt!{m/

4 Wallande Dj ision Kashmir
s Srinagar
Cepy for information o

L. District Magistrare, By

2. Regional Wildlife wy
Necessary action

3 TehsildanEveen tive
necessary action,

4. Range Officer, Hokersar Range for Information
follow up,

I
dgam for informa fion and NECessary action. '
rden, Kashmir Region for information apg

Magistrate Budgamifor inicrinaticr & [
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Union Territory of Jarmu & Kashmir

Department of Wildlife Protecton
Office of the Wildlife Warden Kashmir Wetlancés Divisien

2 —Netice

Srinagar
Mohd Ak t:-air Ganie
$/0 Nabir Gaaie
R/O Hajibagh Budgam
-
WLW(WL)/Estt/201G-20/ 23295 - 2382 Dared: 11.03-2020

Subject: Notice under Section 38 (B, 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

In centinuation to this office letter No:- WLW(WI)/Estt/2010-
20/1 7553-59 Bated:- 13-02-2020,wherein YOU were given a lime perisd of
seven days 1o produce legal Gocumentary evidence if any, in sunport of
your claim that you zre the rightful owner of the portion of the wetland
mecasuring {#) Kanal's which is falling inside Beat fzinkoo:, Block
Zainzkoot of Lakes Range Hokersar Wetland Reserve. Now, despile fapse
of (20} days, vou have failed 1o produce the same. In this cantext, you are
given 2 chance to produce legal documentary evidence if any, in suppert
of your claim, within seven days time from the issuance of this s
Notice" failing which action as warranted under rules shall be laken on
your cest and responsibility,

& D 5
( j*’ ! wildlife ?abégz/
b

Wetlands Divisicn Kashmir
& Srinagar

Copy feor infermation to:

=

. District Magistrate, Budgam for information and necessary zcrion.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action :

3. Tebsildar(Executive  Magistrale Budgam)for informatien &

necessary action.

4. Range Officer, Hokersar Range for information and NEeCessan
follaw up.
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Union Territery of Jammu & Kashmir
Department of Wildiife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Amin Ganie
5/0 Samad Ganie
R/0 Hajibagh,Budgam
WLW(WL)/Estt/2019-20/ &304 - C8 Dated: 1 $.03-2020

Subject:  Notice under Seciion 36 (8), 27 (3), 33(c), 51 & 52 of Indian

Wildlife Protection Act, 1972,

i continuation w ihis office letter No=- WLWOWL)Esii/20: 6
20/1760-64,Dated:-13-02-2020wherein you were given a thne period of
seven days to produce lesal doawmnentany evidence il any, in support of
your claim that yvou are the righifu! owner of the portion of the welland
measuring (3) Kanal's which is jalling inside Beat Zainkcoi, Block
Zainakoot of Lakes Range Hokersar Wetland Resene. Now, despite lapse
of (20} days, vou have failed to produce the same. In this context, veu are
given 2™ chance 1o produce legal documentary evidence if any, in su pport
of your claim, within seven davs time from the issuance of this “2ng
Notice” failing which action as warranted under rules shall be taken on

your cost and responsibility,

Lyl wildiif prar n,
¢ Wetlands Division Kashmir
P Srinagay

Copy for information to:

- District Magistrate, Budgam for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action :

3. Tehsildar(Executive Magistrate  RBudgan)fer  infermation &
necessary action.

4. Range Officer, Hokersar Ranece lor information and ReCeSSAn

fallow up.
d
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Union Territory of lammu & Kashmir
Department of Wildlife Protection
Office of tze Wildlile Wardea Kashmir Wetlands Divisine
Stiitdgar

Bashir Shah
5/Q whazir Shaa
R0 Hajibaglh Budgam

WEW(WL)/Estt/2019-20/ 2224 - 48 Dated: 11.03-2020

Subject: Netice ander Section 36 (B), 27 (3), 33(0). 51 & 52 of Indian
Wildlifz Protection Act, 1972,

In continuation lo this office lelter No:- WLW(WL)/Estr/201 &
20/1670-74,Dated:- 1 3-02-2020, wherein vou were given a time period of
seven days 1o procuce legal documentary evidence if any, in support of
your claim that vou are the rightful ewner of the portien of the wetland
nieasuring f_i_lxam] s which is falling inside Beat Zainkoor, Block
Zainakoot of Lakes Range Hokersar Welland Reserve, Now, desnite lanse
of (20) days, you have failed 1o preduce the same. In this context, vou are
given 2* chance to produce legal documentary evidence if any, in support
of veur claim, within seven davs time from the issuance of ihis “2nd
Notice” [ailing which action as warranted under rules shall be taken on

Wile (ﬁdM

Lt!and vigion Kashoir
Srinagar

your cost and responsibility.

Copy for informigiion tu:

b, District Magistrate, Budgam for intormation aswl neces=ary action,

2. Regional Wildlife Warden, kashmiy Region for aformation and
necessary action

3. TehsildaribExecutive Magistrate  Budgam)for  information &

necessary action.
4, Range Officer. Hekersar Range for information and necessany
fallow up.
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Urion Territory of Jammu & Xashmir
Department of Wildiife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

2™ ~Netice

Srinagay
Nabhir Shah
$/0 Khazir Shah
R/0 Hajibagh,Budgars
WLW(WL)/Estt/2019-20/ 8359 - 43 Dated: 1 03.2020

Subject; Notice under Section 36 (B), 27 {2}, 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

I coniinuation to this office letter Nox- WLIWOWELY Esst /2014
2{};*!ﬁ??:—?ﬂ,i":atﬂd:-l3—02-202{],1111{*1"(111 Vou were given a time perind of
seven days to preduce leaal documentary evidence if any, in supperr of
your claim that vou are the rizhtful swner of the pordon of the woilapd
Measuring 3‘_2} Kanal's which is lalling inside Hea Zainkooi, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve. Now, despile iapse
of (40} days, vou have failed 10 produce the same, In this context, veu are
given 2" chance to produce tegal decameniary evidenece if any, in support
of your claim, within seven cays time from the issuance of ihis “Zad
Notice™ lailing which action as warranted under rujes shall be taken on
vour cost and responsibiiity.

-

A7 wildiitk ward
e Wedands Division K
54 i Srinagar
Copy for information to:

1. District Magistrate, Budgam for information and NECessary acrion.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action :

3. Tehsildar{Executive  Magistrate Budgamfor information &
necessary action,

4. Range Officer, Hokersar Range f(or intormatien and necessary
fellow up.
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Union Territory of Jammu & Kashmir

Department of Wildlife Protection

Office of the Wildlife Warden Kashmir Werlands Divisinn

Srinagar
Ahad Axbar Nabir & Magsood
S/0 Habib Shah
R/C Hajibagh,Bucdgam
WLWWL)/Estr/2010-20/ a 244 - wb Dared: 1\ .03-2020

Subiect:  Netice under Section 28 (B), 27 (3, 33(c), 51 & 52 of Iadian
Witdlife Prolection Act, 1972,

In centinuation to this office letter No:- WLWWIL/Fstt/2019-
20/1693-99,Dared:- 13-02-2020w hercin Yvou were given & time pesiod of
seven days (e preduce iegal decumentary evidence if any, In support of
your ciaim that you are the rightful ewner of the portion of the wetland
measuring _{:—1} Ranal’s which is falling inside Beat Zainkoot, Block
Zainzkoot of Lakes Range Hokersar Wetland Reserve. Now, despile lapse
el {20) days, you have lailed to produce the same. In this context, you are
given 2% chance 1o nreduce leeal docu mentary evidence if any, in supnon
of your claim, within seven days time from the issuance of this “21d
Notice” [ailing which action as warranted under rules shall be laken cn

your cost and responsihility,

gl o wildlife Warden,
v Wetlands Division Kashmir
Srinagar

Copy for informarion 1o:

- District Magistrate, Budgam for inlormation and necessary action.

Regional Wildlife Warden, Kashmir Region for information and

NECessary acnon ‘

3. Tehsildar(Executive  Magistrate RBudgam)for information &
necessary action.

4. Range Officer, Hokersar Range [or information and NeCcessary

follow up.
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2% -Notice

Union Ferrvitery of Jamru & Keskinir
Department of Wildlife Proteciion
Office of the Wildlife Warden Kaghmir Wetlands Divigion

Srinagar
Mohammad Shah
S$/0 Khazir Shan
R/O Hajibagh,Budgam
WLW(WL)/Fst1/2019-20, @34% - 33 Dated: 1L.03-2020

Subject:  Netice under Secion 36 (B), 27 (3), 33(c), 51 & 52 of Indfan
Wildlife Protection Act, 1972,

N cenlinuation w this office leller Noo W LWOYWL) Esin 200 0
20/1670-74,Dated:-13-02-2020.wherein You were glven a thine period o
seven days to produce legal documentary evidence if any, in suppert of
yvour claim that vou are the richtful owner of the portien of the wetland
measuring (2} Kanal's which is falling inside Rear Zalnkoot, Elcek
Zainakoot of Lakes Range Hokersar Wetland Reserve. Now, despite }apsv_
of (20) days, vou have failed to pmﬁuce the same. In this context, you are
given 2% chance 10 produce legal decumentary evidence if any, in suppon
of yeur claim, within seven days tdme {rom the jssvance of this “2ud

Neotice” failing which action as warranted under ruies shall be taken on

your cest and responsibility.

ion Kaslyvir
gar

(A wildli
’5‘? Wetlande Di
' <

Copy for information to:

fe—

- District Magistrate, Budgam for information and necessary actien.
Regional Wildlife Warden, Kashmir Region for infarmation anil

necessary action -

3. Tehsildar(Executive  Magistrate Budgam)fer information &

necessary action.

4. Range Officer, lokersar Range for information and necessary
follow up. A

Ir .'r“
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Union Territory of Jammiu & Kaskmiz
Department of Wildiife Protection
Otfice of the Wildlife Warden Kashmir Wetlands Divicien
Srinagar

Ismail Shah
S/0 Khazir Shai
R/Q Hajibagh.Budgam

WLW{WL)/Est1/2019-20/2% {9 - 23 Dated: H03-2020

Subject: Notice under Section 36 (B), 27 (3), 33(c), 5! & 52 ¢f Indian
Wildiife Proteciion Aat, 1972

In centinuation to this office letter No:- WLW(WLY/Est1/2019-
20/1890-94, Dared:-13-02- 2020 wherein yeun were given a time neviod of
seven days to nroduce lea; coumentan evidence if any, In suspisr of
your claim thar vou are the rig;hti'ul owner of the portion of the wetland
neasuring t2] Kanal's which is falling inside RBeat Zainkoot!, Rlock

Zainakoot :}i Lakes Range hel-.-:-rbaa Wetiand Reserve, wu v, despile lapes

e

of (4U0) cays, you have failed o ,:ru-..-Ju. e same, In this-conient yeu are
given 2* chance o produce legal documentary evidence if any, in sunport
ef your claim, within seven days time from the issuance of this “Zngd

Netice” failing which action as warramed under rules shall be laken on

W:_dge ba:{

H ctlands ash

your cost and responsibility.

ivision Kashmir
srinagar
Copy for information to:

L. District Magistrate, Budgam for information and necessary action.
2. Regional Wildlite Warden, Kashmir Region for mlurmatmn and
necessary action
3. Tehsildar(Executive  Magistrate  Budgam)for infurmaiion &
necessary aciion.
4. Range Officer. Hokersar Range for mfenmaticr and necegsary
follow up. A
e/ |
/
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D" 2 ~Notice

Union Territory of Jewmmu & Keshmir
Department of Wildlife Protection
Office of rthe Wildlife Warden Kashmir Werlands Bivigion

Srinagar
Soni Shah
S/0 ismail Shan
R/CQ) Hajibagh,Budzam
WLW{WL)/Est1/2019-20,/2310 —1&/ Dated: #.03-2020

Subject:  Noiice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1572,

in conrinuation to this office letrer No: WLAWWL)/Estr/2014-
20/1765-00, Dated:- 1 3-02-2020,wherein you were given a time period of
seven daye le produce lesal decumentarny evidence if any, in support of
yvour claim that vou are the rightful ouner af the portion of the wetland
measuring ELKana!'s which is faliing ingide Bea! Zainkoot, Block
Zaingkeotl of l.a;vs Range Hokersar Wetland Reserve. Now. despile lapse
of (21 days, vou have failed 1o pmddcf the same. In this conlext, you are
given 2" chance 1o produce legal documentary evidence if any, in stopor
of your claim, within seven davs time {rom the issuance ol this "Znd
Notice” failing which action as warranted under rules shall be taken on

(72 wil T#en,

| i . .
‘-i.-', Wedands Divisiorn Rashmir
Srinagar

your cost and responsibility.

Copyv for informaticn to:

1. District Magistrate, Budgam for information and necessary acticn.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action :

3. TehsildariFxecutive  Magistrate  Budgam)for infernmation &
necessary actien.

4., Range Officer, Hokersar Range for infornmation and neccssar)

follow up.
f
(s
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Union Territory of jJammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Divigion

2rd _Nptice

Srinagar
Mohammad Ganie
§/0 Amin Ganie
R/0 Hajibagh Rudgam
WLWIWL)/Estt/2019-20/% 209-13 Dated: ~.03-2020

Subject:  Nslice under Section 36 (B), 27 (3), 33{(c), 5! & 52 af Indian
Wildlife Protection Act, 1972,

In centinuation to this office letter No:- WLW(WL)/Est1/2019-
20/1700-04,Dared:-13 02 2020, wherein you were given a iime period of
seven davs to produce lesal decunmentary evidence {f any, in sunport of
vour claim that yvou are the righriui owner of the porrtion of the wetland
measuring El_]_}{ana-.j which is falling inside Beat Zainkool, Bleck Zzinakaol

of Lakes Range Hokersar Wetland Reserve, Neow, despite lapse of (200

days, yeu have failed to produce the sanmie. In this context, yeu are gives

2™ chance to produce legal documentary evidence if any, in supporl of
your claim, within seven days time {rom the issuance of this “2nd
Notice” failing which action as warranied under rules shall be (2560 on

your cost and responsibility,

/ fﬁ’f ;, wildlif L{?M‘ﬁn

A Werlandé Division Kashmir
v5 Srinagar

L-ln.

Copy for information fo.

_—

. District Magistrate, Budgam for intformation and necessary aciion.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action :

3. TehsildariExecutive  Magistrate BudgamMor information &

necessary action.

Range Qfficer, Hokersar Range lor informalion and necessary

follow up.

:I-;.
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tmion Territery of fawimu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Weslands Division
Srinagar

2" -Ngtice

{c;

Ramzan Shah
£/ Hakib Shah
R/0 Nadibagh, Budpsn

WLW(WL)/Estr/2019-20/ 9 220 - 28 Dated: #/ 03-2020

Subject: Netice under Section 36 {8), 27 (3), 33{c), 5 &
wildilfe Protection Act, 1972,

s 52 ¢f Indian

i continuation 1o this office letter No:- WLW{WIL) /Ferr/2010-
e/ 1G85-89, Dated:-13-02-2020,wherein vou were given & tme neriod of
seven days to produce legal decumientary evidence if any, in support of
your claim that vou are the rightful owner of the portien of the wetland
measuring (2} Kanal's which is falling inside Bez: Zainkeor Bioch
Zainarkool of Lakes l{'*nge Hohorsar Wetland Reserve, Now, despite japse
of (20} davs, you have lailed to produce the same. In this centext, vou are
given 2" chance to produce lepal documentary evidence if any, in support
of your claim, within seven days time {rom the lssuanee of ihis “Zad

Notice” [lailing which action as warranted under rules shall be taken on

(1 wild f%@M

Ao Wetlands ivision Kaghmir
L Srinagar

your cest and responsibiliny.

Copy for tnfermarion

—r

. District Magistrate, Budgam for information and necessary action.

2. Regional Wildlife Warden, Kashmir Regieon for informuation and
necessary action :

3. Tehsildar(Exccutive  Magistrate  Budsamifor  informatics &
necessary action.

4. Range Officer, Hokevsar Range for information and neecssary

follow up. /?
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Union Aerritory of Jammu & Kashmir
Department of Wildlife Protection
Office ol the Wildlife Warden Kashmir Wetlands Div < on
STIGgar

Gl Xhmad Parrey
50 Ab Samad Parrey
R/Q Zainkoot, Srinagar,

WLW(WLY st /201 0-20/1 70872 Datede 1 e 2e2a0

Subject:  Notice under Section 36 (B), 27 (33, 33(c), 51 & 52 v indian
Wildlife Protection A, 1972,

Union Terrilory Jammu @ hashonir, Departiment o Wildiibe
Prolection, i intending 10 restore baek  Welland charavieristios o)
Hokersar Wetland Reser o, by win of dreduing, de-silving, ik g o
dykes, cutting of willow, popular trees, demolition ol tempore alwads
eic, inside the demarcaled peripheries ol Hokersar Wetland Rosen o (i
the hasis of field survey, i has been reported that there is o pattel: aof the
witland, measuring 5 Kanals under your illegal occupation and v favae
raised plans/ lemporary foncing / cultivation of paddy o the said
portion of the worland.

Before, action as warranted under section 36 (81, 27 000 4 I,
36, 51 & 52 of Indian wildlife Protection Act, 1972 amended Ui 2013,
is taken und this portion of the wetland is resiorad back by way ol
culling of lrees/temporary fencing/stoppase of paddy caltivistton and
your illegal oceupation on Lhis portion ol wedand is eviered, Vou dre
hereby given a chance ro produce legal documentany: evidence (¢ iy, in
support ol your claim that vou ire the rightiul owner of this Puriion of
the wetlang measuring 4 K/A which is falling inside Boat Zainkoo Block
Zainakoo! of akes Range Hokersar Wetland Resere within sesaon day s
time from the issuance ol this Notice lailing which action as Ve ranted
under rules shall be taken an your eost and responsibility .

Ne,
Warden,

% wildlife’y
v aWellands Division kishmir
F Srinagar

Copy for information 1o:

. stric Magislrate, Srinagar lor information and necessan aotion,

2. Regional Wildlife Warden, Kashmir Region for mlormation and
necessary action

3. TehsildanExecutiy ¢ Magistrate) Shalteng Srinagar for infoftion &
necessary action, .

4. Range Oflicer, Hokersar Range for information ane ACTENNIY
follow up,
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tnion Territory of Jammu & Kashmir
Department of Wildlife Protection
Office ol the Wildlife Warden Kashmir Wetlands Division
Srinagar

Mohd Shali Rather
5/0 Haji Habibulla Rather
R70 Zainkool, Srinasar.

WLEWWLYEst /2019 204171 5-14 Dated: 13,02 2020

Subject:  Notice under Soction 36(B), 27 (3), 334¢), 51 & 52 G iadian
Wildlife Protection Act, 1972,

Union Territory Jammu and hashmir, Depariment ai wildlife
Protection, is intending to restore back Wedand characiessiics ol
Hokersar Wetland Resen o, My wiv of dredging, de-silting, masing of
dykes, cotting of willow/ popular (rees, demolition of temporiary sheds
et inside the demarcane) peniphieries of Hohersir Wetland Resem e, O
the basis ol field survey, it has been reporied that there s a patch aof the
wetlund, measuring 4 Kanals under vour illegal oceupation and vou have
raised plants/ wemporary lencing / cullivation of paddy  on the said
portion of the wetland,

Beltore, action as warranted undee section 36 (8), 27 450, Jd{ul,
36, 51 & 532 of Indian Wildlife Protection Act, 1972 amended up fa 214,
is taken and this portion of the wetland 18 restored hack v was of

Culting ol lrees/temporary fencing/sioppage of paddy culoisyation and

vour illegal occupation on his portion ol wetland is evicted, vou are
hereby piven a chance 1o produce lepal documentary evidence it ANy, 1
support ol your claim thal vou are the rightful owner of this pertion of
the weltland measuring 4 kM which is Falling inside Beun Aarkost, Bloek
Ziwmakoot of Lakes Range Hokersar Wetkand Reserye within seven dins
time from the issuance of (his Notice failing which action as wirrantegd
under rules shail be taken on Your cast and responsibilin,

-"':;‘ ' (\‘? [,
£ _
'};g";;i'/” Wildlife Wardtery,

( dWetlands Divibion 8O<hmir
Sinagar
Copy tor information to:

- Pistrics Magistrane, Stitsgar for inlormation al necessary o lion,

2. Regional Wildlife Warden, Kashmir Region for information andg
necessary action

3. Tehsildarxecutive Magistrane) Shalten Stinagar lor inloraniing &
necessary aclion.

4. Range Officer, Hokersar Romge lor information and PR Sy

lotlow up.
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Union Territory of Jummn & Kashnir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division
Srinagar

Mohd Sulian Sheikh
5/Q Aziz Sheikh
RAO Zainkool, Srinagar.

WIWMWL/ESI/2019-20/1720-24 Dated:13.02. 2020

Subjecl:  Notice under Section 36 (B), 27 (1), 330c), 51 & 52 ol Indian
Wildlife Protection Act, 1972,

Undon Tercitory Lumnn angd hashiir, Depariment o 3ldline
Prolection, is intending 1o restore back W viland  characierisius of
Hokersar Werland Reser ¢, oway ol dredging, de-silting, naiking of
tykes, cutting of willow/ popular lrees, demolition of temporary sheds
etC, inside the demarcared peripheries of Hokersar Wetland Rissm e n
the basis of lield survey, il has been reporied that there is o pivten ol the
wetland, measuring 5 Kanals under your illegal occupation and you have
rsed plants/ wemporary leneing / cultivation of paddy G b said
partion of the wetland,

Betore, action as warcinied under seetion 3G (B), 27 (4), $30y,
36, 531 & 52 of Indian Wildlile Protection A, 1972 amended up 1o 2013,
15 laken and this portion of the wetland is restored back by way ol
Cutting of trees/temporan lencing/stuppase of paddy culiivicion and
vour illegal occupation en this porion ol wetland is evicted, vou e
hereby given a chance 10 produce legal documentary evidence | Wiy, in
suppart of vour claim that vou are the rightlul owner of 1his Purhion of
the wetland measoring 4 KA which is lalling insidle Reat Zainkaot, Block
Zamakoot of Lakes Range lHokersar Welland Reserve within sevig iy s
time from the issuance ol this Notice Lailing which action as warranied
under rules shall be wken on your cost and responsibility

(V7 [,Q‘?/
S Wildiife/ Wadd oK

JeWetlands Diyision Kashmir
Stitiagad
Copy for information Lo:

- District Magistrate, Srinagar tor informalien and LR H I N T
- Regional Wildlite Warden, hashmir Region for information and
necessary action
3. Tehsildar{Executive Magistrare) Shalieng Srinagar lor informanon &
Necessary action,
1. Range Officer, Tlokersar Range for information and T eSS0y
follow up.

[ e
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Lwion tervitory of Jammu & Kashmir
Department of Wildlite Protection
Office of the Wild]ife Warden Kashmir Wetlands Division
Srinagar

Nazir Ahmad
SAndaw Haji Habibulla Rather
R/O Zainkoot, Srinagar.

WIMMWL/Esi/201 9-20/1710-14 Daved: | 4.2 2000

Subject:  Notice under Section 36 (B), 27 (3), 33ic), 51 & 52 dian
Wildlife Protection Act, 1972,

Union Territory Jammu and Nashmir, Deparinent of seileiny
Protection, iy mlending w0 restore back ¢tand  characieristics o
Hokersar Welland Reserve, by way of dredging, de-silting, making ol
dykes, culling ol willow/ popular trees, demolilion ol temporary sheds
e1e, inside the demareated petipheries of Hokersar Wetland Reseryve, On
the basis of field Survey, it has been reported hat there is a pateh of ihe
wetland, measuri ng -+ Kanals under your Mlegal occupation an
raised planrs/ temporary fencing / cultivation o paddy
portion of the wetland,

Before, action as warranted under section 36 (B), 27 143, 331
30, 51 & 52 of Indian Wildlife Protection A, 1972 amended W 1o 20131,
is “laken and this portion ol the wetland is restored back By way ol
cutling ol rees/temporan leneing/stoppage of padey cults ailon and
your illegal occupation on is portion of wetlund s evicted, vou are
hereby given a chanee Lo produce fegal documentany evidence i 4%, N
support ol your claim 1hai you are the righticl owner of this portion of
the wetland measuring 4 k/M which is lathng inside Beg Zainkaut, Block
Zanakool of Lakes Range Hokersar Wetland Reserve within siven days
tme from the issuance of this Notice tailine which ae tion as swarranted

el ciedes Sl e sakor o bretreast il respensibibing

you have
o e s

>

3 _.
|'r A i e Q

3 WildHifi W ad (0,

U Welands Division/Kashmir
= Srinagar

Copy for information lo:

1. District Magistrate, Srinagar lor mformation and OCCesSsary aclion

2. Regional Wildlife w arden, Kashmir Region oy
Necessary action

3. Tehsildar(Fxeculive Mugistrale) Shalteng Srinagar lor intorination &
necessary action.

4. Range Officer, [lokersar
follow up.

inforais e wnd

Range lor information and I Cssary
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Oftice ol the Wildlile Warden Kashmir Wetlands Diyvision
Srifnagar

Vhad Akbar Nahir & Magsood
S/ Habhib Shah
KA Hlagibageh Budgan

WEMW WL ESH/Z2019- 20/ 1695494 Daved: 1302 220

Subject:  Notice under Section 36 (), 27 (3), 33(c), 51 & 32 o sdian
Wildlife Protection Act, 1972,

Union Ferrtory Jammu and Kashmir, Departiment o1 Wildlife
Protection, is intending 1o restore hack Welland  characterisies ol
Hokersar Wetland Reserve, by way of dredging, de silting, making ol
dykes, curting of willow/ popular trees, demolition ol temponiy sheds
ete, inside the demarcated peripheries ol Hokersar Wetland Rosc v, On
the hasis of lield survey, it his heen reported thot there 15 0 pasoi of the
wetland, measuring 4 Kanals under your illegal secupation and sou hav
raised plants/ wemporary (encibg /£ cultivation ol paddy  on the said
portion ol the wetland.

Helore, aclion as warranted under seclion 30 (B), 24 (40 A,
36, 51 & 52 of Indian Wildlife Protection \et, 1972 amended U e 20078,
is taken and this portion ¢f the wetland is restored back by winy of
culting ol trees/temporary lencing/stoppage of paddy cultivason and
your illegal occupation on this portion ol wetland is evicied, vou are
hereby given a chance 1o produce legal documentary evidence it amy, in
support ol your ¢laim that you are the rishiful owner of rhis portion of
the wetland measuring 1 K/A which is Falling inside Beal Zainkool, Block
Zainakoot ol Lakes Range Hokersar Wetland Reserve within sey o diys
lime from the issuance of this Notice Tailing which action as warranted

under rules shall be tken on your vost and responsibiliny
-.}, - Wildlife Wafdef,
/ ffg}'iellnnds Div

sion Kashmir
L Stinaga

L'

4%y

Copy lor inlormation to:

Lo District Magistrate, Budgam lor inlormation and eCessary aetion.
2. Regional Wildlile Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive  Magistrate  Budsamidfor  infornslion &

NeCessary aclion.
4. Range Olficer, lokersar Range lor intormation and 1 TS HTY
lollow up,
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Urion Yerriary of fammua & Kashnir
Department of Wildlife Protection
Office of the Wildlite Warden Kashmur Wetlands [is ision
Srinagar

Mohammad Ganie
S/0 Amin Ganie
R/ Hajibagh Budgam

WEWMWLY/ Cst/2019-20/1 70004 Dated:13.02 hi20

Subject:  Notice under Section 36 (B), 27 (3), 33(¢), 51 & 52 ¢! indian
Wildlife Protection A, 1972,

Union Verritory Jammuo and Kashmir, Deparinrent o Wildlite
Protection, is mmtending 1o restore back Welland  characterishies ol
[okersar Wetland Reserve, by way ol dredeing, de-silting, uking o
dykes, cutting ol willow/ popular trees, demolition ol temporiry sheds
ete. inside the demarcated peripheries of Hokersar Wetland Reserve, On
the basis of lield survey, it bas been reported that there is a panen ol the
wetland, measuring | Kanals under vour illegal occupation and vou have
ratsed plans/ temporary Tencing /2 coltivation ol paddy oo e said
portion ol the wetland,

Belore, action as warranted under section 3G (B), 27 (41, 34w,
b, 51 & 52 ol Indiam Wildlil'e Protection Aci, 1972 amended up 1o 2013,
is taken and this portion of the wetland is restored back I win ol
culting of trees/temporary lencing/stoppage ol pd{ld\ cudtiv ot aml
your illegal occupation on this portion of welland is evicted, you are
herehy given a chance to produce legal documentary evidency if wmy, in
support of your claim that you are the rightiul owner of Lhis portion of
the wetland measuring 4 K/ which is Falling inside Beat Zainkcol, Block
Zainakoor of Lakes Range Nokersar Wetland Reserve within seven diys
time Irom the issuance of this Notice failing which action as wurranted
under rules shall be taken on your cost and responsibility.

.

;g Wildlife '+"..1r|-.

Wetlands Djvision h.v-hm:r
Stinagar

Copy for inlormation lo;

L. District Magistrate, Budgam for information and necessiacy aoiion.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

J. TehsildarPxecutive  Magistrate  Budgamjlor  informalion &
OeCessany aclion.

4. Range Oflicer, Hokersar Range lor information and necessar
lfollow up.
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Uit Tervitory of fanmumu & Kashmir
Department of Wildlife Protection
Olfice of the Wildlile Warden Kashmir Wetlands Division

Srinagar
Amin Ganie
/0 Samad Game
R/} Hajibagh Budgam
WLW (WL st A2009-20/1 760 64 Praved: 1302200

Subject:  Notice under Section 36 (B), 27 (3), 330, 531 & 52 of ndian
wildlife Protection Acl, 1972,

Union lerritory Janunu and kashmir, Department of Wildhile
Protection, is intending 10 restore hack Wetland characierisiics  of
Hokersar Wetland Reserve, by wav ol devdging, de-silting, niosing al
dykes, cutting of willow/ popular trees, demolition ol temporay sheds
etc. inside rhe demarcated peripheries of Hokersar Wetland Reserve. On
the hasis of feld survey, it has heen reporied that there is a palch ol 1he
wetland, measuring 3 Kanals under vour illesal occupation and you hay
raised plants/ lemporary fencing / caltivation ol paddy  on e said
portion ol 1he wetland.

Belore, action as warranted under section 36 (B), 27+ 01, 4300
30, 51 & 52 of Indian Wildlile Proteclion Ay, 1972 amended up tu 2013,
is tuken and this portion of the wetland is restored back I vy o
cutling ol wrees/temporary lencing/stoppage ol paddy  cultisstion and
vour ilegal ovcupation on this portion ol welland is evicted, vou are
herehy given a chance 1o produce legal documentary evidence it any, tn
support ol your claim that you are the rightful owner ol this partion of
the wetland measuring 4 K/M which is [alling inside Beat Zainkoot, Block
Zaindkoot of lakes Range Hokersar Woetland Reserve swithin seveis davs
Lume from the issuance ol this Notice lailing which action as warranted
under rules shall be taken on vour cost and responsihiling

7 wildiif .
S iWetlands Division Kashmir
: Srinagar

Copy for information to;

Lo District Magistrate, Budgam for information and necessary wation.

2. Regional Wildlite Warden, Koashmir Region lor informaiion and
necessary action

3. Tehsildar(Executive  Magistrate  Budsam)lor informaion &
necessar action.

4. Range Officer, lokersar Range lor information and oocessir
lolow up.
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Utricn 1erritonry of Jamimu & Kashmir

Departmen; of Wildlife Protection o
Office of the Wildlite Wardor, Kashmir Wetlands Division
Stinagar
Mohd Akhay Giamie
S/0 Nabir Canie
R/0) Hu_jibugh,Hudgmn

WEnw L} s 1/2()) D-20/175
Subject:

334 Pated: 15000 592y
Notice uncle, Section 36 (), »7 (3), 33(c), 51 & 52 of Indian
Wildlite prey tclion Act, 1972

Unian Tereingn Jantmu gy Kashimir, ”(,I,;mnwr?_l PN Il*jmlfrl'
PI'Ull"t'Hl.ﬂI, is inlunding W restyre Back  Wetland ‘_'h".”m [E.I I:“: ;i h|
Hokersar Wetlang Reserve, by N ol dredging, de-silting, '_”'_""'_!l‘l“i*‘;,
yheg, Cutiing of willowy Popular tregs, demolition of etpo '“..5 -"-.“{[}h
CIC. inside 1he demarcatey Peripheries of Hokersar “"'*’ﬂ'.-‘md Rmfgn.{i: J.‘r:
the basis of fie) Survey, N reporied that there is a F":“ : flh-l ¥
welland, Measuring 4 | T Your illegal oceupation e “,'L'I _f“f';
Faised plangs, temporary B/ cultivation of paddy  on 1 saic
Partion of (he wetland.,
Before,

it s hee
drils ungy

HCLn gy WArTin o) \ (314
36, 51 & 52 ol Indian WildJije Protection Act, 1972 amended s !u“.. Ll“
IS tiken and hjg POTLON of 1he swerlang i restared batk: by A -
Cutlting of lnaesﬂvmpumr} lencing /s UPpage ol paddy ‘?.“_"“I'“”".m ikl
your illepa) OCCUpation on hy Portion of wetland js e '.F.'-' Sl
hereby given 9 chaneg 1 Produce leaq) documeniary t“'"{”“'?"“ = 1"”‘-‘1' “]
SUPBOIT of your claim hat you are (ho rightful owner ol this oy e

M which i Falling inside Beal Zainhvor, Blogk

thy wellangd Nisisuri ; e iy
Zainakoot of | akes eland Reseryve Yt o l-r-- 1 v
* Railing which getion as ST

#* .’
]lr *r"- 1,

lime from the issug
iNMision hushmiz

under rujes shall he
g Srinagar
Copy for informatioy to; :

g - Bl '
under segtion 40 B 2504y, 3 Hel,

L. Distriey Magisirag e
2. Regional Wildlife
Necessary ao ion
3. Tohsj Idar(Execy; e
necessary action,

4. Range Officer,

lallow up,

: Hmlg;lm for iy

Homation and NECESSAn aotion,
Warden, Kash

Mir Region for information gng

Magistea o Brdgamilor mtorniiton g

. e = ; R T
Hokorsar Range  j'or Nlormation and 1 -
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Union Territory of Janumu & Kashmiir
Deparunent of Wildlife Protection
Office of the Wildlile Warden Kashmir Wetlands Division
Srinagar

Sidig Sofi
S/0 Rahim Sofi
RO Zankoot, Srinagar.

WIWIWLYTs1/2019-200/1 750-534 Dated: 1 3.02. 2020

Subject:  Notice under Section 36 (B), 27 (3), 33(0), 51 & 52 of indian
Wildlife Protection Act, 1972,

Union Territory lammu and Kashmir, Department ol W idiile
Protection, is imtending 10 restore back Welamnd  characteristios iaf
Hokvrsar Wetland Reserve, by win of deedging, de-siliing, making of
dykes, cutting of willow/ popular trees, demalition of temporany shods
ClC. inside the demarcited peripheries of Hokersar Wetland Reser e, On
the basis of field survey, it has been reported that there is o pati b of 1he
wetlind, measuring 5 Kanals under vour theval occupation and son e
raised plants/ 1emporary lencing 7/ cultivation ol paddy  on e soid
portian ol the welland.

Belore, action as warranted under section 36 (8), 27 1 3300,
36,51 & 52 of Indian Wildlite Protection Vo, 1972 amended up 1o 201073,
t8 taken and this portion ol the wetlund is restored back by winy ol
cutting ol trees/temporary fencing/stoppage of paddy caltisation and
vour illegal occupation on (his perbion o welland is evicled, soe e
herehy given a chance to produce leaal docomentary evidence 2 any, in
suppart of your claim that vou are the rightful owner ol this pectivn of
the wetland measuring 4 k/M which is Falling inside Beat Zainkoot, Block
Zainakootl of Lakes Range Hokersar Wetland Reserve within sever v s
Lime from the issuance of this Notice failing which action as warranied
under rules shall be taken on vour cost and responsibiligy

-~

(4 L ]
W/ wildifd w 4;{

CiWetlands Diyision kashmir
. Srinagar
Copy for information 10:

L District Magistrate, Srinagar tor information and DOCEsSAry wetion.

2. Regional Wildlife Warden, Kashmir Region for information und
NeCcessary action ;

3. Tehsildar(Executive Magistrate) Shaliens Srinagar for informalion &
DECessary action.

4. Range Officer, Hokersar Range tor intormation and VS By
lollow up.
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tdon Levvitory of fammu & Kashmi
Department of Wildlife Protection
Otfice ol the Wildlite Warden Kashmir Wetlands Division
Srinagar

Noor Mobid Dar
30 Az Dar
RO Zainkool, Srinagar,

H"L‘L"n-‘['q'l.’l.],"[?ﬁLl_x’lfﬂl?]-?.’[},f'lT 541 Daded: 13402 s20

Subject: Notice under Section 36 {B), 27 (3}, 33(c), 51 & 32 o4 iddian
Wildlife Protection Act, 1972,

Uaion Territory Lo ol hashimir, Departiment o1 Wildlile
Proteclion, is ntending 1o restore hack Wetland charvcieristivs ol
Hokersar Wetland Reserve, by wiy ol dredging, de-silting, musing of
dykes, culting of willow/ popular trees, demolition ol temporir shedy
elC. inside the demarcaled peripheries ol Hokersar Wetland Reserse, On
the basis of field survey, it has been reported than there is a pilcis ol Hhe
wetland, méasuring 2 Kanals undoer your ilegal oceupation and o hay o
raised plams/ temporary fencing / cultivaton of paddy  on the said
portion ot the wedand.

Belore, action as Warranted under section 36 (B), 27 HEAE R TR S
36, 51 & 532 of Indian W tdlife Protection Wi 1952 amended Ui 1o 2013,
IS taken and this portion of the wetland s restored hack in Wiy ol
“utling ol trees/temporary tencing /Sstoppage ol paddy cultivelon wd
vour ilegal occupation on this portion of wetland is evicted, vou are
hereby given a chanee 10 produce legal documentan evidence 11 uny, in
Support of your elaim thal vou sre the rghttul owner ol 1his Pertion af
the welland measuring 4 koM which is tilling inside Bear Zainkiot, Block
Zainukool of lakes Range Hokersar Welland Reserve within sevon dins
tme from the issuance ol this Notjce lailing which action as warraied
uncler rules shall he taken on your cost and responsibility.

L

% _. “:i““i .l- HES ..L'l':,

{"%ﬂi‘ullandﬁ Division Kishmir
Seinagar

Copy for information to:

L. District Magistrate, Srinagar lor inlermation and BUUeSSaY Lo,

2. Regional Wildlile Warden, Kashmir Region for informaon and
necessary action

3. Tehsildar(Executive Magisirate) Shalteng Srinagar tor inlarstion &
necessary aclion,

4. Range OlTicer, [lokersar Range for inlormation and eSS
lollow up.
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Lo Territory of lanmmi & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashimir Wetlands Division

Srinagar
Ramzan Shah
SAOY Habaly Shah
R/ACY Pl Budganm
WEWMW L Est /2000 HiS G858y Dated:T Lu2-2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlite Protection Act, 1972

Uion Ferritory L and hashmir, Department of Wildlife
Protection, is intending 10 restore back Weland characierisiics of
Hokersar Wetland Reserve, by way of dredging, de silting, making of
dykes, cutting of willow/ popular trees, demolition ol temporin sheds
elc. inside the demarcated peripheries of Hokersar Wetland Rosoive (In
the basis of lield SUrvey it has been reporied that there is i patel ol the
wetland, measuring 2 hanals under vour tlegal occapation and vou have
ratsied plants/ temporary Teacing / cultivation of paddy  on the said
portion ol the welland.

Belore, action as warcanied under section 36 {8), 27 1 bk,
30, 31 & 52 of Indian Wildlile Protection At Y2 amended up oo G0,
Is taken and this portion of the wetland IS restored back By sy ol
cutting ol trees/temporary lenving/stoppage of paddy coltivisiion and
your illegal occupation on this portion ol wetland is evietod, vou are
hereby given o chance o produce fegal documentany evidonee i any, in
support of your claim that vou are 1he righttul owner ol this portion ol
the wetland measuring 4 K/M which is Falling inside Bea Lainkoeot, Bloek
Zainakoot of Lakes Range |lokersar Wetland Reserve within seven davs
time from the issuance of this Nolice failing which action as warranied
under rules shall be 1aken on your cost and responsibility .

\ :T wnm@J Hq?r%

S Welands Division Kashmir
SEinagai
Copy for information 1o:

. District Magistrate, Budgam Tor information and Hecessan dolion,
2. Regional Wildlife Warden, Kashmir Region for information and
necessary action
3. Tehsildartxecutive Magistrate Budgamfor  informueion &
Necessary achian.
4. Range Officer, Hokersar Range lor information and eSSy
follow up. '
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Eion Yerritory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division
Srinagar

lsmail Shah
S/AY Khazir Shah
RO Hajibagh, Budgam

"Il"r'l.‘I.\-{L'hl.};"ﬁﬁll;’!Ul‘]‘-EEl;’ll’iHﬂ-H—I PDated: 1402 2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 tndian
Wildlife Protection Acr, 1972,

Union Territory Jammu an kashmir, Department of Wildlile
Prolection, s intending 10 restore hack W etland  characiensins ol
Hokersar Werland Reserve, by way of dredging, de-silting, Nhiking of
dykes, cutting ol willow/ popular trees, demolition ol temporary sheds
et mside the demarcared peripheries of Hokersar Wetland Reserve, On
the basis of finld survey, it has been reported that there is a patch of 1he
welliand, measuring 2 kanals under your tlegal occupation and oy has ¢
raised planis/ lempaorary fenving /£ cultisalion ol paddy o e said
partian of the wetland.

Belore, action us warranivd under seclion 36 LB), 27 (4), 43¢,
36, 51 & 52 of Indian wildlife Protection Act, 1972 amended WP Lo 201 3,
is 1aken and this portion ol the wetland is restored hack by way of
culting ol lrees Aemporary lencing/stoppage of ey cultivaion and
vour illegal aecupation on 1this portion of welland 15 evicied, SOL are
hereby given a chance 1o produce legal documentary evidence if amy, in
support of your claim thal you are the cightful owner of this pociion of
Lhe wetland measuring 4 h/M which is talling inside Bea) Zainkout, Blogk
Zaimakoot of 1akes Range Hokersar Wetland Reserve within seven days
tme from the issuance of this Notice tailing which action as w arranted
under rules shall be taken on your cost and responsibiliny,

| <0/ Wildlite Warde
i

! -“rl.f." = -
‘};"_H_{vllumi!-; Division hishmir
= Srinagar

Copy for informatian to:

L. District Magistrate, Budgam For information and NECessAry Lo,

2. Regional Wildlife Warden, Kashrir Region for infornuition and
necessary action

1. Tehsildar(Executive Magistrate  Budganifor informiation &
MECCSSary aclion.

4. Range Officer, lokersar Range lor information and TSI ATEN
fallow up.
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Union Jerritory of Jammu & Kashmir
Department of Wildlife Protection
Olhice ol the Wildhile Warden Kashmir Wetlands Division

Srinagar
Mohammadd Shah
S/ Khazir Shah
KA Hagthagh, Budgiam
MWEW W LS/ 20149- 20, TLTH0-T4 Pavect: ] 302210200

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 ol indian
Wildlife Protection Act, 1972,

tion lerritory Janunu and kashour, Department ol Wildlite
Protection, is intending 1o restore hack Wedand  characterisiics ol
Hokersar Wetlond Reserve, nowan of dredging, de-siliing, mickiong of
dykes, cutting of willow/ populae trees, demolition of emporar, sheds
ete, inside the demarcated peripheries of Hokersar Wetland Reserve, On
the basis ol Held survey, it has been reporied that there s a patch ol the
wetland, measuring 2 Kanals under vour illega) occupation and vou have
ruised plants/ wmporary lencing / cullivaton of paddy  on the said
pariion of the welland.

Hetore, avtion as warranied under secvion 36 t8), 27 00 By,
S0, 51 & 52 ol Indian Wildlite Protection Ao, 1972 amended up o 2013,
Is taken and this portion ol the weiland is restored back By v ol
cutting ol 1rees/temporary Tending/stoppage ol paddy caliivatay and
your illegal occupation on this portton ol wetland is evicted, vou are
hereby given a chance to produce legal documentary evidence 1 any, in
support ol your claim that vou are the rightlul owner of this portion of
the wetland measuring 3 K6 which is alling inside Beat Zainkoan, Block
zainakoot of Lakes Range lokersar Wetland Reserve within seven dans
time [rom the issuance ol this Notice failing which action as woeranted

under rules shall be taken on your cost and responsibility.
&‘b@/

11 '
; T,--' wildlif

¢ Werlands Diyision kashmir
l __JJ Sribagar

Copy lor information 1o:

L. District Magistrate, Budgam tor information and necessary action,

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive  Magistrie  Budsam)for  inforndsion &
nécessary action,

4. Range Olficer, Hokersar Range lor information and  socessary
follow up.
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Union Territory of Janumu & Kashmir
Department of Wildlife Protection
Office of the Wildlite Warden Kashmir Wetlands Division

Srinagar
Rashir Shah
S0 Khazir Shah
R/ Hajihagh Budgam
WIWWL/ES1L/2019-20/ /670 - J iy Dated: 43 12 2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 af ladian
wildlile Protection Act, 1972,

Union Territory Jammu and kashme, Department of A4 wilhife
Protection, Is iotending 1o restore back Wetland  chardgetecsoes al
Hokersar Wetland Resenve, by wiy ol deedging, de silting, naiking of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
ote. inside the demarcated peripheries of Hokersar Wetland Reserve, On
e Basis of field survey, it has been reported that there is apascb ol the
wetlamnd, measuring 2 kanals under your illegal occapation and yon hasve
raised plants/ temporarny lenony / cultivation ol paddy  on e said
portion af the wetland.

Belore, action as warranted under section 30 (B), 27 i), 13e),
4, 51 & 52 of Indian Wildlile Protection Act, 1972 amended up 1o 20013,
is taken and this portion of the wetland is restored back by way ol
cutling o trees/Ztemporany fencing/stoppage of paddy cultivaiion and”
vour illegal occupation an this portion ol wetland 15 evicied, you are
herchy given a chance to produce fegal documentary evidence il any, in
support ol your claim that you are the rightiol owner ol this pecion ol
Lhe wetland measuring 4+ K/M which is lalling inside Beat Zoaimkoet, Block
ainakoot of lakes Range okersar Wetland Reserve within seven days
fime from the issuance of this Notice failing which action as warranted
under rules shall be aken on your cost and responsibility, /

NG wildli !e,um

LR
sdir. o, A : ;
.:‘-!fl.'h'i.‘llﬂnﬂ.'i Iiwlsmn Raslhuniy
S Srinagar
L%

Copy lor information to:

1. District Magistrate, Budgam tor informaiion dnd necessary woion.

2. Resional Wildlile Warden, Kashmir Region for information and
necessary action

3. Tehsildar{Cxecutive  Magistrate  Budgamifor  inforntation &
necessary aclion,

4. Range Officer, Hokersar Range for information and necessan
follow up.



0-2

Union territory of Jammu & Kashmir
Department of Wildlife Protection
Office ol the Wildlife Warden Kashmir Wetlands Divisian

Srinagar
Mahir Shab
S0 Khazir Shah
R0 Bhagibagh Badgaan
WML B0 200 /6 35-F9 Dated; 43 02-2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlite
Protection, is intending to restore back Wetlund  charactoristios ol
Hokersar Wetland Resense, by way of dredging, de-silting, masing ol
dykes, cutting of willow/ popular trees, demolition of temporany sheds
ete. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of feld survey, it has been reported that there is a patch ol the
wetland, mcasuring 2 Kanuls under your diegal occupation and you have
raised plants/ temporacy lencmg /7 cullivation of paddy  au Hhe said
portion ol the wetland.,

Belore, action as warranivd under section 36.(8), 20 v, Sl
36, 51 & 52 of Indian Wildlite Protection Act, 1972 amended up to 2013,
s laken and this portion of the wetland is restored back by way ol
cutting ol trees/lemporary fencing/stoppage ol paddy cultivation and
vour illegal oceupation on this portion ol wetland 1s evicled, you e
hereby given a chance 1o produce legal documentary evidence il any, in
support of vour claim that you are the rightful owner of this puition ol
the wetland measuring 4 K/M which is lalling inside Beal Zmnkaor, ok
Zainakool of lakes Range llokersar Wetland Reserve within seven days
time from the issuance of this Notice failing which action as wirranted
under rules shall be taken on vour cost and responsibility.

7,
/-i wildnt \%@{1“

|

g S Sl .
__ K‘;:’:»Wm!umis DiYision kfAshmir
L Sribagar

Copy for information to:

L. Districn Magistrate, Budgam tor informanon and necessary cben.

Regional Wildlife Warden, Kashmir Region lor intormalion and

necessary action

3. Tehsildar(Executive Magistrale  Budgamlfor informahon &
necessary action.

4. Range Officer, Mokersar Range for information and necessary
follow up.

I



.22 2.0

J

)

——

D-4

Unian Territory of Janvumu & Kaslhmir
Departiment of Wildlife Protection
Otfice of the Wildlite Warden Kashmir Wetlands Division
Srinagar

Soni Shah
5/0 Ismail Shah
R/Q Hajibagh,Budgam

WEWMWL)/Tst/20109-20/ 1 705-04 Dated:13.02- 2020

Subject:  Notice under Section 36 (B), 27 (3), 330), 51 & 52 of Indian
wildlife Protection Act, 1972,

Union lerritory Junmy and kasnmmir, Department of Wildlife
Protection, is mlending 1o restore back Weland charactecstics ol
Hokersar Wetland Reserse, by way ol dredging, de-siliing, muking ol
dyvkes, cunting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcaned peripheries ol Hokersar Welland Roeserve. On
the basis of lield survey, it has bheen reporied that there is o parels ol the
welland, measuring 2 Kanals under your tllesal oceupation and s e
raisedl plants/ wemporary beneing J coltiveion ol paddy a0 e said
portion of the wetland,

Belore, action as warrared under section 36 (B), 27 o4, 330,
36, 51 & 52 ol Indian Wildlile Proteciion Act, 1972 amended up o 2013,
is Liken and this portion of the wetland is restored back by way ol
cutling ol trees/temporary leoving/stoppage of paddy cultivation and
vour dllegal oceapation on this portion ol swetland is evicted, vou are
hereby given a chance 1o produce legal documentary evidence 1t aay, in
support of your claim that you are the rightlul owner of this partion ol
the wetland measuring -8 KM which s falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range llokersar Wetland Reserve within seven days
time from the issuance ol this Notice foiling which action as waitanted
under rules shall be Laken on your cost and responsibiling.

= f--
; Ly
l\H’:_ L wildlif kﬁrt“/

g{.'“'i."lli’lﬂdﬁ Division khashmir
: A Srinagar
Copy for inlormation 1o

i

. District Magistrate, Budpam lor inlormaton and necessany sotion.

2. Regional Wildlife Warden, Kashmir Region lor information and
necessary action

3. Tehsildartxecutive  Magistrate  Budgamilor  information &
necessary action.

4. Range Oflficer, Hokersar Range for intormation and cecessary

follow up.
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Uition Leritory of Jammu & Kashmir
Deparunent of Wildlife Protection
OlTice of the Wildlife Warden Kashmir Waotlands Dy sion

Stinagar
Ab Rashid Parray
50 Gh Ahmad Parray
KO Zainkoot, Srinagar,
WLWIWLY/EsH/ 201 9-20/1 725-240 Pated: P02 22

Subject:  Notice under Section 36 (B), 27 (3), 33(¢), 51 & 52 ol Indian
Wildlile Protection Act, 1972,

Unjon Territory Jammn and kashmir, Depariment o wildlite
Protection, is intending o restore hack Wetland characleristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, nuking of
dykes, cutting ol willow/ popular rees, demolition ol temperars sheds
ele. inside the demarcated peripheries of Hokersar Wetlard Reseryve, On
the basis ol lield survey, it has been reported that there is o patca ol the
wetlund, measuring 5 Kanals uander your illesal occupation and s o byve
raised plants/ temporary fencing / cultivation of paddy  on the said
portion of the welland.

Betore, action as warranted under section 3G (B), 27 04, 33ic),
o, 51 & 52 of Indian Wildlite Protection Act, 1972 amended up oo 2011,
15 taken amd this portion of the wetland s restored back by way ol
catting ol trees/temparary fencing/stoppage ol paddy cultvaton and
vour illegal occupation on this portion of wetland 5 evicied, soun are
hereby given a chance o produce legal documentary evidence o any, in
support ol your claim that you are the vightful owner ol this portion of
the wetland measuring | K/M which is Talling inside Beat Zainkooi, Block
Zainakoot of Lakes Range Hokersar Wetliod Reserve within sesven davs
tire from the issuance ol this Notice Tailing which action as warianted

E:I: /L.
1]

W1 wildlife
{ EWetlands Division hashmir
= Srittagal

Copy for inlormation to;

- District Magistrate, Srinagar for mlormation amd necessars o bion.
. Regional Wildlife Warden, Kashmir Resion lor inlormiition and
necessary action
3. Tehsildar{bxecutive Magistrate) Shalteng Srinagar for inforation &
NeCess<ary a0 tion.
4. Range Olficer, Hokersar Range Tor inlormation  and i cessir
follow up.
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nion levefiory of Jammun & Kashmir
Department of Wildlife Protection
Oflice of the Wildlife Warden kashmir Wetlands Division

Srinagar
Jan Mohd Parray
S0 Gh Ahmad Parray
RO Zammkoot, Srinagar.
WEWOYL A Fsi/2009-2071 7730- 34 Datec: 1 4 02 2020

Subject:  Notice under Section 36 (B), 27 (3), 334c), 51 & 52 of Indian
Wildlife Proteclion Acl, 1972.

Linion Territory Jamnm and kashmir, Deparoment of Wilidliie
Protection, is intending 1o restore back Yedand  charactersaes ol
Hokersar Wetland Reserve, by wiy ol dredeing, desilting, smaking ol
dyvkes, cutting of willow,/ popular wees, demolition ol temporary sheds
et inside the demarcated peripheries ol Hokersar Wetland Resersve, On
the hasis of lield survey, it has been reported that there is a patch ol the
wetland, measuring 5 Kanals under vour illegal oceapation and oo have
raised plants/ wemporary fencing 2 cultivation of paddy o e saad
portion ol the wetland.

Belore, aciion sy warranled under section 36 08, 27 v, e,
5, 51 & 52 of Indian Wildlile Protection Act, 1972 amended up oo 20103,
is taken and this portion ol the wetlamd is restored back Iy vy ol
cunting ol treesZtemporary lencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetlamd is evicted, vou are
hereby given a chance 10 produce legal documentary evidence il oany, in
suppor! ol your claim that vou are the rightlul owner of this porbon of
the wetland measuring 4 KAM which is Galling inside Beat Zainkoct, Biock
Zainakom of lakes Range Hokersar Wetland Reserve within sevion days
me from the issuance of this Notice lailing which action as sooscanted

under rutes shall be taken on your vost and responsibilityg.
) e
) wildliféwWiad.

{' Ewetlands Division Kashmir
= Srinagar

Copy lor inflormation 1o

Lo Iistricr Magistrate, Seinagar lor imtormation and necessam oo,

2. Regional Wildlife Warden, Kashmir Region lor idormeiaon and
neressary action

4. Tehsildar{Fxecutive Magistrate) Shalteng Srinagar Tor informalion &
NECESSAry arlion.

4. Range Oflicer, Hokersar Range for inlormation and  necessan
follow up.
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Undon Territory of fammu & Kashmir
Department of Wildlife Protection
Ollice of the Wildlife Warden Kashmir Wetlands Division

STinaar
Azie Dar
S Gh Rasonl Dar
’A0 Zainkoot, Srinagar,
WEWMWL/ESI /240 19- 2041 7 4539 PDatec: 13 02 208024

Subject: Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 i ladian
Wildlite Protection Act, 1972,

Union Territory Jammu and Kashmir, Department ol Wildlife
Protection, is intending 10 restore back Welland characteristivs ol
Hokersar Wetland Reserve, by way ol dredging, desibing, nking of
dvkes, cutting of willow/ popular trees, demaolition of tempaoran sheds
et inside the demarcated peripheries of Hokersar Wetland Risome, On
the hasis of lield survey, it has been reported thaet theee s a paict: ol the
wetland, measuring 2 kanads under your illegal occupation and sew e
raised plants/ emporary Tencing /o cultivation ol paddy  on the suid
poction of the wetland.

Belory, action o8 savcanted under seotion 30 03, 20 o 38,
36, 51 & 52 of Indhan Wildlife Protection Act, 1972 amended up o 2013,
is taken and this portion of the wetland is restored back In win ol

cutting of trees/wemporary Tencing/stoppage ol pathdy caltivaticn and

vour illegal occupation on this portion ol wetland is evicled, vou are
hereby given a chance to produce legal documentary evidence i any, in
support of your claim that you are the rightful owner ol this purtion of
the wetland measuring 4 KM which is Talling inside Beal Zainkoar, Block
Zainokoot of Lakes Range llokersar Werland Reserve within seven day s
lime I'rom the issuance ol this Notice failing which action as wiarsanted
under rules shall be taken on your cost and respansihility .

I'r’fl,f; .||. (7’2{/'
] F;’ ; wildlile WardCo,

CLowWedands Division hashair
e Srinaganr
Copy lor inlormalion to:

o Bistrict Magisteate, Seinagar Lo information aod necesssny action.

2. Regional Wildlife Warden, kashmir Region for information and
Necessiary action

1. Tehsildar(Executive Magistrate) Shalteng Srinagar lor inforation &
necessary action.

4. Range Officer, Nokersar Range lor inlormation and  deoessan
follow up.
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timion Territory of Januna & Kashmir
Department of Wildlife Protection
Ottice of the Wildlile Warden Kashmir Wetlands Division

Srinagar
Faroog Nhvad Dar
S0 Aziz Dar
R0 Zainkoul, Stinagar,
WEWOWE)/ s Z22009-20/ 1 740-44 Dated: 13 022020

Subject:  Notice under Section 36 (B), 27 (3), 331c), 51 & 52 ol Indian
Wildlile Protection Act, 1972,

Unian Territory Jammuo and kashmir, Department ol Wildlile
Protecuon, s owendiog o restore back Wetland  characteristics of
Hokersar Wetland Reserve, by way ol dredging, de-silting, making ol
dykes, cutting of willow/ popular trees, demolition ol temporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Resemve, On
the basis ol field survey, it has been reported that there is a palch ol the
wetland, measuring 2 Kanals under your illegal occupation and on bave
raised planis/ wemporary fencing 2 caltivation of paddy  on e sad
portion ol the wetland.

Belore, avtion as warcanted ander section 36.08), 27 04 140,
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up o 20103,
is taken and this portion of the wetland is restoved back b way ol

cutling ol trees/lemporary lencing/stoppage of paddy callivanion and

your illegal oceupation on this portion ol wetland is evicted, vou are
herein given a chance to produce legal docomentary evidence 10y, in
support of your claim that you are the rightlul owner ot this pecnon of
the wetland measuring 4+ K/M which is Falling inside Beat Zainkoot, Block
Zaistkool ol Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance ol this Notice lalling which action as warsanted
under rules shall be taken on vour cost and responsibility

Vil wucuirqﬁﬁl _
i

(ﬁj’" Wetlands Division kashmir
Srinagar

Copy for information Lo:

- Istrics Magistrate, Seinagay Tor inlormation and necessan aotion.
. Regional Wildlife Wireden, Kashimiv Kegion Tor infornuuion and
necessary aclion
3. Tehsildar(ixecutive Magistratet Shalteng Srinagor Lor information &
NeCessary action,
4. Range Officer, Hokersar Range Tor information and o essan
lollow up,

I
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Union Tervitory of Jammu & Kashmir

Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division
Srinagar

Julal -1J - Din Wagay
$/0 Haji Gulam Ahmad Wagay
R/0 Zainkoot, Srinagar.

WIW(WL)/Estt/2019-20/ /443 £ 7 Dated: ¢ .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular frees, demolition of temporary sheds
elc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of ficld survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation -on this portion of wetland is evicted, you are
hereby given a chance 1o produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Ranpe Hokersar Wetland Reserve within seven days
lime from the issuance of this Notice i.e.  .01.2020 lailing which action
as warranted under rules shall be taken on your cost and responsibility.

_./’
wil e%bm%ﬂ?ﬂ(. \y )/

*. ] I
Wetlands Division Kashmir 'ﬂ;;.éf
Srinagar et
Copy for information to:

1. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region [for information and
necessary action

3. Tehsildar(Executive Magistrate) Srinagar for information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary
follow up.

&
=
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Ollice of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Nisar Ahmad Wagay
/0 Ghulam Mohd Wagay
R/0 Zainkool, Srinagar.
WLW(WL)/Estt/2019-20/74¢ § 32 Dated: 4% .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making ol
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of’ paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of welland is evicled, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
lime from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

P

wildlif \I:’DIM ( ﬂ}"

Wetlands Division Kashmir '},
Srinagar w:
Copy for information to:

1. District Magistrate, Srinagar for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

Tehsildar(Executive Magistrate) Srinagar for inlormation &
necessary action.

Range Olficer, Hokersar Range for information and necessary
follow up.
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Uinion Tervitory of Jammu & Kashmir
Department of Wildlife Protection
Ollice of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Ahad Sofi
5/0) Satar Sofi
R/0) Hajibagh,Budgam
WLW(WL)/Estt/2019-20/7/3 72 33 Dated: 2Y .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silling, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary lencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Acl, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutling of trees/temporary fencing/stoppage of paddy cultivation and
vour illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if-any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

v

Wetlands D ision Kashmir 3‘1/

Srinagar
Copy for information to:

1. District Magistrate, Budgam for information and necessary action.
2. Regional Wildlife Warden, Kashmir Repion for information and
necessary action

3. Tehsildar(Executive Magistrate Budgam)for information &
necessary action.
4. Range Officer, Hokersar Range [or inlormation and necessary
follow up.
L)
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Union Territory of Jammu & Kashmir

Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Ghulam Rasool Shah
5/00 Abdul Rehman Shah
R/0 llajibagh,Budgam
WLW(WL)/Estt/2019-20/ /3 709-52 Dated: 2% .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wertland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
ctc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, il has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupalion and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time [rom the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

me '%Qfd‘in/ W

Weltlands Division Kashmir /
Srinagar :
Copy for information to;

1. District Magistrate, Budgam for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive Magistrate Budgam)for information &
necessary action.

4, Range Officer, Hokersar Range for information and necessary
follow up.
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Otfice of the Wildlife Warden Kashinir Wetlands Division

Srinagar
(;hulam Nabi Shah
5/0 Abdul Rehman Shah
R/0O Hajibagh,Budgam
WLW(WL)/Estt/2019-20//383-8 3 Dated: 2% .01.2020

Subject: Notice under Section 36 (B), 27 (3), 33{(c), 51 & 52 of Indian
Wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silling, making of
dykes, cutting of willow/ popular trees, demolition of remporary sheds
clc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
welland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33{(c),
36, 51 & 52 of Indian Wildlife Protection Acl, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicled, you are
hereby. given a chance to produce legal documentary evidence il any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
lime from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responn.ihilit‘;.*

Wil [

Wetlands Di sion hdshnur b 'Hré

Srinagar L

Copy for information to:

. District Magistrale, Budgam for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive  Magistrate Budgam)for information &
necessary action.

4. Range Officer, Hokersar Range flor information and necessary

follow up.

b
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Ghulam Mohammad Shah
§/0 Abdul Rehman Shah
R/0 Iajibagh,Budgam

Srinagar

WLW(WL)/Estt/2019-20//2 88-92

Subject:

raised plants/ temporary fencing / cultivation of paddy

D-3

Union Territory of Jammu & Kashmir
Department of Wildlife Prolection
Office of the Wildlife Warden Kashmir Wetlands Division

Dated: 2% .01.2020

Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have

portion of the wetland.
Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicted, you arc
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from Lhe issuance of this Notice i.e.

as warranted under rules shall be taken on your cost and responsibility.

Copy for information to:

._hw

District Magistrate, Budgam for information and necessary action.

on the said

01.2020 failing which action

|
f }(:I
Wetlands Division Kashmir\%{’f
Srinagar L

Regional Wildlife Warden, Kashmir Region for information and

necessary action

. Tehsildar(Executive

necessary action.

Magistrate

Budgam)for

information

&

Range Officer, Hokersar Range for information and necessary

follow up.
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D-3

i/nion Tervitory of Jammu & Kashmir

Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
) i
Abdul Catar Shah
5/0 Gafar Shah
R/0 Hajibagh,Budgam
WLW(WL)/Fstt/2019-20//395-97 Dated: <Y .01.2020

Subject:  Nolice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
elc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Acl, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutling of trees/temporary fencing/stoppage of paddy culiivation and
your illegal occupation on this porlion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

e

| j ]
Weltlands Division Kashmir 4;5,,,
Srinagar =
Copy for information to:

1. District Magistrate, Budgam for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Fxecutive Magistrate Budgam)for information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary
follow up.

p
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D-S

Union territory of Jummu & Kashmir
Department of Wildlife Protection
Office of the wildlife Warden Kashmir Wetlands Division

Srinagar
Ahdul Majeed Shah
5/0 Galar Shah
R/0 Hajibagh,Budgam
W1W(WL)/Estt/2019-20/7398 /5> Dated: 2Y .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
wildlife Proteclion Act, 1972.

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
elc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of ficld survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  ,01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

wil &Q% ( 21/

e
Wellands Division Kashmir ‘{t,, 7
Srinagar I
Copy for information 1o:

District Magistrate, Budgam for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for information and

necessary action
3. Tehsildar(Fxecutive Magistrate Budgam)for information &

necessary action.
4. Range Officer, Hokersar Range for information and necessary

follow up.
(-
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D-3
Union Territory of Jammu & Kashmir

Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Ghulam Mohammad Shah
§/0 Gafar Shah
R/0 Hajibagh,Budgam
WLW(WL)/Est1/2019-20//4¢ 3¢ 7 Dated: 2Y% .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
wildlife Protection Acl, 1972.

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reporied that there is a patch of the
welland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicled, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim thal you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shail be taken on your cost and responsibilily.

WiIdecLQajd{ (

{41
Wetlands Djvision Kashmir ?‘11;
Srinagar e

Copy for information to:

1. District Magistrate, Budgam for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for information and

necessary action
3. Tehsildar(Executive Magistrate Budgam)for information &

necessary aclion.
4, Range Officer, Hokersar Range for information and necessary

follow up. /
¢’

/ L
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Noora Sofi
§/0 Satar Sofi
R/0 Hajibagh,Budgam
WEW(WL)/Estt/2019-20//4e 9-/2 Dated: Y .01.2020

Subject:  Notice under Section 36 (B), 27 (3}, 33(c), 51 & 52 of Indian
wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Department ol Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silling, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
ete. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cullivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on Lhis portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
7ainakoot of Lakes Range Hokersar Wetland Reserve within seven days
rime from the issuance of this Notice i.e.  .01.2020 failing which aclion
as warranted under rules shall be taken on your cost and responsibilily.

L fz v .-
wildlife Warden, I‘*‘alﬂ-
Wetlands Division Kashmir | _’.j’i
Srinagar X

Copy for information to:

District Magistrate, Budgam for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for information and

necessary action
3. Tehsildar(Fxecutive Magistrate Budgam)for information &

necessary action.
4. Range Officer, Hokersar Range for informalion and necessary

follow up.

—
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D-S

Union Territory of Jammiu & Kashniir
Department of wildlife Protection
Office of the wildlife Warden Kashmir Wetlands Division

Srinagar
Aziz Shah
$/0 Samad Shah
R/O Hajihagh.Eudgam
w'L.W{uﬂ.};r.mr;;zum-zwm;.-:,-?? Dated: 24 ,01.2020

Subject:  Notice under Section 36 (B}, 27 (3), 33(c), 51 & 52 of Indian
wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Department of wildlife
Protection, is intending to reslore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc, inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you bhave
raised plants/ temporary fencing / cultivation of paddy on the said

portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on his portion of welland is evicted, you are
hereby given a chance 10 produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K /M which is falling inside Beat Zainkoot, Block
Zainakool of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e. 01.2020 failing which action
a1 warranted under rules shall be taken on your €0st and responsibility.

w'mut' aL;/ (4
i c en, &J-f '

Wetlands Division Kashmir ¥.-’
Srinagar 2

Copy for information to:

District Magistrate, Budgam for information and necessary action.
2. Regional Wildlife warden, Kashmir Region for information and

necessary action
3. Tehsildar(Exccutive Magistrate Budgam)for information &

necessary action.
4. Range Officer, Hokersar Range for information and necessary

follow up.
£

-

L
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Union Territory of Jammu & Kashmir

Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
hMohd Sultan Shah
5/0 Gafar Shah
R/0 HajibaghBudgam
WLW(WL)/Estt/2019-20/ 74/ 9-22 Dated: X% .01.2020

Subject: Notice under Section 36 (B), 27 (3), 33(¢c), 51 & 52 of Indian
Wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of lemporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 306 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1872 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoo! of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  ,01.2020 failing which action
as warranted under rules shall be taken on your cost angd responsibility.

F
wildlife Warglen, | !‘Ii_
Wetlands Djvision Kashmir ¥,%/
Srinagar
Copy for information to:

et

District Magistrate, Budgam for information and necessary action,

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive Magistrate  Budgam)for information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary

follow up.
7))
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Haji Habibullah Rather
/0 Lala Rather
R/0 Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20/7929- 3> Dated: 2% .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlile
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
otc. inside the demarcated peripheries of Hokersar Wetland Reserve, On
the basis of ficld survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Refore, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
vour illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beal Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

0 L,f]u /
wildlifg Warglen, |,

Wetlands Diyision Kashmir |
Srinagar i
Copy for information to:

—_—
-

District Magistrate, Srinagar for information and necessary aclion.
2. Regional Wildlife Warden, Kashmir Region for information and

necessary action
3. Tehsildar(Executive Magistrate) Srinagar for information &

necessary action.
4. Range Officer, Hokersar Range lor informalion and necessary

follow up.



Union Tervitory of Janmmu & Kashmir
Department of Wildlife Protection
Oflice of the Wildlife Warden Kashimmir Wetlands Division

Srinagar
Mohd Hayat Wagay
5/0 Ghulam Ahmad Wagay
R/0O Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20/ 7433 -3% Dated: 26 .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Welland Reserve, by way of dredging, de-silting, making of
dykes, curting of willow/ popular trees, demolition of temporary sheds
ete. inside the demarcated peripheries of Hokersar Wetland Reserve, On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary lencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Rescerve wilhin seven days
time from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

.l'
=

wilahi wﬂ

Wetlands Diyision Kashmh' r’_’)‘:/
Srinagar
Copy for information to;

'

. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive Magistrate) Srinagar for information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary

follow up.

o/
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D-4
Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Ghulam Mohd Wagay
5/0 Abdul Ahad Wagay
R/0 Zainkoot, Srinagar.
WLW(WL)/Est1/2019-20/ /43 8- 42 Dated: XY .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972.

Union Territory Jammu and Kashmir, Departinent of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way ol dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve, On
the basis of field survey, it has been reported thart there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
rime from the issuance ol this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

wildlife en r-, ]
Wetlands visian Kashmir /
'irmagar

Copy for information to:

e

District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Repion [or information and
necessary action

3. Tehsildar(Executive Magistrate) Srinagar for information &
necessary action,

4. Range Officer, Hokersar Range for information and necessary

follow up.

&/
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Unien Territory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division
Srinagar

Mohd Abdullah Wagay
$/0 Haji GhulamAhmad Wagay
R/0 Zainkoot, Srinagar.

WLW(WL)/Est1/2019-20/794 3 -53 Dated: 2Y .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending 1o restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silling, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcated peripherics of Hokersar Wetland Reserve. On
the basis of flield survey, it has been reported that there is a patch of the
welland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(0),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cullivation and
your illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence il any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
rime from the issuance of this Notice i.e.  .01.2020 lailing which action
as warranted under rules shall be taken on your cost and responsibility.

a1 /
Wetlands Division Kashmir ,-"ri")‘;"_.
Srinagar =
Copy for information to:

1. District Magistrate, Srinagar for information and necessary action.
2. Regional Wwildlife Warden, Kashmir Region for information and

necessary action
3. Tehsildar(Executive Magistrate) Srinagar for information &

necessary action.
4. Range Officer, Hokersar Range for information and necessary

follow up.
)
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Office of the wildlife Warden Kashmir Wetlands Division

Srinagar
Gh Rasool Wagay
$/0 GhulamAhmad Wagay
R/0O Zainkoot, Srinagar.
WLW(WL)/Est1/2019-20/ /Y48 - S22 Dated: A5 .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Depariment of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
et¢. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Acl, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion ol wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakool of Lakes Range Hokersar Welland Reserve within seven days
time from the issuance of this Notice i.e.  .01.2020 failing which aclion
as warranted under rules shall be taken on your cost and responsibility.

Wildli nl
Wetlands Division Xashmir f “‘ ;

Copy for information to:

District Magistrate, Srinagar for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for information and

necessary action
3. Tehsildar(Executive Magistrate) Srinagar for information &

necessary action.
4. Range Officer, Hokersar Range for information and necessary

follow up.
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Union Territory of Jammu & Kashmir

Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division

Srinagar
Haji Gulam Ahmad Wagay
§/0 Gh Rasool Wagay
R/0 Zainkoot, Srinagar.
WLW(WL)/Estt/2019-20//4 53 -5 3 Dated: Y .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Deparrment of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silling, making of
dykes, cutting of willow/ popular trees, demolition of lemporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of field survey, it has been reported that there is a patch of the
wetland, measuring 4 K/M under your illegal occupalion and you have
raised planis/ temporary fencing / cultivalion of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c).
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up 1o 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicied, you are
hereby given a chance 16 produce legal documentary evidence if any, in
support of your claim that you are the rightful owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Bleck
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility. .

@
G L;/ :
Wildlife Warden, N/

Wetlands Division Kashmir ~ %
Srinagar Lot
Copy for information to:

1. District Magistrate, Srinagar for information and necessary action.

2. Regional Wildlife Warden, Kashmir Region for information and
necessary action

3. Tehsildar(Executive Magistrate) Srinagar for information &
necessary action.

4. Range Officer, Hokersar Range for information and necessary

follow up.
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Union Territory of Jammu & Kashmir
Department of Wildlife Protection
Office of the Wildlife Warden Kashmir Wetlands Division
Srinagar

Noor-u-Din Wagay
5/0 Ghulam Mohammad Wagay
R/0 Zainkoot, Srinagar.

WLW(WL)/Est1/2019-20//45§-Eé Dated: 2§ .01.2020

Subject:  Notice under Section 36 (B), 27 (3), 33(c), 51 & 52 of Indian
Wildlife Protection Act, 1972,

Union Territory Jammu and Kashmir, Department of Wildlife
Protection, is intending to restore back Wetland characteristics of
Hokersar Wetland Reserve, by way of dredging, de-silting, making of
dykes, cutting of willow/ popular trees, demolition of temporary sheds
etc. inside the demarcated peripheries of Hokersar Wetland Reserve. On
the basis of lield survey, it has been reported that there is a patch of the
welland, measuring 4 K/M under your illegal occupation and you have
raised plants/ temporary fencing / cultivation of paddy on the said
portion of the wetland.

Before, action as warranted under section 36 (B), 27 (3), 33(c),
36, 51 & 52 of Indian Wildlife Protection Act, 1972 amended up to 2013,
is taken and this portion of the wetland is restored back by way of
cutting of trees/temporary fencing/stoppage of paddy cultivation and
your illegal occupation on this portion of wetland is evicted, you are
hereby given a chance to produce legal documentary evidence if any, in
support of your claim that you are the rightlul owner of this portion of
the wetland measuring 4 K/M which is falling inside Beat Zainkoot, Block
Zainakoot of Lakes Range Hokersar Wetland Reserve within seven days
time from the issuance of this Notice i.e.  .01.2020 failing which action
as warranted under rules shall be taken on your cost and responsibility.

Wﬂxn(i)(eg b’aM E:

Wetlands Division Kashmir *. 4
Srinagar e

Copy for information to:

District Magistrate, Srinagar for information and necessary action.
2. Regional Wildlife Warden, Kashmir Region for information and

necessary action
3. Tehsildar(Executive Magistrate) Srinagar for information &

necessary action.
4. Range Officer, Hokersar Range for information and necessary

follow up.
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ANNEXURED 2
PICTURES SHOWING ANTI-ENCROACHMENT DRIVE /EVICTION AT HOKERSAR
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Laying of Gabion/Gabion mattresses side siopes (byr
submerged) only and not in the bec of the Channel |y
Proposed to be laid for continuous flow of wate, and for cayy
discharge of the silt comirg with figege Gul the Gabiuns
should not in any case be laid on tne embankments of the
existing Floogd Channel.

Sufficient number of slyice ‘gates may alsy np Hrovided in Mhi:
€xisting bunds of F5 Chasnel Dassing tnrgugh WETand o
RD 11.0947 km to 18.1180 km which ghaj; EN50IE smcorn

and regulation of warer Supply to  the wetland thigughgys the
year, |

The Effluent Treatment Plant {E:TF}!SEWEruge Treatment plane
STP) for regulating water Quality before entering into witlare
shall have to be established by the yser agency,

The uger 2gency to ensure! that g non Sio-degragutje WESLL
material such as plastics, gunny Sacks, bottlee, rin Cuns ety
are properly disposed of utside the Doundaries of wellang.
No waste material shall be ether near or WAy from the
roed in the Wetlang. A

f ' I
The user agency will ensu;iihat mi"imrum_ﬂamuge is done to
the ocal flora Cutting VEgelaticn p, Workers during
Censtruction period would strictly Prohibjeq. The guncemied
officials of the yser agency would  condudt siriirice ehecks, in
Collaboration with the Cgnservator of Forusts (Wildiife ),
Kashmir or his representative, to S8 that no damage

I3

- Caused to the flora ang fa ung |

i1 :
No debris shail be dumped il%lﬁidﬁ tne bnurﬁqaries. of Wetlang,

The mitigatory measures Suggested ang Fecemmienaed
Blnﬂiveuiw Impact Als:ses:ment ' epart thay e
implementad to safeguard Lihﬁ' Bology | 18, Envircnment of
surrounding areas Including the Hokersyr tlang.

fhat area of activity and | expansion ljl!reaf shall'iremain
confined to the specified bo ndarles of ty Project site withy 1
extending them beyond, $

| B
That user agency shai abid& by ruies a“s&l TeGulations g 1400
down in J&K Wildiife (Protection) Act, |9 {aivended 207,
and guldelines notified! by the Ministry Ervironmant a1
Forasts, Government of India, in Conngrtion witty Hon' e
3 i d On faeq 2

¥

fhe. user agency wi ensure minimy
Ecosystam and Shall monitar water Qual
Cutting of lacal vegetation by workereg
Perod would be strictly Probhited/mon g, ,
Comprising of yser 4gency and (opy
{Witdlife) RwLw Kashmir shail monitur )

gindlhom.
|
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The sluice gate shall be curstructad at the entry
points of the No3d chennpe intu Ackersgr Wel
regulating water level, by the user agercy.

The user agency shall ensurg af icast 4-+ fest ot waler §
the wetiand throughout the year

Network of longitudinal and latituding! ~harnels inciuding the
main one is extremaly impartant for the sustenance of wetlang |
as also for activation of the Fluig zasin

Main figoc Channel (Dood-Ganga) ras to te reatignel g fo by
the lowest contaur line in the wet and and proper gra livn tas
to be given to facilitate free and tast natual flow to fuss sur
the silt entaring the * wstland fiom  all  sides and the
streams/channels by the user agency.

Regular water guallty monitoring de ensured by he use
agency at freque™t intervals 13 avoid poiluton i the wetle

The executior af work may be restiicted to decpening’arih
work in excavation part only @Nd No permanent structyres i o,
masonry toe walls, pitching of banks may be taken up for |
the portion of the Flood 5&! Channel passing through the
Wetland i.e. Hajibagh to Soz ith.

Tne materla) so excavoted ;.\-.
{

all te disposed of outs'ce the
welland by mechanical mean

oatheralse 1o The extoent af Ta
quantity and no bund nsing may be tg<en up along the
alignment. However, the material so sutained frem excavarion
may be utilized *or stabiizng and raining Gf periphorg’ Lan s

buundulie% Lowar dy :‘;Li'bﬂl‘-jn I Ml
A proper regulation system by Wy O srrelngl:"-t.r.r.ng foraicung
of bunds from Gund Hasishat to Suzath plantatice ana
construction of ahead regliato- / Lock | cate(c) ma,  au
proposed at exit point 1.e. Sczein (i) 18 11RO sNG wbisg
shall ensure adequate anc regular waler supply t
cuning optimum pernods

The user agency shall restrict their activ tie" UPLO Bxcavation
ceepening part of Flood Ssill Channel gnly and ng olner
bund(s) be raised /constiucted vitrun the penprery ol Weslaad
Reserve towards these villages as this will pove route oo
encrodchments. The excavaleu material wikihn this portgn
may also be disposed of outside the premigds ol the witlsng
and preferably be used for stabilizaton s PAFSIOL/Strengther i
of periphera: existing bunds.

The user agency shall manage e #XiSUNY Poodn Gangs B
Spudi channel aiter involv.ng all the afuivss §
@ way that the whele wetland shai ciways
é—j feet of water available in it, thisudhout

LS |

Cothe waellansg

/

MEBSUres i ol
pe having sl e
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Doodh Ganga and Suk Nag catchmensts have Been obhi vl g8

main culprits for siltation | of Hokersar 2s  such  thiske

Catchments may be treated uncer Greer [nda Mission BF

under any other scheme/programmc

. Wildlife Institute of India SL'I&H advine adeQuatc milgel g
measures during the implemantation of the Rroject

By Order of the Government of Jammy 30 Kashimir

L

: 5df..
[Huhnmmad Afzal} 1AS
Commiissioner Secretary to Governmani
Farest, El"lwru-r‘lmEﬂt & Ecoiocy Depait i

No:- FST/Land 40/2016 : ’ | Dated :-6/ -09-2018.
Copy to the:- ' b

1. Pr. Chief anﬁwater of Forests (HoFF), JaK, Srinagar.

2. Secretary o Government, PHE, i, Irrigaticr &  Flood : Comtyol

Department. i ! :

Chief wildlife Warden, J&K, Srinagar.
Chief Engineer, Irrigation & Flood Control, Kasnmir.
L'Mrectcrr. Archives, Archaeology & MuseLms. &K, 5r|nagar
OSD with the Hon'ble Minister rar| Forests, Envi- {‘ml"l‘m"'ll & Egology
tor inlormation of Hon'ble Minlster, T
Special Assistant to Hon'ble MOS for Forests, Fovirennient g Ecolouy
for information of Hon'ble MOS. [
. Pvt. Secretary to Commissioner/Sacretary to G{}ue{rnment, Foresrs,
Environment & Ecology. i r
9. P.A to Special Sér:retary (Tech) Forests, Envi mnmerit & F.cc-h:'-gy.
10. Govt. Order file/ Stock file
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ANNEXURE-E5

PICTURES SHOWING EXECUTION OF DREDGING WORKS BEFORE AND AFTER IN HOKERSAR
WETLAND BY IRRIGATION AND FLOOD CONTROL DEPARTMENT (KASHMIR)

BEFORE WORK
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Annexure-F1

Pictures Showing clearance/ removal of Solid Waste from the peripheries of
Hokersar Wetland at Soibugh.
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Government of Jammuy and Kashmir
Office of the Deputy Commissioner/ District Magistrate,

Order No: 77-DMB/PS of 2019
Dated: 12.07.2019

# it has become ient
=glmyub=inghnmetnmigmtmybirdlandmmtuuiumm
B vetlan masnhinuitsnnmremduithnu.

Whereas the human activity in an around Wetland has big
impediment to the existence of the wetland, as not only the wetland js fast depleting
but the activities viz dumping of Solid Waste Construction material and likewige

Pollution Controj Board, Wildlife Department and poie terways
Dhah_rpmml Authority for Putting stro: .nmeehu:-i D
complianps,

No: DMS/Jud/ 144¢rpe o
Dated: liiﬂ?-iﬂm fmlgdb% ‘ H:’B

Copy for Informatioy to the;
1. Divisiong] i

Scanned with CamScanner
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2. Regional Wiidlife Warden, Kashmir.

3. Regional Director State Pollution Control Board Kashmir

;. tendent of Police Budgam,
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Asian Wat&rbird Ce_ns-us 2020__

Executive summary

he annual Asian Waterfowl Census (AWC 2020) was conducted by this Division in 20 wetlands

of the Kashmir valley on 15th-16thFebruary 2020. The count was conducted simultanecusly in all

the major along with lesser known wetlands of the valley which includes Hokersar, Shallabugh,

Hygam, Mirgund, Badinambal, Narkara, Wullar Lake, Dal/Nigeen Lake, Manasbal lake and
associated wetlands, Anchar lake, Khurwansar, Ahansar, Waskhur Sar, Shalar Sar, Gantmullah Reservoir
and wetlands from Pampore viz Manibugh. Kranchoo, Chatlum and Freshkhoori,

83 number of volunteers which include NGO's, Bird Lovers, Students from Kashmir University and
SKUAST participated in this event along with the Staff of Wetlands Division and MNorth Division.

A total of 813043 number of birds belonging to 39 species were recorded in all the wetlands. Hokersar
contributed 59 % of the total birds count followed by Wullar Lake (14%) and Dal Lake (11.8 %).

Common Teal (Anas crecca) with 203133 individuals ( 25 % of total bird count) was the most abundant
Species followed by Northern Pintail (Anas acuta) with 161327 birds{19.8%) and Eurasian Coot {Fulica
atra) with 152208 individuals(18.7%)..

The seven bird species namely which include Common Teal {Anas crecca), Northern Pintail {Anas
acuta), Eurasian Coot {Fulica atra) Mallard (Anas platyrhnchos), Shovelar (Spatula clypeata) Gadwall (M.
strepera). and Eurasian Wigeon (Marca spenelopejconstituted 98.6 % of the total birds counted during the
AWGC 2020

Wildlife Warden
Wetiands Division Kashmir Srinagar




Introduction

sian Water-bird Census (AWC} is a pant of the olabal water bird monitoring program which was
initiated in 1987 in Indian subcentinent and coardinated by wetlands internatianal (South Asla)
which rapidly moved to other regiens from Afghanistan to Japan, Southeast Asia and Australasia
It includes the entire East Aslan - Australasian Flyway and a large part of the Gentral Aslan
Flyway. The AWC runs parallel to other regional programmes of the Intemational Waterbird Census in
Africa, Europe. West-Asia, the Neo tropics and the Caribbean In farmation from the AWG confributes to the
ientification and monitering of Wellands of national and intermational repute. It also d351515 decision makers
Indesignating wetlands to tha Convention on Wetlands (Ramsar, Iran 1971 ), pretecting threatened Epecies,
iMproving knowledge of fesser Known waterbird species and 25SE55INY the value of watlands.
<015 Witnessed the first AWC in the wetlands of Kashmir in an DEganized manner as per intermationsl
Water-bird Cansus (IWC} guidslines under the auspices of the Department of Wildiife Frotection,
JammmugKashmir Government Although the Department has been eonducting annual water bird counts
earlier bint the counts wers localized in 3-4 major wetlands of the valley, Since then the prograimme has
been conducted regularly’ as per sat norms and guideline of AWG. This year also AWE was conducted
in Wetlands of Kashmir Valley. An crientation programme o awara participants about the procedure and
methodolegy was organized in the Camping ground of Hokersar on 15ih of Feb. 2020 [EE0Urce persans
from Kashmir University, SKUAST were also prasent in the event
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Methodology

Sl " 5
~ Each census team was provided with at least one binocular {8X40/10X50) and a data shest, The data was later
compiled and analyzed for determination of species abundance & species distribution.




Map Showing GPS Locations of Bird Census 2020
Wetlands Division Kashmir
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Site Descriptions
1. Hokersar Wetland Conservation Reserve

okersar Conservation Reserve a Ramsar Site is a renowned waterfowl reserve, lies 10 km west of
Srinagar on the Srinagar-Baramullah highway. The wetland has a long history of over a century and

was a shooting resort of the then Maharaja Hari Singh of Jammu & Kashmir state. The wetland has
successively been under the administration of (1) Department of Tawaza (Hospitality and Protocol) and

Game and Fisheries department till 1947 and it was notified as a state Rakh in the year 1945(2) Department
of Game when Fisheries wing was separated from it till 1873 (3) It was again back to Game and Fisheries
department till 1979 (4) Department of Wildlife Protection from 1879 onwards. The wetland has been notified
vide cabinet order No: 710/ ¢ of 1945 (G.G) dated July-17-1945 by the then state government. Late Ghulam
Ahmed Bakshi, the then Chief Minister of Jammu & Kashmir State, raised the peripheral bund at the time of
Maharaja in 1960. It is also an Important Bird Area (Islam & Rahmani, 2004).The wetland was declared as a
Ramsar Site, a wetland of international importance by Ramsar Convention Bursau on November 8, 2005 and
the Ramsar Site number accorded to it was 1570.
i ry, which makes its way to mest the Jhelum River. Another
Narbal on the northwest which ultimately drains directly into
table depends upon the discharge from Docdhganga spill
aximum depth of 2.5 m in spring during snowmelt and a minimum of 0.7 m in

34° 5' 54.148" N, 74° 42' 19.356" E

‘epanment of Wildiife Protection, J&K
Area 1,375 ha

Alfitude 1,580 m

Fainfall 550 mm

‘Habitats ‘Seasonal Marsh

The vegetation ranges from submerged, attached. free floating to emergent. Shallow areas support thick
stands of Typha and Phragmatis. Trapa natans, Nymphoides peltata, Nymphoide candida and MNymphoide
stellata occur in the open water areas. There are many floating gardens in the lake. Plantation of Salix alba has
been taken up along the shoreline, while rice is grown in the surrounding areas. These crops fields also provide
foraging areas for birds.

Hokersar is an impartant Wetland for both resident and migratory waterfow!. Hussain(1989) counted 64 species
in and around the wetland during bird ringing studies. The lake is particularly important as a wintering area for

migratory ducks and geese, and as a breeding area for herons, egrets and rajls. There has besn considerable
increase in the waterfowl numbers since shooting was stopped.
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Key Species with numbers sighted during 2020 AwC

A record number of birds (4.81,068) was reported from Hokersar during 2020 AWC which is the highest number for any
wetland of the valley this year with Common Teal (37 %), Northern Pintail (29%), Mallard (18 %), Gadwall (9 %) and
Northem Shoveler (7 %) recorded in high numbers, Individual records of all the waterfowls were as under:

Key Species with Numbers Sighted during 2020 AWC

>omrmon Teal 1,73,650
Northern Pintail 1,397,660
Mallard 84,450
Gadwall 44,600
Greylag Goose 805
Eurasian Wigeon 100

Chart showing Species composition of Hokersar Wetland

[
| Hokersar WLR Key species

Common Northern Mallard Gadwall Northern Greylag Common Eurasian
Teal Pintail Shoveler  Goose Coot wigeon

| B Series 1

L e
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Comparison of key species from Hokersar across years 2015-2020

Keyspemes across years from Hokersar
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2. Hygam Wetland Conservation Reserve

round 40 km north of Srin agar lies the Hygam Wetland

Reserve with an area of 7.00 Km2, which was notified

a Reserve in 1945, Vide Cabinet Order No: 710-C of

1945, Dated: 17-07-1945. Hygam wetland derives its
name from the village where it is situated in. The area of this
wetland has shrunk from 14 59 km {Holmes and Parr 1988) to
7.25 sq km,

Hygam Rakh is a permanent shallow freshwater lake with
maximum depth of 1.2 m. Ferennial streams feed it, but
the water table falls in late summer, reaches the lowast in
autumn and rises in early winter. The surrounding area is
predominantly paddy fields and marshes with some pastures

and get flooded after heavy rains.
Baramullah |
34° 1" 14.301" N, 74° 19 45.171" E
Department of Wildiife Protection, JAK
1,400 ha
1,580 m
800 mm

ost of the lake is coverad with a dense growth of reeds and other emergent vegetation. Dominant
species include Typha angustata, Phragmites communis, Phalaris arundinancea, sparganium rerectum,
Sparganium ramosum, Scirpus Maritimus and Scirpus Triquenter (Kal et al 12980, Kaul 1882). In Open
areas there are varigus fioating leaf species such as water lilies Nymphaea stellata and Nymphaea
alba, Fringed Water Lily Nymphoides pellata and water Chestnut Trapa Natans (Kaul et al. 1980).. The vegetation

Hygam Rakh is the largest remaining reed-bed area in the Kashmir Valley and it is of major ornithological
importance (Holmes and Parr 1988). Itis particularty important for migratory species and marshland breeding
species. Hygam provides a vital staging area for many passage migrarts (Islam et al. 2004). Since shooting was
topped in 1995-96, there has been a steady increase in the migrant population of waterfow and other birds at
Hygam Rakh.

Key Species with numbers sighted during 2020 AWC

A total 33,328 birds belonging o 11 different species were counted from Hygam wetland (7257= Hanjipora,
14181=Akhoonpora, 11890 Loolipora). Mallard (35 %), Common Teal (33 %) and Narthern Pin tail {24 %) were
the dominant species comprising 92 % of the total Species of the wetland, This year water level in the wetland
was not optimal as a result only 33,328 birds were counted,

Key Species with Numbers Sighted during 2020 AWC

| Mallard S i 11,500 |
Common Teal 11,000
Northern Pintail 8,000
Eurasian Wigean 1,500
Purple Swamphen %00 |
Gadwall 289
Greylag Goose _ 89
Northern Shoveler
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Comparison of key species from Hygam across years 2015-2020
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3. Mirgund Wetland Reserve

[Distict. [Budgam R e R P
Coordinates 33° 7'21.027" N, 74° 38' 19.368" E

‘Ownership State

Areg 300 ha

Altitude 1,580 m

R I e e—

Habitats | Flooded Valley Grassland, Freshwater Swamp, Himalayan Secondary Scrub |

Mirgund is a shallow freshwater lake with associated reed beds and riverine marshes on River Jhelum
much of which dries during summer and the considerable fluctuations in water levels according to
the local runoff. the depth varies between 0.1-0.5 meter, with an area of 4.00 Km2. The area was
designated a reserve in 1945 Vide Cabinet Order No: 710-C of 1845, Dated: 17-07-1945.

1806 was reported from Mirgund during 2020 AWGC with Common Teal (49%) and Eurasian Wigeon
{16%) recorded the highest. DEher species included Commaon Moorhen, Northem Pintail, etc,

Key Species with Numbers Sighted during 2020 AWC )
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Chart showing Species composition of Mirgund Wetland

i Main Key Species of Mirgund WLR

700 — -
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Comparison of key species from Mirgund WLR across years 2015-2020
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4. Shallabugh Conservation Reserve

District. Ganderbal and Srinagar

Coordinates 34°9' 42.069" N, 74° 43 659" E
Ownership | Department of Wildiife Protection, J&K
Area ?{}p ha

1,580 m

Rainfall
Habitats Freshwater Swamp, Himalayan Secondary Scrub

shallabug marshes lies between Ganderbal and Srinagar districts inclose vicinity of Srinagar Town and Anchar
Lake. These marshes are fod by Sindh river and the local snow melt. The depth of water varies from 0.3-2
meters and the water lavel fluctuates conside ably according to the rainfall and snowmelt. Large areas of the
wetland dry up between September and March The area has extensive reed bids of Fhragmites communis
Typha angustata, and rich arown of Nymphaesa candida and Nymphaea stellate on open waters. The Side
towards Shallabugh village has more willow plantations while the side towards Sangam village (Srinagar) s
dominated by paddy cultivation and had more bunds and embankments. While the side towards Gadoorg
Anchar has more of reed beds thereby providing important winlering area for waterbirds

In Febriary 2012 ateamof IBCN members headed by Dr Asad Rahmani recoded around 5 hundred thousand
water birds from Shallabugh (Rahmani et al, 2012}

A total of 682 birds were reparted fram Shallabugh during 2020 AWE with Eurasian Wigeon (21%) recorded
the highest. Other species included Common Teal, Mallard, etc. This year water level in the welland was not
optimal as a result only 689 birds were counted
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Key Species with Numbers Sighted during 2020 AWC
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9. Chattalum, Freshkhoori,
Kranchoo & Manibugh

RS R T e T, —
e L= _=F e e Y - .._.,,:.j
975" N, 74° 56' 31.488" E

s S e P S T k¥

] e e T s

- T ——

ations of migratory waterfowl in winter. The total combined area of these wetlands is
14.27 Km2: Chattalum = 8.52 Km2, Freshkhoori = 3.41 Km2, Kranchoo = 1.28 Km2&Manibugh = 1.06 Km2. Thess
areas were designated a reserve in 1845, Vide Cabinet Order No: 710-C of 1945, Dated: 17-07-1 845,

A combined number of birds (71,682) was reported from Pampore wetlands during 2020 AWC with Northern
Shovelsr (50%) and Mallard (17%} among the highest recorded species. Other species included Common Teal and
Eurasian Wigeon, etc. This year during the month of November a flock of barheaded geese comprising a group of
about 20 No's was reported for the first time in Manibugh WLR. The group stayed therein for a period of about two

Main Species with Numbers Sighted during 2020 AWC:
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Column- Chart showing Species composition of Pampore Wetlands

| Key Species of Pampore Wetlands
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4. Badinambal & Narkara

Badinambal and Narkara are two small, shallow wetlands that are situated on the outskirts of the Srinagar
city on opposite sides. Both are marshy wetlands suffering from the Effects of excessive siltation and
urbanization. Narkara is surrounded by housing colonies from all sides while Badinambal has a semi-urban
dwelling in the vicinity. The wetlands are home to several resident species and also supports limited winter
migrant species. ;

Coordinates 34" 07' 23" N, 74* a8'15"E
34* 01' 54" N, 74" 45" 43" E
3 &g Km
A . = :im T — LT 5 L
800 mm ]

A combined number of birds 1937) was reported from Badinambal and Narkara during 2020 AWG with
Mallard (39%:) and Purple Swamphen (23%) were recorded highest. Other species included Common
Moorhen and Common Teal,

Key Species with Numbers Sighted during 2020 AwcC

Chart showing Species composition of Badinambal and Narkara Wetland.

Main Key Species Badinambal & Narkara

I I e
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Comparison of key species from Badinambal and Narkara across years 2015-2020




7. Wullar Lake

I_.'._Ii'strict. Baramulla &_Ean!:lIPura :
Coordinates 34°25' 60" N, 74 ﬁ_zﬂm"
Dwnarshli_p Siate

= 2' __ —_
itude h&ﬂ m
Rainfall | 550 mm : _
Habitats | HE'Jwaterﬁm?ﬁiﬁeEgétﬁn,ﬁuméﬂe_y(ﬁlamimﬁ_nﬁecﬁ-a?ﬁﬂa

Wullar Lake and its associated rmarshes lie an tha floodplains of the River Jhelum. Wullar was one of the first
Wetlands in India to be designated as the Ramsar Site in 1990 and the first one in Jammu & Kashmir. 1t arginally
occupied an area of 20,200ha but has naw shrunk to a mere 2,400 ha. The lake has an elliptizal boundary, with a
maximum length of 16 km and width of 7.6 km. Itis about 34 km northwest of Srinagar, and 3 Km fram Sopore tawn,

The name Wallar is derived from the Sanskrit word Ultel, or Kashmiri Wul, meaning turbulent. A reforence totha
high waves one encounters while crossing the lake during cerain months. Wullar was one of the largest freshwater
lakes of South Asia and plays an important role in the hydrology of Kashmir Valley due to its huge capaeity to
absarb the annua| floading,

The lake is surrounded by high altitude mountain ranges on the northeast and northwest sides and also duelaits
peculiar topography faces strong winds, The lake is heavily overgrown with macropytes, The margins are covered
with Typha, while Phragmites, Mymphoide speilata, Nymphoides alba. Melumbonucifera and Trapa nataris cover
the shalfow zones. Villagers harves! some of thase species for food. Salvinia and Lemma cover the surface. The
shallow pars also bear stands of Willow (Salix alba)

The lake was known to be an impartant staging and wintering ground for rigratory birds. Though thera has
been a drastic decline in the number of waterfowl due to increased disturbance, even now thousands of ducks and
geese visil the lake (Rahmani et al =012) as one of the important migratory stopover sites for many long- distance
fmigrants

Key Species with number sighted during 2020 AWC:

A record number of birds (1.21,120) was reported from Wullar during 2020 AWC with Common Coot (46%),
Gadwall {17%), Eurasian Wigeon (12%2), Marthern Pintail (10%). Common Teal (854), Mallard {5%) were recorded.
Qthers included species such as Litle Grebe, Ruddy Shelduck, Great Cormorant, Northemn Shoveler. Graylag

Goose, Steppe Gull and Water Rail constituted a very smiall percentage of the total (155)
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34°05' 50" N, 74° 51" 48" E

Dal Lake is warm monomicticurban lake, situated to the east of srinagar City. The shoreline of the jake, is
abiout 15.5 km and fverage surace elevation of about 1583 m, The Lake has water volume of about 982
millich eublc meters with primary inflow of about 291 9 million cubic maters via Tailbal nalla and primary
outflow of about 275.6 million cubic meters regulated through Dalgate and Nalla Amir. Lake covers anarea
of 21 5q. Kmincluding its lloating gardens. The depth of water varies from & mi{20ft) at its deepestin Nagin
Lake 10 2.5 m (8.2 ft), the shallowsst at Giagribal,

The lake is scologically rich in macrophyies, submerged and floating about 117 species have been reported
(Faanditet al, 1295) which include Nelumbonucifera, Ceratophylium demersum, Myriophyllum spicatum.
M. varticell latum, Fotemogetton |ucens. Fhragmites australis, Salvinia natans, etc. Phytaplanktons like
Navicularadiosa, Nitzschiaaceiculars. Pediastrum fduplex, Merismopediaslegans ate. which serve as
adequate food stuff for wintering avifauna,

The lake supports small Populations of Water birds whose numbers are augmented in winters. The specios
mainly include the Eurasian Coot. the Little Grabe, Mallard and Common FPachard,

86,247 numbar of birds was reponted from Dal lake and Nigeen lake during 2020 AWC with Common Coot
(94%), Mallard (53] being the highest.
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9. Manasbal and
Assoclated wetlands

SPECIES COMPOSITION OF MANASBAL AND
ALLIED WETLANDS
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Pie-Chart showing Species composition of Manasbal and Associated Wetland
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Results

1. Species Abundance:

otal number of birds counted during AWC 2020 was

I 813043 from 20 wetlands of the Valley. Common

Teal (Anas crecca) with 203133 individuals was

the most abundant species accounting for one-fourth

of the total bird count for AWC-2020. Hokersar alone
contributed 85 % of this Speciss.

Northern Pintail (Anas acuta) was second most
abundant number with a record of161327 individuals
constituting 20 % of the total bird count. This species
occurred in 13 out of the 20 wetlands covered but
more than 85% of the total individual of this species
were counted from Hokersar alone {137660 birds).
Eurasian Coot (Fulica atra) with 152208 individuals
closely followed the Northern Pintail accounting 18.7%
of the total bird count 59 % of which was contributed
by Dal and Nigeen lake.

Species abundance graph for AWC 2020.

Other major species found in abundance included
Mallard (Anas platyrhnchos), Shoveler {Anas
clypeata) Gadwall {Anas strepera).and Eurasian
Wigeon (Anas penelope)

Mallard {Anas platyrhnchos) with 120743 individuals
constituted 17 % of the total birg count and again
Hokersar accounted for nearly 70% of the total count
of this species too. Gadwail (Ana sstrepera) with
68971 birds, the Narthern Shoveler (Anas Clypeata)
with 70467 birds and the Eurasian Wigeon (Anas
penelope) with 23573 individuals,

These seven Species constituted 98.5 % of the total
birds countad during the AWC 2020.

The graph given below provides an insight of ten
most abundant species counted during the census
from all the wetlands of the Valley.

Ten most abundant Species counted during AWC 2020
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2, Species Distribution:

Mallard was the most distributed bird reported recorded from Hokersar alone. The wetland had

l n terms of distribution of species across sites, 60 % of the birds during AWC 2020 were from

from18 wetlands out of 20 wetlands surveyed, the highest number of Graylag Goose (805),

100,000

thereby making it the most distributed species Mallard (84450), Northem Pintail (137880,
in terms of the sites present. This was followed Common Teal (1 73650) and Gadwall (44600)
by Common Teal with records from 17 sites, amongst all other wetlands. Eurasian Coots were
Common Moorhen (15 sites), Northem Pintail recorded highest from Dal Lake and Nigsen Lake
and Indian Pond Heron (13 sites each), Northemn (90000 individuals).
Shoveler and common Coot (11 sites each), The wetlands of Pampore had highest number
Eurasian Wigeon and Gadwail (10 sites each) of Morthern Shoveler, 35519 from ali faur
9 species of birds were reported from at least wetlands of Pampore and also Eurasian Wigeon
10 or more wetlands. 13 species were reported as compared to other wetlands of the valley
from less than 5 wetlands and & from single site. (4616 individuals)
~ Total counts over years in different wetlands
500,000
400,000
300,000+ year
5 2020
2019
200,000 15

Hokersar Haigam  Wular Dal  Pampore Shallabugh
Wetland




Total bird counts for major wetlands over years 2015-2020.

Species distribution across wetlands
covered during AWC 2020

Number of wetlands
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Appendix: The Census Team with affiliation

r_!.lj_lu Participant Designation Afflliation
o1 lishan Dewan = Wildlife Warden Deptt. of Wildlife Protection, J & K.
o2 DrT{hurshaed Ahmg il Asst. Prnf;ur_ SKUAET-K.EGN. Kas;nig-t@ch_ 3
- T Wildife SOS ST
04 Tah_u- Gazanfar - 1F __Hasaamhar Wiﬁe 505, Kashmiradwatch i
= e TS = S =
08 Mudammaaor_ =i -_Fias:earcher Researcher Wildiite SOS = T3]
o7 Shabir ﬁ.hmaﬁshat X3 Hesaarmer_ gseamher Wildlife SDS_ S R
08 ( Jaha_ngim. Dar Researcher Kashmir University g ol s
0g Umer Hé;eﬁ ShaEaz Researcher Kashmir University a5 =
10 Igra Jan = oo Fiesaamm_r Kashmir University i L=
1 Showkat ﬁ;nad_ e -k Flexeamh; Wildlife SO8 it D 7
12 Wasesm AbduiI; g Researcher o= AS
13 FIEUS Ah@ Lone Researcher | LT
14 Suahail Ahmad {}; T Range Dfﬁcw— Deptt. of \ﬂﬁﬁfa Protection, J & K. Yagsy
15 Gh. Nabi Mir_ Front Line Staff Deptt. of Wildlife Protection, JR g5
16 Gh HassaE)ar ! anﬁe St&rf_ De@_pﬂ. of Wildlifs Protection, J 8? o
17 Gh Hassan Wani > Front Line Staff Deptt. of Wildlife Protection, J & K. |
18 Khursheedﬁmad Dar Front Line Staff Deptt. of Wildlife Protection, J & K_
19 Mohd Shafi Rather Front Line Staff Deptt. of Wildlife Protection, J & K. FaK
20 AbEjaad Kaday 1 Front Line Staf __Deptt. of Wildlife Protection, J & K. gt
21 Manzm.r Hussain Mailik 1= Front Line Staff De?ﬂ. of Wildlife Protection, J &? =
22 Ab HashaEﬁ.-'ani 4 Front Line Staff Deptt. of Wildlife meectiun,d_&: =
23 Gulzar Ahm; 5 __F‘roni Line Staff Deptt. of Wildiife Pmtect;n, EK_ S
24 GH Mohi I:Iin_Dar Front Line Bta_ﬁ [Ett. of Wildlife Protection, JE. oo
25 Muh;ounis_ el Front Line Staff Depit. of Wi!dlifeatectfan. J &: = ¢

E J_Fayaz Ahm?i __ =T __]Emn_t Line Staff E;E:f Wildlife Protection, J & K_ =
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28 | Manzoor Ahmad _—_h| Front Line Staff Dept, of Wildife Protection, J & K. |
2 | MushtsgAtmad | Frot e s na_mtEw.-mmTpm_mEn,T&?__W
N T | roresar Deptt of Wikiife Protection, J & K. SET
S T Front Line Staf | Dot of Widite Froecton sa k|
32 e Glaa; s Frﬂog Lr; S_taff__]_nepﬂ Eﬂirﬁdllf«a—Prﬂtemun J &K___-
_53_' Iu;!iq:rslam v s —l me_LE Staff Deptt. E‘k’@a Frotection, J & K_ Tk
34 F:;Ea?aq____ | Fronttine Statt | Dept of Wildife Protection, y & K.
35 EMa;eeu ] | Front Line Staff Staff _I_D_spﬁ of qurfe Prum::::a 5]
36 : Tariq E@Eh;_ —|V Front bn?Staﬁ' Epﬁ. of Wiiﬁe;utacmn_.‘f;(,_ _:‘
SN 000 AvnedDar Pttt | Degt. of Widie Protecton Ja k.
% | GhNanBaba | Froming s | Deptt. of Wiite Protection g 2 __jl
EON ioGavioniinen Front Line. Staft Deptt. of Widife Protection, s K.
© | FacoqAmadbar | Fomi Staft | Deptt. of Widife Protection 3 & &
G Fiic: Amad Do FrontLine Stat | Deptt. of w Widife Protection, J & k.
42 Eﬁmﬁ;___TTm Lite S | Dopt or Wikl Frotecion. 12, e ]
43 ¢ E@ Ahmad o Front I.jrm_sg _Eptt_uf Wﬂcﬁa— Protection. JE( e
T Batonsar |
T P e— Staff Dept, of Wildife Protection, 3 & K|
TR
47 Irshad Ahmad Khanday Volunteer |
48 : Ejaz Sultan Luna__ e ‘u’ulunteer__ e ¥ e P __|
SN e Maroor e AT e b=
B e e e
51 BadarBeshir Volntesi SHDE________j
2 | HarsRamean | voeer PRt T N |
T re— e o |
B Sveevomd e | T ——————— =




' i | Volunteer
57 Hilal Ahmad Shaikh I Volunteer

Yawar Veolunteer

67 ;id Maqbn; R :u[untaer A _‘
Ty

68 Gh Hussain iy _—r ‘I.-'munteer 3 T
69 ..Iahar; Ahmad RN Euntear___ 1—___ e A

| 70 | Adil Hussain Bhat___hlim!unteer__—}__—_—__—__ __j
1 Sinar Nissar e ‘JEH!EEF PR Y Tt e
72 i U_rnar Nazir—_ LR __Valuntear SR S —__—___——[
73 i Hameem Mushg_ Valuntear __—__‘
74 _BE Bashir Bhat I ‘-.f’n!untaer M- g = _j
5 | TarigAhmadDar | vounteer T K |
76 _Taja_mul tmam__ ! Valunteer RIS S
77 Tawar Hus@uﬁm Voluntesr —I—__—__— BN T
78 Shaheen Ahmaﬁ Lnne ] vnlunteer ML A o e =
B | Mecoohtmadow | vourew | —————
8 | Showkat AhmaaMatani | voumesr | _______J
B | Moshiag Anmadkrancey | vounieer ] ————

—-__—_—_____ —_— e

82 Sheikh Anamul Haq | Volunteer =
83 Tawseef Ahmad Volunteer
T = S T e T

——— —_— —_— e

58 AbdulRashid E@;__T___________j
59 @@m@g—‘qam;— _——________[
Ef*ﬁﬁmgﬁr' Vet _________—_1
61 M;d Suhajlamn "W Voluntear B CiaiEy Rt e, =
T = R
B3 Akhter Hussain | Voluntear
B4 Tewaiz M= '!.r';nteer M PR S f
SR e uﬁg__T___ ____fj

——— e e ——
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ANNEXURE-H2

PICTURES SHOWING SEIZED GUNS AND OTHER TOOLS AS ANTIPOACHING MEASURES
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Annexure-K

Pictures of boundary pillars being fixed along the demarcated
peripheries

of Hokersar Wetland Conservation Reserve.,
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Annexure-L

Photo-feature Showing various awareness programmes regarding Wetland
Conservation organized by Department of Wildlife Protection J&K
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Email & andipora@gmail.com Ph /Fax 01957-225
! Government of Jammu and Kashmir {(UT)
Department of Urban Local Bodies Kashmir Srinagar
CFFICE OF THE EXECUTIVE OFFICER MUNICIPAL COUNCIL BANDIPORA

Deputy Commissicner,
Bandipora,

No:-  MCI/BprEst20//P0/—ps™ Dated:- ¢ .08 2020
Sub- QA No: 35172019 Titled Raja Muzaffar Bhat VIS State of J & k and others.

Kindly refer your Lefter No:- DCB/Legali2020/473-75 dated 31 :07.2020. Regarding the
subject cited above, In this Connection itis submitted that Mr. Raja Muzaffar Bhat has filed OA
No:- 351/2019 Vfs Sate and others. . As per the contenis of Letter of Worthy Divisional
Commissioner Kashmir No:- Div.Com /RA/Hakerser Wetlands/62/19/2020 dated 30.07.2020
addressed to Chief Executive officer WUCMA Kashmir . The Chief Executive officer has attended
the meeting on 19.09.2019 and 30 -11,2019 with worthy Divisional commissioner Kashmir and
taken some decisions and has sought latest status and action taken report In respect of dumping
of Municipal Sofid Wasre!demamaﬁonfencmachment in wular Lake .

Municipal council Bandipora pertains only Municipal Solid waste. In this Context it is
submilted that initially Municipal Committee Bandipora was dumping  Municipal solid Wasle in
Plantation land at Zalwan near periphery of Wular Lake which has been Completely closed
and all Municipal Solid Waste dumped has been lifted and properly disposed as per NGT
instructions some two back .

From Mare than one ang Half year Municipal Council Bandipora is disposing Municipal
Solid Waste at (Bund Side Bandipora) for which District Administration Bandipora has provided
32 kanals of Land for utiization of disposal of Garbage . Presently Municipal Council Bandipora is
utilizing Same palch of Land for Disposal of Municipal Sofid Waste (Bandipora Bund Side) which
is_ 1650 feet i.e Half Kilo Meter away from richervy /Demarcated line of Wular lake .
However the site is not feasible .for proper disposal of Municipal Solid Waste. This office has
requested Deputy Commissioner Bandipora 1o Transfer suitable/feasible 20 kanals of
State/kaschari Land within Bandipora Tehsi which would be far away from water bodies and
habitation.  Recently during the Tour of Hon.ble Lieutenant Governor the demand has been
repeated and Hon.ble Lieutenant Govemar has pleased and issued orders to District
Adminisiration to provide 20 kanals of Stale/Kaschari land to Municipal Council Bandipora for
disposal of Municipal Solid Waste of Town Bandipora. Luckily the Worthy Deputy Commissioner
has taken the initiative and Assistant Commissioner revenue and Tehsildar Bandipora have traced

Prepared and is under active process

As soon as the land is formally transferred and handed over this councif will also close the
present Bandipora Bund Side to Mader/Konan Spot and Municipal Solid Waste of Town
Bandipora shall be Properly disposed on Scientific basis for which plant machinery Likewise
incinerators/Auto shedders magnetic Dis-instigator , Compositor and Mechanical Segregator shall
be inslalied and solid waste of Town shall be properly disposed under Solid wasle

Management Rules.

Copy to the:-

01 Divisional Commissioner Kashmir Srinager for information,
02 Director Urban local Bodies Kmr for information

03 Chief Execulive Director MWUCMA Kashmir for infurmqtion.
04 President Municipal Committee Bandipora for information.
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Wular Conservation and Management Authority JAK, Silk Factory Road Rajbagh, Srinagar, 190008
cedwucmall@gmail.com & coordinatorwm-wucma@ik.gov.in

List of encroachers in Wular Lake.

[ &, No | Name Parentape Adldress Typeof Remarks
encroachment
ot Mohd. Rumzan war Mohd Sultan war Dakshibknt Gund | Plantation Motice
b bs Preng served
02 | Ali Mol Lori Hanii Ab., Rehmaon Do Do = Da =
03 | Mohd Azim _Lori Hanji | Ab, Rehman Do Do - Do o
(i Ab Rahini Lori Hanii Ab. Rehman | De Do Do
| 05 Mosjid Sharit 1 Gund Preng Do Structure Do
|06 | Middle Sehool | Ba Do Do Do |
| 07 kamnl Dar tohd Dur Hastikhan House & planiation | Do |
08 | Gulzsar Ab Dar_ ohd Dar Do )D& Do !
09 Nuor Depum ‘Mohd Yousul Do Do Do
10 Giulzar Ahmnd K Salam Dar Do Do Ro
1 Manzoor Ah Mohd Yousul | Do Do Do
12 MNazur Ah Dar Mlulul ?auwl'ﬂ.n Do Construction BPo
13 Mebmj uddin_ Ab Qayoom Da I"antation Do |
i4 Mushta.q Ahmad Mabel Sultan Do House & Plantation | Do |
15 | AbRashid AbAbad Do House Do
16 Zahoor Ahmad Akhar Dar Do Dokha Do
17 Gullah Dar Ab Khalig Dar Do Plamtation | Do PR
I8 Ch Mohd Dar Al Rhalig Der Dig Da = | Do
1% Mohd Akbar Dar Ab Khalig Dar D Du | Do
X0 Faraog Ahmad Dar Amna Dar Do Do | Do
1 Hilal Almad Maa Hanji | Gh Ahmad Do Plamation | Do
22 | Gh Mohd Khambsy Razzq Khonday Hari karan Gund | Do | Do
| 25 Mohd Ashiy Fafoo Molammad Taloo | Do Do Do
24 | Ab Hamid & Manzoor | Gh Mohi Ud din Do Do Do
25 Fayae Ah Fafio Ab Rehinan Do House Do
36| Mohd Jamal Dar Abdullah Dar Do Shed | Do
27 | Manzoor Al Kanda Sulam Kunils Do Teen T P
28 Faroog Ah Peendo Ab GalTar Do Plantation i Do
5 Ab Gani Fufoo Shakol Fafoo Do Do Do |
30 Mulid Shaban Malla Cadir Malla D Do Do i
31 Mohd Shaban Malla Qadir Mallah Do Do Do 1
a2 Gh Mohi Udin Khanday | Gulla Khanday Do Do Do ;
33 Mahd Akbar Malla Avoub Malla Do Shed Do
34 Bashir Ab Khanday Runyg Khanduy Do Flantation Do
35 Irshad Ahmd Khanday Gulls Khanday Do Do B&: -
36 Malijid Shariel Rakim mohlish Do Structure Do
37 | High Sehool Magduin yari Do Do Do
38 Pry School Haji Mohlla Lo Do Do
30 Pry School Hakhi Mahlla Da Do Do
40 | Fayar Alnad Fufoo Ab Rehman Do House I
41 | Mol Subtan Guroo Khalig Guroo Do Do B
42| Gh Mohi Udin Khunday | Gulla Khanday | Do Do e
43 | Ab Reshid Khanday | Gh Ahmnd Do Do Do
44 Asaudullah Fafoo Al Relimm [l Do Do
45 | Mohd Asheal Fafeo Mohanw BT LT Plantation Do
46 | Ab Guni Fafoo ___ | shakoor Fafoo I Do Do
47 | Abllamid &Manzoor | Hari Karnn Plantation Do
Cungd
Tiped by Raliar Hutaain khan (1. Assitant]
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Walar Conscrvation and Managomoent Authority JEK, 5llk Factory Road Rajbagh, Srinagar, 190008

= _codwucmal0fgmall.com & coordinatorwm-wucma@ik.qov.ln
A8 Gl Mol udin Negoo Rumzun Nogoo Bo Do Do
o Farowg Ah Peendo Cinflor Peendo Do Do Do |
0 Mald Migghonl Dar Al Relmim I 15, S Do
S| Al Mobd Dur Rabim Khoiha | Do Do Do
52 Al Relwnn Dar Gl Mok D Do Do
S fAbSwmdDar | AbRehman | Do Do {Da
5d Ab Rehman Mallah | Mo Tsmail RN Do Do
A5 Mulul Ramzin Ab Satar Pahloo Sudrekote Payen | Do Do
St Aol Mybuool Ab Sate Pablon | Do Do Do
WY} AliMod _ | Ab Satr Pahioo 1o Do Do
X | Habibullah Pibloo Ab Aziz Po o Do
i Cih Alumad e Muolul Amin (B o Do
(60| AD Salom Dar Mulxl Maghoo! Do |Da Do
ol | Mohd Shati Dar Ab Al Do Do Do
o2 Ab Raoshid Iar Makid Akbar Dur Do Do Da
63| Habib ullah Dar Rashid Dar Do Do Do
L Parvaiz Al Cih Mahdd Pelilua Do | Do Do
03 Gh Ahmad & Gh Maohi Sublwn Mahlon I Do Do
wdin
i Gh Mohd & Gh Mahi Folvaar e Do Do Do
uelin
67 | Gih Hassan & Gh Mol | Ahad Mala Hanji Do Da Do
Lo = R = =2 L
Walnhs i als Fhes fe faskin sl
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Office of the Otvlslongl Commissianer Kashml

Phone Numbers {01942) - 2487777 2477775, 2452558, 24553
Wabslla: P

www.kashmirdivision,nic in / Ematl address:
SlvcomeSamgl.com
» Tne Deputy Commissloner,

Pulwama,
s DN.COmﬂ.ﬁ--ﬂﬂkﬂrsmwuwm'lxmd!ﬁfﬂﬁl"r‘

Subject: Re-constitution of Joint Comrm ties lor H
ang Kraenmm-CMnMa Wellonds

Datex: X0)1.2g19
orkersor Weliana, Wular Leke

Ty

As ¥ou gre awera fhat the case regadirg the restoration ara preservation

o wo'er oogles Inclucing K'eerctoo-Chandharg Welland | PErding
adudication be‘ore tha Hon'ole Nafioral Grean Tibunal. The Reglonol widite
warcer Kasimir vige Ne. RWwaMEsﬂﬂu’F-ZG!'?E?-EI coted 01,11 2015 [cooy
ancosed; ho: intmaled tha! fhe Kreer:char::{hundhnﬂu Welana is spregn
Sver 1220 wanais of the s'ate lung oyt of WHICr orijy 198 kcrals ong |1¢ merias
Fove beer handed Overio Deparment of wig Lite #reiecion i1 e vear 202

P05 futher sloley 'nat fre process of demarcation lor rhis perton ol igna
W33 Bear ne resul s in ko afion, os such, i- ¢ fecommerded thal ‘he remgird
ROran of t1e we! jang comorsicg  of sto'e jeng ond Kahcharle moyibe
randes over 1o the Wid Ufe Ceportman:

1 this co~texl | am arected 1o ‘qquest you to submit tae reven.e papen
2xplicii ‘ecommendciions so
cempeter! authority for furher necensory ackon,

{$hojec b asra | cf tre remaning ang alorgwit
e e case is sunm Itad ic

Yours faiinfully,

i w
c@:ﬂﬁ?nﬂ Cnmm

Kashmir g
Copy Io the: -

. Angeclal Comrrlss]nnafgﬁav} 135, Joammu for favour of iNformaton.
2 Chief wid Lite Warden L&k Jammy tor faveur of information.
3 The Reglonal Wildlife Warden Kashmir ‘or Information

4. Pivate Secretory to Crie? Iscretary fo- infermation of Worihy Chig!
Secretary




